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LEGISLATIVE ASSEMBLY.

Wednesday, 26th February, 1936

The Assembly met in the Assembly Chamber of the Council House at
Ele\l'en of the Clock, Mr. Prcsident (The Honourable Sir Abdur Rahim)
m the Chair. .

Lieut.-Oolonel 8ir Henry Gidney (Nominated Non-Official): May I
ask you to consider that wheneMr. Giri's cut motion was under discussion,
the motion for adjournment came on at 4 p.M. and it occupied two hours
of the House. May T request you to waive the question hour today and
tomorrow so that we can discuss this very important cut motion of Mr.
Giri relating to the gievances of railwav workers?

Mr. President ('U'he Homouralle Sir Abdur Ruahim): The Honourable
Member wants me t¢  disperie with questions today? If that is the
general wish of the Housc I have no objection. '

The Honourable Sir'"Muhammad Zafrullah Khan (Member for Commerce
and Ruilways): The matter is entirely in vour hands, and if that is the
wisn of the House, | have no objection to it. But I may point cut that
only 20 minuter of the allotted time was lost owing to the adjournment
motion vesterdav, not even half an hour.

Mr. President (The Honourable Siv Abdur Rahim): In that cume I
will stop questions at twenty minutes to twelve.

Lisut.-Colonel Sir Henry @idney: I°do not know how ths Honourable
Member arrives at twenty minutes only.

The Honourable Sir Muhammad Zafrullah Kain: The arrangement
was that this particular cut should begin at a quarter past four, so that
there should be 45 minutes yesterday and 45 minutes today for ite dis-
cussion. Instead of beginning at 4-15, the discussion began at 3-30 or
8-85 and stopped at 4 o’clock, so that instead of 45 minutes, Honourable
Members had ~nly 25 minutes vesterday, and thus lost 20 minutes.

Mr. N. M. Joshi (Nominated Non-Officinl): Tn view of the fact that
this question is of great impcrtance, if we get a few minutes more, I
hope the House will not grudge it.

The Honourable Sir Muhammad Zafrullah Khan: That was the arrange-
ment that was arrived at, and if you do not stick to it, it will be very
difficult to Follow any arrangement hereafter.

Mr. President (The Honourable 8 Abdur Rahim): I will stop
questions at twenty minutes to twelve.

(15649 ) A



QUESTIONS AND ANSWERS,

RELRASE oF PoLITioAL PRISONERS.

_ 827. *Mr. Mohan Lal Saksena: (a) Are Government aware of the reply

given in the British Parliament by the Under Secretary of State for
%ngia?in December lost, regarding the release of political prisoners in
ndia

(b) If so. will Government be pleased to state if they have considered
the question ?

(¢) In case they have not considered the question are Government
prepared to consider the feasibility of releasing all the political prisoners
during the course of the present year?

The Honourable Sir Henry Oratk: (a) Yes.

(b) No.
(c) No.

PiiGHT OF INDIANS IN ZANZIBAR DUE TO THE LAND AoQuisiTioN aND CLOV«
GrOWER’S DECREES.

828. *Mr. Mohan Lal Saksena: I will only put part (a), Bir.-

(s) Have Government received any representation from the President,
Imperial Citizenship Association, regarding the plight of Indians in Zanzibar
because of the Land Alienation and Clove Grower’s Decrees ?

Sir Girja Shankar Bajpai: (a) Yes.

Mr. S. Satyamurti: Are they investigating this representation ?

Sir Qirja Shankar Bajpai: Yes.

Mr. T. S. Avinashilingam Chettiar: \What action do they propose to
take in this matter?

Sir Girja Shankar Bajpai: That is a point which I have already
answered.

DisasrLitry PENSION CLArMs.

£29. *Bhai Parma Nand: Is it not a fact that disability pension claims
of those retiring on a pay of Rs. 200 per month or more are payable in
sterling and #hat they are to be converted at the rate of le. 4d. to the
rupee if the pensioner was in Government service on 1st February, 1921
in the spirit of paragraph 24, Pensian Regulations, India?

Mr. G, B F. Tottenham: Yes.

NOMENCLATURE of THE HINDU CoMMUNITY IN THE NEW CONSTITUTION.

830. *Bhai Parma Nand: (a) Is it a fact that in the new constitution
ge separnte representation is given to various communities, fuch as
uslims, Christians, Sikhs, Anglo-Indians and Europedns residing in
India? .
( 1550 )



QUESTIONS AND ANSWERS. 1661

. (b) Is it mlso a fact that Hindus are the only community that are
described under the term ‘General’?

(c) If the answer to parts (a) and (b) be in the affirmative, why is it
that in the constitution the Hindu community is not deseribed under its
definite rame?

The Honourable Sir Nripendra 8ircar: (a), (b) aud (¢). The Communal
Decision of His Majesty’s Government, which has been endorsed by Parlia-
ment, aceepts the principle of separate electorates for the Muhuinmadan,
8ikh, Indian-Chrietian, Anglo-Indian and Furopcan comnmunities. It i3
not a fact that Hindus are the only ccmmunity that are described under
the term “‘General’’. The term, though it chiefly represents Hindus,
actually includes also those persons belonging to other communities for
whom geparate electorates have not been provided.

Mr. 8. Satyamurti: Mayv 1 know if, to the knowledge of the Govern-
ment, the word ‘‘General’’ is used for all communitics which have not
got separate electorates, in the hope that some day there will be a general
electorate for all, and that the general electorate will include all the com-
munities ? .

* .
_The Honourable Sir Nripendra Sircar: What am T to answer?

Mr, § Satyamurti: 1 :n asking whether, to the knowledge of Govern-
ment, the word ‘‘General’’ is used for all communities for which separate
electorates have not been provided, in the hope that some day these
separate electorates will be aholished, and there will be a general electorate
whien will represent all the communities?

The Honourable Sir Nripendra Sircar: 1t is difficult to say what is the
hope. So many hopes have been dashed to ground that I would not
like to muke any announcement about hopes.

Bhai Parma Nand: May 1 know what are the communities and what
is their strength, which are mcluded in this word *'General’’?

The Honourable Sir Nripendra Sircar: 1 said that their strength is
very little because 1 think 1 said in my answer that it is chiefly Hindus.
But offhand I can suggest the names of Parsis, the Jains, the Animists,
and 8o on. They are inclnded in the word ‘‘General” although they are

not Hindus.

Bhai Parma Nand: Do vou consider the Jains and the Animists as
non- Hindus?

The Homourable Sir Nripendra Sircar: They may be Hindus for certain
purposes in certain rulings, but T do nct ccngider them to be Hindus so
far ns the electoral rules ure concernad.

Bhai Parma Nand: For constitutional purposes. are they not Hindus?
A2
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The Honourable Sir Nripendra Sircar: My view as to what they are
really does not matter. The Government cannot force their view on the
Jains and compel them to call themselves Hindus, in connection with
electoral rules.

Bbai Parma Nand: Is it not au fact that they call themeelves Hindul?

The Honourable Sir Nripendra Sircar: May he they call thomselves
Hindus on occasions when it suits their purpose.

Pay oF TRAVELLING TIOKET INSPEOTORS, ETO., ON THE EAsT INDIAN
RALway.

- 831. *Qaxi Muhammad Ahmad Kazmi: (a) With reference to the reply
given to starred question No. 744, on 26th September, 1985, parts (a) to
(e), will Government be pleased to refer to Annexure D on page 12 of
the Memorinl preferred by the old Travelling Ticket Inspectors of the
East Indian Railway, dated the 2nd October. 1935, to His Excellency the
Governor General of India in Council ?

{b) When it has been acknowledged by Government in reply to a
supplementary question to the above starred question that ‘‘...... decisions
and orders that were passed are not confidential”’ (concerning the meet-
ing held at Culcutta oa 3rd May, 1927), will Goverggnent be pleased
to state if it is a fact, or not, that the said Committee agreed that the
Travelline Ticket Inspectors on transfer to Operating Depariment will
get the pay of Accounts Department plus average mileage?

(c) Will Government be pleased to state if it is a fact that the in-
formation given to Government that no rules were framcd as a result of
that meeting as stated in this House in reply to a supplementary ques-
tion to starred question No. 744, dated the 26th September, 1985, is wrong?
Are Government aware of the rules in Annexure E on page 13 of the
Memorial referred to in part (a) above and which were circnlated by the
Agent, East Indian Railway, with hic No. I" K./65/0D/Crew, dated the
9th August, 1927?

(d) Is it a fact that Government were kept in the dark regarding the
-existence of these important rules?

(e) Are Governimnent now prepared to look into the claim of these
employees for the pay of the Accounts and average milage allowance in
accordunce with the decision of the mceting held at Calcutta on 3rd May,
1927, and the rules framed in pursuance of this decision (Anuexures D
and E of the printed Memorial)?

The Honourable Sir Muhammad Zafrullah Khan: (a) and (b). As
alreadv stated in replv to the question referred tc, Government regreb
that they are unable to disclose the recommendations made by the
Committee.

(e), (d) and (e). Government regret that the information given in
reply to starred question No. 744 on the 26th September, 1935, which follow-
ed the reply given to part (b) of question No. 690 asked by Mr. Mohd.
Rafique on the 20th September, 1928, wag innceurate.  The answers were
not based on information furnished bv the Fast Tndian Railway Administra-
fion but on the information available in the Railwav Board’s office which
was apparently incomplete. Goverrment have since been informed that
rules: were framed and issued by the Agent, East Tndian Railwny.
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The fact that these rulex were promulgated does not, however, in the
opmion of Government affect the point at issue and Government are not
prepared to revise their orders regarding the pay and allowances of the
staff concerned.

Qazi Muhammad Ahmad Kagmi: Are Government not prepared to abide
by the rules that they themselves have framed?

The Honourable Sir Muhammad Zafrullah Khan: I have not said that
there is any question of not abiding by the rules.

Qazi Muhammad Ahmad Kazmi: Is it not a fact that a certain provision
was made for people whn were transferred frcm the accounts branch to the
operatiyg branch and rules were framed to regulate their pay and allow-
ances? And will the Government abide by those rules or are they going
to disregard them?

The Honourable -Sir Muhammad Zatrullah Khan: If the Honourable
Member will specify the provision he has in mind I shall give a reply.

Qazi Muhammad Ahmad Kazmi: In the inemorial that was sent to
His Excellency the¢ Viceroy the rules were mentioned; and that has
been referred to in the question itself, parts (a) tc (e). The rules are
to the effect that people who will be transferred from the accounts branch
to the operating Lranch will be entitled to have their pay with a consoli-
dated allowance. Will Government abide by those rules or not?

The Houourable Sir Muhammad Zafrullah Khan: (Governinent are pre-
pared to ubide by whatever rules are laid down.

Qazi Muhammad Ahmed Kazmi: Are the rules that are quoted in the
mernorial—are thev, in fact, the rules?

The Honourable Sir Muhammad Zafrullah Khan: Everything that was
quoted in the memorial or attached to the memorial wus carefully con-
gidered when the memorial was considered by Government.

Qazi Muhammad Ahmad Kaszmi: But, so far as I am concerned, I
am entitled to know whether the rules ihati are quoted are the rules or
not? And is it not going against those rules when the people are not
given those consolidated allowances and advances in grade that they are
claiming for?

The Honourable Sir Muhammad Zafrullah Khan: In Government’s
decisiou to change these mileage allowances to a consolidated allowance
there has been no contruvention or the rules.

Qazi Muhammad Ahmad Kagmi: May I know if tho Goverrment

obtained legal opinion as to the interpretation of the rule in gquestion?
The Honourable Sir Muhammad Zafrullah Khan: No.

Dr. Ziauddin Ahmad: Mav I ask one question. TIs it not a fact that
Government have got some definite rule when persons arc transferred from
one department to another. Will not the same rules apply to these

T. T Ts.
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The Honourable Sir Muhammad Zafrullah Khan: I eannot say offhand

but if the Honourable Member will put down a definite question T shall give
i definite reply.

Pay oF TrAvELLING TIOKET INSPEOTORS AND EXAMINEERS ON THE. NORTH
WESTERN AND East INDIAN RaAILwWAYS.

%32. *Qazi Muhammad Ahmad Kazmi: (a) Wwill Govemmen.t be
pleased to state if it is a fact that the old Travelling Ticke‘t Fxaminers
and Inspectors of the North Western and East Indian: Railways were
brought on to the new scales of pay with effect from Ist June, 1981°2.

(b) Is it a fact that the East Indian Railway staff were resiored to
their old scale of pay with the benefit of increments therein?

(¢) 1s it a fact that the North Western Railway staff were also granted

the option of retaining the old scale of pay (vide letter No. 822-E.G.,
dated the 16th. August, 1983, from the Railway Board)?

(d) Is it a fact that this concession to the North Western Railway
staff was allowed ‘‘having a regard to the concessions granted in some-

what similar circumstances to similar staff on other State-managed Rail-
ways''?

(e) Is it a fact that the East Indian Railway staff have been denied

grade advancement according to their old grades and the North Western
Railway staff are allowed to enjoy this concession ?

() Are Government prepared to issue orders on the subject so that the
anomaly leading to a differential treatment in respect of the East Indian
Railway staff is removed in regard to this question of grade advancement ?
If not, will Government be pleased to state in what respects the circum-
stances of the East Indian Railway employees are different and not similar
to those of the North Western Railway Staff, and what is meant by having

granted this concession ‘‘in somewhat similar circumstances to similar staft
on other State-managed Railways’’?

The Honourable Sir Muhammad Zafrullah Khan: (lovernment have,
during the last tive vears, already replied to more than 460 questious con-
cerning Travelling Ticket Inspectors, Travelling Ticket Examiners and
similar staff on the North Western and East Indian Railwnys giving detailed

information covering almost every aspect of this subject and I would refer
the Honourable Member to these replies.

Government have given the whole subject their very careful considera-
tion and have granted the staff concerned the maxima concessions in pay,
allowances and prospects that they consider justifiable. Government are
not, prepared to revise these orders aud, in the circumstances, consider

that nc useful purpose will be served hy providing further information
on this subject.

Sardar Sant 8Singh: In view of the fact that there is a strong difference
of opinion between the Government and all these persons affected on the
North Western Railway as well as the East Indian Railway, are they pre-
pared to appoint an arbitrator to go into this question.

The Honourable Sir Muhammad Zatrullah Khan: No, Sir.
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Dr, Ziauddin Ahmad: May I know whether it is cheaper for the Gov-
ernment to accede to these demands or spend money in answering these
questions ? .

The Honourable Sir Muhammad Zafrullah Khan: If this principle were
applied all over the adiministration, T do not know where it would land us.

SELECTION OF CADETS FOR TRAINING ON THE ‘‘ DUFFERIN .

833, *Mr. Amarendra Nath Chattopadhyaya: (a) Is it not a fact
that in October, 1983, an open competitive examination for selection of
eadets for the Training Ship '‘Dufferin’’ was held at Bombay, Calcutta,
I.ahore, Lucknow, Patna, Delhi. Rangoon and Karachi?

(b) Is it not a fact that sixtv-five candidates passed and were invited:
for interview and selection at Bombay?

(¢) Will Government lay on the table a list of those sixtv-five candi-
dates in order of merit at the examinstion?

(d) How many of themn were (i) Anglo-Tndian Christian (ii) Parsees,
(iii) Muhammadan, and (iv) Hindu, candidates?

(e) Is it not a fact that in January 1934, amongst successful candi-
dates from the Calcutta centre, two Anglo-Indian and one Parsee candi-
dates were finally selected as cadets? If so, what was their place and
position in order of merit at the examination held in October 19387

(f) Was there any seat reserved for candidates of Anglo-Indian com-
munity, or for the candidates of the Parsee community?

(g) Is it not a fact that in January 1934, all the Hindu and Muham-
madan candidates from the Calcutta centre were rejected at Bombay?

(h) If so, what was their place and position in order of merit at the
exumination held in October 1933?

The Honourable Sir Muhammad Zafrullah Khan: (a) Yes; a qualifyi
cxamination was held at the places named by the Honourable Member an
also at Madras.

(b) Yes.

(c) and (d). T lay on the table two statements giving the information
desired.

e) Three Anglo-Indiuns and one Parsce were finally selected as cadets.
8 )

Two of the Anglo-Indian boys were ranked 15th in order of merit, while
the third was 62nd on the list. The Parsee candidate stgod 19th.

(f) No, '

() No Muhamm:dan candidate from the Caleutta centre passed the
qualifying examination. Of the two Hindu candidates who were success-
ful one did not pass the interview while the other failed 1n the eyesight test.

(b) The position of the two Hindu candidates in question was 6th and
80th, respectively.
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List of candidates’ in order of merit who passed the 1933 October Qualifying Braminat.on
and were invited for interview and selection al Bombay.

LRGISLATIVE ASSEMBLY,

. Marks Marks
obtained. obtained.
Berial Name e Serial Name, ——
No. (Maximum No. 7 (Maximum
Marks 450). Marks 450).
1 V. V. S8heshadri . 333 A. Krishnan . 261
2  Gsorge ML Ph\lhp . 315 34 { K. D. Morada . 251
3 [ Thomas E. M. Rosario . 81¢ P. A. Malekout 261
Mohammad A. Alavi . 314 Gurudatha B.chdovn 250
3 Rajindar Nath Madan . 393 38 C. A. Hoimes . 249
6 N. C. Lahiri . . 291 33 W.R.J. Peters . 248
7 T.K.T. Srisailam 286 40 [ Lal Behari Chand 247
8 Yog Raj Sharma . 281 8yed Burhannuddin 247
9 H. Ramaish . 280 42 Limaye, M. H. . 246
10 Q. H. Bloomfield 277 Joshi, C. 8 242
11 C. 8. Sundaram 274 43 { Ghatge, V. M. 243
12 [ Dwarks Nuth Gadi 273 Naysr, V. C. A. 243
Narindra Jit Bmgh 213 46  Renolds James 241
14 R.B.Irani. 272 47 (Curry, D.D. R. 239
G. W. Ewing 271 ia, N. M. 2390
15 { L. P. Hcrloy-CIsrko . 271 49 Mercado, P. A. 238
Shishir Kumar Moulik . 271 50 Vishnu Prasad 237
18 "R.S.Irani . . .. 289 351  Pritam Singh Marjara 236
19  JalJ. Pestonji . 368 52 [ M. Ivan Khan 238
20 K. 8 R. Raddy . 267 Dass Balwant K 235
R. J. Ward 267 54 Braj Bhushan 234
22 3.C.Piato . 205 55 Bruoce Woolen 233
23 [G. E. Metcalfe . 261 56 Vakil, J. Lal 232
Prakash M. Pa.ndny 261 57 Nuww! Gordon H. 230
35 [. 1. Merchan . 260 Vermas, K. K. 230
28 QGar Bsklhr.m Shartns 259 59 Triloki Nath Rampal 229
27  Krishnan Konthath 258 Sahi Arjan Singh 239
28 Rasza 8yed Naiyar 257 61 8ingh Saran 227
29 F.S8. B. Mohta . 254 Mian Asghar Ali 226
30 C. Parimal Kumar 253 62 { Banwari Lal 236
J.C. N. Lionel . 232 W. G. Smith . 236
31 { N. G. Dharmdhikari 252 65 Madan Mohanlal . 226
P. B. Dighe ) 252
Distribution of candidates accordwng to communiliea.
Anglo-Indians 14
Indian Christians 4
Parsos . . 8
Mahammadans . (]
Hindus . 31
8ikhs 4
65
Mr. 8, Satypmurti: Is therc any minitauin  qualification prescribed,

when Government go down the list of selected cundidates to redress com-
nfunal inequalitics? Is there any minimum qualifieation with regard to
people whom the Government select, hevond the number who come up
first 2

The Honourable Sir Muhammad Zafrullah Xhan: 1 um ufraid there is
some misunderstanding about this matter in the mind of the Honourable
Member who put this question and it might possibly alsc exist in the
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minds of other Honourable Members.. The position ig this. This c¢xamina-
tion is merely a qualifying examination and not at all a competitive exa-
mination. All those candidates who pass this examination are eligible for
coming up for selection. The selection is actually made by the Govern-
ing Body of the ‘‘Dufferin’’. When they sit to make the selection, they are
not aware of the results of the qualifying examination, sc that they do
not know what position any particular candidate obtained in the qualifving
examination, nor do they make their selection with any reference to the
caste, community or religion of the candidates. They have the cadets
up before them for interview and the final selection is based merely upon
the interview which they have with the Governing Bodv. Tt has no re-
ference whatsoever to their position in the results of the qualifying
examination.

Mr. 8 Satyamurti: Or the communities to which they belong
The Honourable Sir Muhammad Zafrullah Khan: Yes.

Qazi Muhammad Ahmad Kazmi: Has the qualifving test anything to
do with the actual interview ?

The Honourable Sir Muhammad Zafrullah Khan: Only thosc peojle
come up for actual interview who have passed the qualifying examination.

Qazxi Muhammad Ahmad Kazmi: \Vill Government put up some univer-
sity qualification or some other qunlification as the qualifying test, instead
of making so many people waste their money in appearing for the exa-
mination ?

The Honourable Sir Muhammad Zafrullah Khan: \o, Sir.

Dr. Zisuddin Ahmad: I< it not u fact—I] know from experience as a
member of the Governing Body that it is a fact—that the members of the
Governing Body have before them the opinions of the members of the staff
beforehand and their opinion is formed on the results of this qualifving

examination ?
L]

The Honourable Sir Muhammad Zafrullah Khan: \Vhich staff?

Dr. Ziauddin Ahmad: The teaching staff. All the candidates first
appear before the teaching staff of the Governing Body. They are medically
examined and they are interviewed by the headmasters and they are given
the numbers A, B, C. D and thcir recommendations are partially based
upon the results of this examination. Indirectly these examinations are
taken into consideration by the Governing Body.

The Honourable Sir Muhammad Zafrullah Khan: Is the Honourabte
Member quite sure that he is discussing the original selection for admission
to the ““‘Dufferin’’ and not the passing out examination from the

“Dufferin” ?
Dr. Ziauddin Ahmad: T am referring to the original admission.

The Honourable Sir Muhammad Zafrullah Khan: What teaching staff
of the Governing Body has the Honourable Member in mind?
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Dr. Zisuddin Ahmad: It will reall
theDGoverning Body if they
-C, D.

y be a great help to the members of
know beforehand the opinions about A, B,

The Honourable Sir Muhammad Zafrullah Khan: \ith all respect, I

am unable to follow the question.

Sardar Sant 8ingh: May 1 know if in the selection of the candidates
any political considerations enter into the mind of the Governing Body or
the Selection Board?

The Honourable Sir Muhammad Zafrullah Xhan: How can [ say what

considerations enter into the minds of the members of the Governing Body.

SELECTION OF CADETS FOR TRAINING ON THE DUFFERIN .

834. *Mr. Amarendra Nath Chattopadhyaya: (a) Is it not a fact
that at page 11 of the prcspectus for the cadets for the Training Ship
“Dufferin”’, it is expressly ordered thai application for entry must reach
Pombay not later than 1st October of each vear?

(b) Is it not a fact that in the head lines of the application form it

i8 also written that the form should reach Bombay not later than 1sb
October of each year?

(c) Is it not a fact that in October 1984, an open competitive exsmin-
ation was held at Bombay, Calcutta, Lahore, Lucknow, Patna, Madras,
Delhi, Rangoon and Karachi?

(d) Is it not a fact that only those candidates were permitted to appear

at the examination, whose application forms duly reached Bombay on
or before the 1st October, 1934?

(e) Is it not a fact that an application form must state whether the
person concerned was applying for the executive branch or engineering
branch of study?

(f) Is it not a fact that ninety-cight candidates came out successful
and were permitted to appear at the medical examination and preliminary
interview to be held in January 1835 at Bombay?

(#) Will Government lay on the table a list of those 98 successful
candidates (marking with asterisks the candidates from the Calcutta
centre) in order of merit at the examination?

(h) Is it not a fact that eight being absent, ninety candidates were
"medically examined at Bombay? If not, what was the cxact number?

) The Honourable Sir Muhammad Zafrullah Khan: (a) Yes.
(b) Yes.

(c) Yes; but the examination was qualifying and not competitive .as
stated by the Honourahle Member.

(d) Yes; but I may explain that owing to the fuct that the Training
8hip ‘‘Dufferin’’ is moored about a mile and a half oft the shore in the
Bombay harbour, the mail addressed to the ship is not always a._va‘llablo
‘on board as early as the corresponding mail is delivered ashore. Conse-
quently, latitude of a day or two is allowed in the case of applications
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actually received in Bombay on the 1st October but delivered on board
later. %‘urther, with a view to allowing facilities to the public, applicants
who submit their names by letter before the 1st Qctober are registered
provisionally and are permitted to send in their formal application forms.
and the necessary_certificates by the 10th October at the latest.

(e) Yes. Many applicants, however, apply for “‘either Branch’ which
is permissible,

(f) The number of successful candidates was 97 und they were called’
for medical examination and preliminary interview at Bombay,

(g) | lay on the table a statement giving the information desired.

(h) Eight out of the 97 candidates were absent so that 8¢ were medically
examined at Bombay.

List of candidates in order of merit who passed thc October 1934 Qualtjymg Ezamination.
for admiseion to the T. S. ‘' Dufferin ”

(Candidates fromn Calcutta Centre are marked with an asterisk.)

Marks, Marke.
Order Maximum 450, Order Maximum 450, .
of Name. Marks of Name. Marks
Merit. obtained. Merit. obtained.
1 Kasthuri, 8, . . 349 Rajagopalan, L. V. . 282
3 Sundamm B8 . 36 " \Gepe SR O . o
undaram, E. 8. . . upta, . .
4 Bonner, G. E. R. . 329 *Shahiduzzaman, A. L 281
Hashim, Mohd. . 329 38 { 8yal, R. L. . 281
6 Bhattacharjea, lnderjlt 328 | *Anwer, M. 5. . . 281
7 Savur, M. R. 325 41 *Misra, M. C. . . 280
8  Ottley, R. S. . . 324 42 Chandar, Harish . . 279
Pu‘thasamthy. K. . 316 43 Martin, P. C. . . 278
9 Ansari, M. A. . . 316 44 Honavar,8. H. . . 276
Prakash, Ved . . 316 46  Nicholas, R. 8. C. . 276
(
Srinivasan, V. . . 316 46 Myatt, A. B. . 274
13  Krishnan, N. . . 315 ( ‘Chuckerbut*y- A N. . 273
14 *Leather, G. H. . X 314 47 J Chellappa, W. J. . 273:
15 *Gupta, A. K. . 308 s | Raghavan, W. A. . 27{»
16 Deshmukh. P. K . 307 o Bushe, R. G. . . 27
17 Paul, Narendra . . 302 51 *Carvalho, G. E. . . 370"
18 Nahapiet, G. C. . . 301 52 TA?ESSZ’ g; Vv.C. . 2.::
19 [Esteves, D.R. . . 300 (ZUACeS o e
| Thingarajan, R. . . 300 53 <p 4. P. P ) ; 266.
31 Sahai, Raghubir . . 299 ( Nyun, M.K. . . 266
22 Bhardwaj, A. 8. . . 298 7 . 265
5 Babi, A. S. .
23 *Barua, M. L. . . 295 58 Cooke, W. G. H. . 264
Thomas, K. 8. . . 204 59 *Croxson, 8. A. . . 262
24 Nu;ml'nar. A M. M . 294 60 f Kamath, V. A. . . 260
*Lahiri, R. C. . . 294 Nazareth, A. C. . . 260
27 Bhavnani, A. G. . . 293 62 - Ghosh, G. C. . . 269
28 D’'Sousa, W.G. . . 292 o4 1‘Eﬁl?lothAK' . . :22:?“
dani all, H. A. . .
g0 {femdani G G« © T 65 Cloments, E.M. . . 256
ey 87 6 [Bwerup,Govind . . 266
31 vh“m:- D .. ggg o *Kershaw; Peter . . 3:5.-
: » & £ : : ‘ Chaturvedi, B. N. . TS
33 [Gupts, A.P. . . 28 o rAbidS.M.Z. . . 352
Elkins, Donald . . 285 \ Meneaud, D. T. H. . 252
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-O::er Maxi Mork:.‘s o Ord:r Marks.
) aXimum .o i 450.
‘Merit, Name. Marks  Merit. Name. mnﬂ‘;ﬂa 5
obtained, obtained,
‘mn {Ra]sn. T. 8. . . 251 86  Deshpande, M. M. . 287
L Dees, Deemond . . 251 86 Muraj, G. A. . . 286
73 { Bose, H. M. . . 248 Gopal, Madan . . 234
Lobo, G. M. . . 248 87 Zuberi, A. A. . . 234
"5 {Mukherp, L.R. . . 247 *Anwar, Mustafa . 234
) Uberoi, 8. K. . . 247 *Waddle, J. R. E. . 234
77  Pereira, Phili . . 246 Dl Hasnain, 8. Z. . . 231
78 Marshall, R. . 245 {Smgh Manchar . . 231
79 Chskrava.rzhy, D.P. . 244 Kumar, B. 8. . . 230
80  *Hosee, B. C. 243 94 Viswanathan, R. . . 229
-81  Khan, Moha.mm&ddullah 242 96 Dwivedi,V.C. . . 227
;82 Zakaullah, Mohamed . 240 ge [ Maartenoz, J. A. . . 225
Bngauss. Domlmc . 240 *Barkat, M. A. . . 226
Dalal, R . 239

t?m)ltuhunmd Ahmad Kazmi: Is the interview qualifying or comi-
Ppetitive

The Honourable Sir Muhammad Zafrullah Khan: I am unable to
follow the question.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member has already fully answered that point.

Qazi Muhammad Ahmad Kazmi: Certain marks are given at the inter-
view. Are those marks the only test or there is some other consideration
in the mind of the examiners at the time of the interview ?

The Honourable Sir Muhammad Zafrullah Khan: The selection is based
-entirely upon the views that the members of the Governing Body form with
regard to the candidates. What they themselves base their selection upon
T am unable to say hut except in cases where for some particular reason,
members might wish to know what the position of a candidate was in the
qualifying examination, they do not know what the position in the qualify-
ing exainination was when they make the selection.

Qazi Muhammad Ahmad Kazmi: Is the interview restricted to cortain
subjects or does the interview comprehend anything that the examiners
want? Are any marks given in respect of those subjects and the eandidates
taken with reference to the highest marks they get at the time?

The Honourable Sir Muhammad Zafrullah Khan: T would invite the
Honourable Member's attention to the prospectus of the ‘‘Dufferin’’.

. Ziauddin Ahmad: May I just say, Sir, as an ex-member of the
Govermng Body that in the interview they only ask questions to test
general intelligence and not relating to a particular subject. Twenty
marks are fixed as the maximum marks for this and the marks allotted by
all the members of tlie Governing Body are afterwards added together and
those that ohbtain the highest marks are selected. 1 think those are the
principles of selection.
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8rLrOTION OF CADETS FOR TRAINING ON THE ‘‘ DUFFERIN .

835. *Mr. Amarendra Nath Ohattopadhyaya: (a) Will the member in:
charge lay on the table a list of those successful candidates, marking
with asterisks the names of the candidates from the Calcutta centre, who
were finally selected as cadets in the executive branch in January 1985?

(b) How many of them were (i) Anglo-Indians, (ii) Parsees, (iii) Mu-
hammadans, and (iv) Hindus?

(¢) Was there any seat specially reserved for candidates of the Anglo--
Indian community or for the candidates of the Parsee community ?

The Honourable Sir Muhammad Zafrullah Khan: («) I lay on the table-
a statemnent giving the information desired by the Honoursble Member.

(b) Of the candidates finally selected eight were Anglo-Indians, one:
Parsee, four Muhammadans, ten Hindus and two Indian Christians.

(¢) No, Sir.

Lnrst of successful candidates in the 1934 October Qualifying Examination who were finally
selected as Cadets in the Exeoutive Branch in January, 1935.

(Candidates from Calcutta Centre are marked with asterisks.)

Berial No. Name. Serial No. Name.

1 G. C. Nahapiet. 14 Chaturvedi, B. N.

2 Cursetjee, Z. 16 Ottley, R. 8.

3 Honavar, 8. H. 16 Deshmukh, P. K.

4 Srinivasan, V. 17 Prasad, P. P.

5 *Chuckerbutty, A. N. 18 Muraj, G. A.

6 Cooke, W. G. H. 19 *Croxson, S. A.

7 *Waddle, J. R. E. 20 Thomas, W. V. C.

8 Bonner, G. E. R. 21  *Rodrigues, G. W.

9 Verma, D. P. 22 Rajagopalan, L. V.
10 Zakaullah, Mohd. 23 *Shahiduzzaman, A. 8.
11 *Barua, M. L. 24 Braganza, D.

12 *Anwar, Mustafa. 25 *Bose, H. M.

13 Savur, M. R.

SELEOTION OF CADETS FOR TRAINING ON THE ‘‘ DUFFERIN .

836. *Mr. Amarendra Nath Ohattopadhyaya: (a) Will Government lay
on the table a list of those disappointed candidates of the executive branch-
(marking with asterisks the candidates of Calcutta centre) who duly passed
the medical examination and eye-sight test at Bombay in January 1985, but
were finally rejected ?

(b) How many of them were (i) Anglo-Indians, (ii) Parsees, (iii) Muham-
madans, and (iv) Hindus?

The Honourable Sir Muhammad Zatrullah Khan: (a) and (b). I lay
on the table a statement giving the information desired by the Honourable
Member. .
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Ldst of the disappointed candidates of the Ezecutive Branoh who duly passed. the- mediosl
examination and eye-sight test at Bombay, in January, 1935, but wegc Jinally rejected. i

(Candidates from Osloutte Centre are marked with an asterivk.)

Berial No. Name. Seria' No. Name.

il *A. K. Gupta. 16 B. P. Pathak.
-2 Narendra Paul. 16 V. A. Kamath.
-3 Raghubir Sahai. 17 G. C. Ghosh.

4 K. 8. Thomas. 18 *H. A. Hall.

b A. M. M. Nambiar. 19 *Peter Kershaw.
6 W. G. D'Souza.. 20 8. M. Z. Abid.
7 G. G. Samdani. 21 B. M. Lobo.

8 Herbert Harris. 22 8. K. Uberoi.

9 A. P. Gupta. 23 *B. C. Bose.
10 8. R. Gupta. 24 Madan Gopal.
11 Harish dar. 26 A. A, Zuberi.
12 A. B. Myatt. 26 Manohar Singh.
13 *G. E. Carvalho.t 27 J. A. Maartenoz.
14 Gerard Athaide. 28 *M. A. Barkat.

Nore.—tCandidate G. E. Carvalho who stood next in order of merit after the 36

welected candidates, was rejected, and was subsequently called back in the vacanoy
caused by the withdrawal of a selected cadet, D. P. Verma, from Punjab. Later, in the

-sscond term, Cadet Carvalho too left the ship.
)

-

Distribution of candidates by communities.

Anglo-Indians . . . 6
Parsis . . . . . 0
M ‘hammadans 4
Hindus . . 13
Indian Christians . 4
-Bikh . . . 1

Total . 28

SELECTION OF CADETS FOR TRAINING ON THE ‘ DUFFERIN .

837. *Mr. Amarendra Nath Ohattopadhyaya: (a) In connection with
‘the training on the Ship ‘‘Dufferin’’, will Government lay on the table
a list of those successful candidates (marking with asterisks candidates
from the Calcutta centre) who were finally selected as cadets in  the
-engineering branch in January, 1935?

(b) How many of them were, (i) Anglo-Indians, (ii) Parsees, (iii)
Muhammadans, (iv) Hindus?

(c) Was there any seat especially reserved for the candidates of the
Anglo-Indian community or for the candidates of the Parsee community?

(d) 1s it not a fact that the eye-sight test of the executive branch wase
different from the eye-sight test of the engineering branch?

The Honourable Sir Muhammad Zatrullsh Khan: (a) and (b). 1 lay
on the table a statement giving the desired information.

(c¢) No.
(d) Yes.
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(Candidates from the Calcutte Centre are marked with asterisks.)

Berial No. Name. Serial! No. Name.
1 Krishnan, N. 14 Raghavan, W. A.
2 Bhattacharjea, I. 15 Marshall, R. W..
3 Hasnain, 8. Z.1 16 Nicholas, R. 8. C.
4 Bushe, R. G. 17 Kasthuri, 8
5 Nyun, M. K. 18 Sahi, A. 8
6 Dalal, R. N. 19 Nazareth, A. O.

7 Dees, Desmond. 20 Kumar, B. 8.

8 *Leather, G. H.t 21 Pereira, Philip.

9 Clements, E. M.{ 22 Chekravarthy, D. P.
10 Ansari, M. A. 23 Sundaram, E. S.
11 Parthasarathy, K. 24 Deshpande, M. M.
12 Elkins, Donald. 25 Rajan, T. 8.

13 Meneaud, D. T. H.

Nore.—1These 3 Cadets were selected from the candidates who had applied for either
eourse. -

Distribution of the successful candidates according to communities.
Anglo-Indians

Parsee .
Muhammadans
Hindus . .
Indian Christians .
Sikh .

Budhist

. 8
1
.2
. 8
4
1
1

Total . 25

SELECTION OF CADETS FOR TRAINING ON THE ‘‘ DUFFERIN .

838. *Mr. Amarendra Nath Chattopadhyaya: (a) In connection with
the training on the Ship ‘‘Dufferin’, will Government luy on the table a
list of those successful candidates (marking with asterisks the candidates
from the Calcutts centre) who appeared for either of the two ecourses,
Executive or Engineering, in crder of merit at the examination?

(b) Is it not a fact that in October 1934, only ten candidates appeared
at the examination for either of the two courses and six, having passed,

were invited to go to Bombay for medical examination and interview? If
not, what was the exact number?

(¢) How many of them were, (i) Anglo-Indians, (ii) Parsees, (iii)
Muhammadans, and (iv) Hindus?

The Honourable Sir Muhammad Zafrullah Khan: (x) | lay on the table
& statement givipg the desired information.

(b) No. Twelve candidates appeared and eight, having passed, were
invited for medical examination and interview.

(c) The distribution of the eight candidates by communities was as
follows :
Anglo-Tndiane .
Muhammadans
Hindu . . . . . .
Indian Christiean . . . . . .

o b O WO
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sucocssful oandidates who appeared etther of the two courses, *‘ Executive ' or
“ Engineering », in order of merit at the 1934 October Qualifying Ezamination.
(Candidates from the Caloutta Centre are marked with an asterisk.)

ﬂorhl No. Name. Serial No. Name,
1. *George Humphrey Leather. 5. *Dhirendra Kumar Halder.
2, Dentzil Robert Esteves. 6. Eustace Maxwell Clements.
3. *Mian Bhafique Anwer. 1. Mohammaddullah Khan.
4. Wilson Jayarsj Chellappa. 8 Syed Zahid Hasnain

SELECTION oF CADETS ¥OR TRAINING ON THE ‘‘ DUFFERIN '.

839. *Mr. Amarendra Nath Ohattopadhyaya: (a) Is it not a fact that
from September, 1984 to February, 1985. all application forms in connection
with training on the Ship ‘‘Dufferin ', were kept in the special ocustody
of the Captain Superintendent at Bombay?

(b) Is it not a fact that several candidates of the executive branch
changed their formn of application and decided to join the engineering
branch of studv after medical examination and eye-sight test at Bombay
in January, 1935?

(c) Is it not a fact that on or after 15th January, 1985, the Cuptain
Superintendent permitted them to do so and transferred their names
from the executive {o the engineering branch of study?

(d) What was the exact date on which such alteration was made?

(e) If any alteration was made in the form of application, was that
alteration made by the pen of the Captain Superintendent or by the pem
of the candidates themselves?

The Honourable Sir Muhammad Zafrullah Xhan: (a) Yes.

(b) and (c). One candidate who had applied in the first instance for
admission to the ‘‘Executive Course” was permitted at his request to changs
over to ‘‘either course’’, not to the ‘‘Engineering Course’' in particular.
He was, however, finally selected for the Executive Course,

(d) 15th January, 1935.
(¢) The application for the change was made in writing by the guardian
of the candidate.

SELECTION OF CADETS FOR TRAINING ON THE ‘‘ DUFFERIN .

840. *Mr. Amarendra Nath Chattopadhyaya: (a) Will Government
lay on the table a list of those candidates who passed the competitive
examination as candidates of the executive branch of the training on the
Ship “‘Dufferin”’, and were medically examined ae candidates of the
executive branch but were finally selected as cadets for engineering branch
in January, 1985 (marking with asterisks the candidates from the Calcutta
centre)?

(b) How many of them were (i) Anglo-Indians, (ii) Parsees,
(iii) Muhammadans, and (iv) Hindus?

(¢) Is there any circular, or general order, or notification, or advertise-
ment, according to which a candidate of the executive branch after
passing the competitive examination as candidate of the executive branch,
may eventually be admitted as a cadet of the engineering branch?
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(d) If the answer to part (c) be in the affirmative, will Government lay
on the table a copy of that circular, or general order, or notification, or
advertisement ? '

(e) If the answer to part (c) be in the negative, what steps, if any, do
*Government propose to take in the matter?

(f) Can Government find out an alternative case in which a Hindu
candidate of the Engineering Branch, having passed the competitive
examination as an engineering candidate, was permitted by the Captain
_Buperintendent to be enlisted as a cadet of the executive branch of study?

The Honourable Sir Muhammad Zafrullah Khan: (a) There was no
such candidate. :

(b) Does not arise.

(¢) No.

(d) Does not arise,

(e) and (f). Do not arise in view of the reply to part (a)

TRAVELLING ALLOWANCE, ETC., TO OERTAIN DISAPPOINTED CANDIDATES
FOBR SELECTION AS CADETS FOR TRAINING ON THE ‘ DUFFERIN .

84]1. *Mr. Amarendra Nath Chattopadhyaya: Are Government prepared
‘to consider the advisability of paving travelling allowance and hotel
charges to the disappointed candidates of the Engineering Branch who
passed the medical examination and eye-sight test at Bombay in January,
1985, but were finally rejected without assigning any reason?

The Honourable Sir Muhammad Zafrullah Khan: No. All the candi-
dates for admission to the Training Ship ‘‘Dufferin’’ (Executive as well
as Engineering Branch) who are called for interview have to bear their
own travelling and hotel expenses. This is in accordance with the prac-
tice generally followed in respect of public examinations in India, and
‘Government see no reason for making sn exception in the ease of the
candidates referred to by the Honourable Member.

Pandit Lakshmi Kanta Maitra: Is it a fact that these people were
driven out, without the authorities assigning any reason, as stated in the
question ?

The Honourable Sir Muhammad Zafrullah Khan: They were not
selected by the Governing Body; that is the reason. The Governing Body
have to select a certain number out of those who appear.

GRIEVANCES OF DISAPPOINTED BENGALI CANDIDATES FOR SELECTION AS
CADETS FOR TRAINING ON THE ‘‘ DUFFERIN "’

842. *Mr. Amarendra Nath Chattopadhyaya: (a) Will Government
be pleased to state on what considerations the Anglo-Indian candidates,
whose positions were lower in order of merit at the open competitive
.examination, were selected for entry into the ‘‘Dufferin’’ superseding the
.claims of the Bengali candidates whose positions were mueh better?

: B
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~ (b) Will Government be pleased to state if it was as s matter of
policy that the Bengali, specially the Bengali Hindu, candidates were
sought to be excluded from the final selection of cadets?
" (c) If so, what was that policy? -

(d) If not, are Government prepared:

(i) to enquire intc and redress the grievances of the disappointed
Bengali candidates, and y

(ii) to take proper steps to ensure justice and fairness in future tor
all deserving candidates, irrespective of their provinces and
communities ?

The Honourable Sir Muhammad Zafrullah Khan: (a) to (d). The written
examination is merely a qualifying test and in no sense competitive, so
that the position occupied in it by a candidate does not affect one way
or the other his prospects of final selection by the Governing Body of
the ‘‘Dufferin’’. In this selection the sole aim is to choose those bovs
who are likely to derive the greatest benefit from the training provided:
by the ‘““Dufferin’" and subsequently to make suitable officers in the Mer-
cantile Marine, no consideration whatsoever being paid to the candidate’s
community, religion or province.

Pandit Lakshmi Kanta Maitra: May I know from the Honourable
Member if there was any Bengali Hindu candidate selected ?

The Honourable Sir Muhammad Zafrullah Khan: Several have been
selected. Two Bengali Hindu cadets were awarded the Viceroy's gold
medal in 1930 and 1932 and o third was appointed to the Royal Indian:
Navy from the ‘‘Dufferin’’.

SOHOLARSHIPS GRANTED TO CADETS FOR TRAINING ON THE ‘‘ DUFFERIN ’’,

843. *Mr. Amarendra Nath Chattopadhyaya: Is it a fact that all
the six scholarships granted by the Government of India in connection with
the training on ‘‘Dufferin’’ ir 1935, were awarded tc Anglo-Indian candi-
dates? If so, on what principle?

The Honourable Sir Muhammad Zafrullah Khan: No, Sir.
Mr. T. 8. Avinashilingam Ohettiar: To whom were they given ?

The Honourable Sir Muhammad Zafrullah Khan: Three of the scholar--
ships were awarded to Anglo-Indians, two to Indian Christians, and one-
to 8 Muhammadan. ~“The conditions for awarding these scholarships,
which are in addition to several other scholarships awarded by certain:
steamship companies and other interests, are given at page 14 of the
prospectus of the ‘‘Dufferin’’ which is available in the Library.

Mr. 8. Satyamurti: What are the principles on which these scholar-
ships are given ?—'‘Merit’’, ‘‘poverty’’, or what?

The Honourable Sir Muhammad Zafrullah Khan: Poverty is the main
consideration, I think,
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Mr. 8. Batyamurti: What about the factor of ‘‘merit’’ ?

The Honoprable 8ir Muhammad Zafrullah Khan: ‘‘Six scholarships,
each of the value of a remission of half fees, namely, Rs. 25 per month
and applicable to Engineer and Executive cadets alike, have been granted
by the Government of India. These are tenable for three years, pro-
~vided that the boy makes satisfactory progress. The object of these
scholarships is to assist those parents or guardians, who are not in a
position to pay the full fees, to send their boys to the Training Ship.

Application for these GGovernment Scholarships must be made on the
special application forms, which can be had from the Secretary to the
Governing Body, after the candidate’s application for admission, with
the necessary certificates, has heen accepted for the qualifying exami-
nation.

This scholurship 18 only granted to such candidates, whose parents
or guardians cannot afford to accept a cadetship for their son or ward
without its aid, even if he passes the Qualifying Examination and is
selected for admission.”’ etec., ete.

Mr. 8. Satyamurti: Does the merit of a candidate come into this
question at all, or only poverty?

The Honourable 8ir Muhammad Zatrullah Khan: That is the condition,
that the parent or guardian must be unable to provide assistance; and
I have no doubt that the Governing Body, when they consider the cases
of such candidates whose parents cannot provide their full expenses, give
due weight to other considerations which should apply in awarding these
scholarships.

Mr. 8. Satyamurti: Other things being equal, is it the case that these
scholarships are given to many candidates whose parents or guardians
cannot afford to keep them at those places and that scholarships -are
given to the best qualified among the candidates?

The Honourable Sir Muhammad Zafrullah Khan: I hope the Govern-
ing Body proceeds on that consideration, but I cannot say definitely what
the Committee have in mind when they make their selections.

Mr. 8. Satyamurti: Will Government place this consideration before
them ?

The Honourable Sir Muhammad Zafrullah Khan: I shall be prepared to
bring this to their notice.

GOVERNING BopY OF THE ‘‘ DUFFERIN .

844. *Mr. Amarendra Nath Ohattopadhyaya: Will Government be
pleased to state the names of the members of the Governing Body of the
*Dufferin’’?

The Honourable Sir Muhammad Zafrullah Khan: I lay on the table
a statement showing the names of the present members of the Governing
Body of the I. M. M. T. 8. ““Dufferin’’,
B2
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Names of the members of the Governing Body of the I.M.M.T.8. 'Dufferin’.
Rear-Admiral A. E. F. Bedford, C.B.,
Flag Officer Commanding, Roy;] Indmn Navy,
Chairman (ez-officio).
W. Grieve, Esquire, 1L.E.S.,
Director of Public Instruction,
Bombay Presidency (ez-offcio).
M. A. Master, Esquire, B.A., LL.B.
Maulvi Abul Kasem, M.L.C.
K. C. Dinshaw, Esquire, J.P.
Syed Munawar, Esquire, BA.. M.L.C., J.P.
Walchand Hirachand, Esquire.
Sir Purshotamdas Thakurdas, Kt., C.I.LE., M.B.E., J.P.

V. N. Chandavarkar, Esquive, B.A., Bar.-at-Law, J.P.,
Vice-Chancellor, University of Bombay.

J. J. Flockhart, Esquire, J.P.
M. R. Ry. Diwan Bahader A. Ramaswami Mudaliar.
Maulvi Sir Muhammad Yakub, Kt., M.L.A.

Secretary.

Captain H. A. B. Dighy-Beste. C.ILE.. O.B.E., RI1.N., J.P.,
Captain Superintendent, . M.M.T.S. “Dufferin’’ (ex-nfficio).

"Pandit Lakshmi Kanta Maitra: What iz the term of office?
The Honourahle Sir Muhammad Zafrullah Khan: T am not quite sure.
Pandit Lakshmi Kanta Maitra: When is the next election coming on?

The Honourable Sir Muhammad Zatrullah Khan: I suppose the term
of different members expires at different times. I do not think there is
any election.

Pandit Lakshmi Kanta Maitra: What is the principle of the selection
of members ?

The Honourable Sir Muhammad Zafrullah Khan: I shall require notice
of that question.

Qazi Muhammad Ahmad Kazmi: When was the member from Bengal
appointed ?

The Honourable Sir Muhammad Zafrullah Khan: You mean Maulvi
Abul Kasem? 1 do not know when he was appmnted but I think his
term of office expires in March or April.
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Qazi Muhammad Ahmad Kazmi: Are they eligible for re-appoimtment ?
The Honourable Sir Muhammad Zafrullah Khan: Yes.

Pandit Lakehmi Kanta Maitra: How many Members of the Legs-
lative Assembly arc members of the Governing Body ?

The Honourable 8ir Muhammad Zafrullah Khan: I have just ‘read

out the names.

Mr. President (The Honourable Sir Abdur Rahim): Next question.

TRAINING OF INDIAN STUDENTS IN CERTAIN FOREIGN COUNTRIES.

845. *Seth Govind Das: Will Government be pleased to state:

(a) the number of Indian students who are undergoing training in
Poland, Czechoslovakia, Italy and England, separately;

(b) the number of Indian students who annually used to receive train-

. ing in Germany since 1920, year by year till 1934 ;

(c) whether it is a fact that certain countries are showing discourtesy
to Indian interests owing to the trade relations apropos the
Ottawa Pact; and .

(d) whether Government propose to take immediate and effective
measurer. to remedy the situation; and, if not, what their
reasons are?

The Honourable Sir Muhammad Zafrullah Khan: (a) and (b). The
Honourable Member is presumably referring to technical and industrial
training. If so, the information is not available.

(c) The Government of India have no information.
(d) Does not arise.

Seth Govind Das: As far as parts (a) and (b) of the question are con-
. cerned, may not the Honourable Member collect and supply this infor-

mation ?

The Homnourable Sir Muhammad Zafrullah Khan: I do not think so,
8ir; I do not see what means can be employed to obtain information on
that point.

Mr. S. Satyamurti: Has the attention of the Governm:nt been drawn

to a recent statement by Mr. Subhas Chandra Bose and qu}ished in the
press to the efiect that Indian students are being ill-treated in Germany?

. The -Honourable Sir Muhammad Zafrullah Khan: 1 am not aware of
having seen that statement.

Pandit Lakshmi Kanta Maitra: Is there any machinery of the Govern-

ment of India which records information as to how many students go
abroad for the pursuit of studies and all that?
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Sir Girja Shankar Bajpal: 8ir, the Honourable thé Commerce Member
answered the question from the point of view of technical students. The
High Commissioner for India has a list of all Indian students studying
on the continent of Europe, but whether he keeps particulars of students
residing in individual countries I cannot say. I can, however, make
inquiries, o

Prol. N. @. Ranga: Are Government aware of the fact that a great
discontent prevails among the Indian student population in England with
regard to the un-Indian and unsympathetic attitude of educational officers
in England and also of the fact that resolutions have been passed protest-
. ing against that attitude at a conference held by Indian students in

England ?

Sir Girja Shankar Bajpal: Sir, information to that effect has reached
Government from time to time, but they are informed by the High Com-
missioner for India that these complaints are exaggerated.

Mr. 8. BSatyamurti: Will the Government of India be good enough
to instruct the High Commissioner for India to inquire and find out
whether the allegation contained in clause (c) of this question is true‘to
any extent, and if so, will they take steps to remedy the defects from
which these studente may be suffering ?

Sir Girja Bhankar Bajpai: Well, Sir, it is rather difficult to answer the
question as to whether ‘‘discourtesy’ is being shown to Indian students
apropos of the Ottawa Agreement. That pont has nlready been dealt
with by the Honourable Sir Muhammad Zafrullnh Khan. But if what
my Honourable friend wishes tc know is whether discourtesy is being
shown to Indian stndents in certain, countries, I will certa.ml, have
inquiries made.

Mr, 8. Satyamurti: That is all I want.

RBoULATIONS IN SINKIaAwG (CHINA) IN RESPECT OoF VIS4S ror ENTRY INTO
AND ExiT FRoM THE CHINESE-TURKESTAN.

846, *Seth Govind Das: Will Government be pleased to state: .

(a) whether they are aware of the promulgation of new regulations
in Sinkiang (China) in respect of visas for entry into and
exit from the Chinese-Turkestan province in which Indians
are obliged to obtain visas from the Chinese Consul in India;

(b) whether they are aware that there is no such authority in
Calcutta;

{c) whether they have thought of ways and means of getiing over
this difficulty;

(d) whether they are aware that a fee of ten Chincse dollers is
being levied, under the newly prmulgated regulations, on
everyone seeking exit from Sinkiasng;

{e) whether they are aware that the new regulations were promul-
gated after 8Sir Erid Teichman, of the Chinese Consular
service left Sinkiang through Kashgar en route to Indis;
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(f) whether they made any representation to the Chinese Central
Government in Peking for a modification, if not repeal, of
the regulations; if so, with what success;

(g) if no representation has vet beecn made, whether Government
propose to take the earliest opportunity of doing so; and

(h) if thc answer to part (g) be in the negative, their reasons there-
for? '

8ir Aubrey Metcalfe: (a) Yes.
(b) There is a Chinese Consulate General in Calcutta.

(c) and (d). Yes.

(e) No.

(f) His Majesty’s Government have, it is understond, instructed His
Majesty’s Ambassador, Peking, to make necessary representations to the
*Chinese Central Government at Nanking.

(g) and (b). Do not nrise.

Mr, 8. Satyamurti: May I know how long these regulations have been
in force, and whether the Government of India have any information as
to when His Majesty’s Government took the steps mentioned in the
answer of my Honourable friend ?

8ir Aubrey Metcalfe: Sir, the regulations were promulgated as about
to come into force I think about last December. Immediate steps were
‘4aken then to try and procure that the regulations should not actually be
enforced for the time being pending the success of the representations
‘which were immediately made and are still being made with as much

force as possible.

Mr. 8. Satymurti: Are Government satisfied that the regulations will
not be enforced, till the result of the representation made by His Majesty’s
Government is known ?

Sir Aubrey Metcalte: Whether the regulations will be enforcea upon
or not depends on the action of the Chinese Government. It is quite
‘impossible for the Government of India either to prophesy or be satisfied
as to exactly what that action will be.

Mr. 8. Satyamurti: Will the Government of India ask His Majesty’s
Government to press on the Chinese Gcvernment that they must stay
their hands, till they have considered the representations made by His
Majesty’s Government on behalf of India?

8ir Aubrey Metcalfe: So far as exit wsas are concerned, that has
already been done.

PosITION OF INDIAN NATIONALS SETTLED IN ZANZIBAR.

847, *Pandit Govind Ballabh Pant: (a) What action have Government
#aken in pursuance of the Resolution adcpted by this House in September
last, urging the Government to take effective steps in the interest and in
order to vindicate the position of Iudian nationals settled in Zanzibar?
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(b) Will Government be pleased to-!ay on the table the correspondenoe
which they had with the Government of Zanzibar in this connection ?

Bir Girja Shankar Bajpal: (a) The attention of the Honourable Mem-
ber is invited to the replv given by me on the 5th February, 1986,
.to part (c) of Mr. Satyamurti's question No. 61. Since then further repre-
sentations have been made to His Majesty’s Government.

(b) Government regret that they are unable to lay a copy of the wor.
respondence on the table of the House.

Pandit Govind Ballabh Pant: Have the Government of Zanribar, out
of deference to the representations made by the Government of India,
repealed or amended any of their decrees?

Sir Girja Shankar Bajpai: No, Sir. Not so far,

Pandit Govind Ballabh Pant: Have they extended the period of morato-
riumm since the last Resolution was adopted in the Assembly?

8ir Girja Shankar Bajpai: My Honourable friend has got a question on
that point later on. But I-can answer it now. Yes, the moratorium has
been extended till the end of June, 1936.

Pandit Govind Ballabh Pant: In what respect have the Government of
India succeeded in securing relief for Indians settled in Zanzibar by means
of these representations?

Sir Girja Shankar Bajpai: So far as the clove industry is eoncerned, I
have already explained the position to my Honourable friend. As regards
the debt legislation, the Government of Indlas representation has cnly
recently been made.

Caskes or HARDSHIP To INDIANS IN ZANZIBAR.

848. *Pandit Govind Ballabh Pant: (a) Is it a fact that in spite of the
assurance of the Secretarv of S8tate for the Colonies that all individual
cases of hardship to the Indisng in Zanzibar will be favourably considered'
with a view t¢ afford due relief:

(i) 150 merchants have had to close their business and abandon
Zanzibar,

(i) 80 had to wind up their business,

(iii) 90 have gone insolvent, and

(iv) several respectable gnerchants are in a very embarrassed condi-
tion ?

(b) Are Government aware that an Indian merchant committed suicide:
in Pemba, being unable to realise his outstandings, although his liabilities:
were more than covered by his assets?

(c) Are Government aware that some Indian merchants, who had
formerly a ficurishing business in Zanzibar, had to leave at considerable
peril of life by country-boats because of their inability to pay their steamship-
passage a8 a sequel to the Land Alienation Decree ?
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(d) Is it a fact that the number of Indian exporters of cloves has
dwindled from 81 to 8 and that 80 Indians have not been able to carry on
trade because of their inability to pay trade license fee?

(e) Is it a fact that before the grant of the monopoly to the Clove-
Growers Association, there were thirty Indians who held stock of cleves
amd that, since the grant of the monopoly, there is not a single Indian
holding such steck ?

(f) 1s it a fact that 150 estates belonging to Indians have been sold
to non-Indians since the introduction of the Land Alienation Decrees,-
while of the Indians who wanted to purchase land, some were not allowed
to do so, though the total number of such Indians did not exceed sixty ?

Sir Girja Shankar Bl]pai (a) to (f). The Government of India have
received representations to this effect from the Impcnal Iudian Citizen-

ship Association, Bombay.

Mr. T. 8. Avinashilingam Chettiar: What action have they taken over
that representation ? )

8ir Glr]t Shankar Bajpai: We have addressed a representation to His
Majesty's Government.

Mr T, 8. Avinashilingam Ohettiar: Have they investigated into the-
matter?

Sir Girja Shankar Bajpai: They are investigating the facts; Yes.
ZaNziBAR CLOVES.

849. *Pandit Govind Ballabh Pant: (a) Are Government aware that the:
Land Alienation and other Decrees have upset and endangered the normal
econcmic state and life of Zanzibar ?

(b) Ts it a fact that the idle stock of cloves in Zanzibar was highest on:
the 1st of August last and almost double of what it was a year before ?

(¢) Ts it a fact that the quantity of cloves exported from Zanzibar
during the year following the Decrees was about one third less than
‘during the same period just before the Decree, while the comparative-
figures of exports from Madagascar during the same perlod showed
considerable increase ?

8ir Girja Shankar Bajpai: (a) This has been represented to Govern-
ment.

(b) and (c). The Imperial Indiun Cifizenship Association of Bombay
have said so in their representation to which I have already referred.

Pandit Govind Ballabh Pant: Have the Government of India drawn
the attention of the Zanzibar Government to the fact that it is sulcxda.lf
even in their own interests ‘o persist in their present policy ?

Sir Giria Shankar Baipai: Mv Honourable friend is expressing «n ¢pi-
nion which I have no doubt is shared by many Honourable Members of
this House. But we do, not communicate with the Government of 7an--
zibar, we communicate- with His Ma]esty s Government
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RELIEF TO INDIANS IN ZANZIBAR.

850. *Pandit Govind Ballabh Pant: (a) What steps have Government
taken to secure relief for the unfortunate Indians settled in Zanzibar?
(b) Will Government place on the table a statement showing the

action taken by the Government of Zangibar in accordance with their
assurance for the relief of individual cases?

_ Sir Girja Shankar Bajpai: (a) Representations regarding the I.and
Alienation Decree and the connected problein of existing dehts owed to
TIndians have been made. Further representations on the eubject of the
cloves legislation will, it is hoped, be made shortly.

(b) Government have made enquiries.

Pandit Govind Ballabh Pant: Have the Government of India drawn
the attention of Zanzibar Government to casee of individusl hardship?

8ir Girja Shankar Bajpai: What we have done is to ask Flis Majesty’s
“Government to implement the undertaking to redress individual cases of
hardship. When Mr. Tyab Ali was here we also investizated the matter
in consultation with him. We have asked for certain further particulars
from Zanzibar, on receipt of which we shall address His Majesty’'s Gov-
ernment again.

Pandit Govind Ballabh Pant: Has any reply been received tc that re-
presentation ?

8ir Girja Shankar Bajpai: I understand that His Majesty 's Government
‘bave addressed the Resident in Zanzibar. !

Pandit Govind Ballabh Pant: His Majesty’s Government have not yet
~communicated any reply to this Government?

8ir Girja Shankar Bajpai: As regards individual hardships they have
-not yet communicated anything to the Government of India.

"EXTENSION OF THE MORATORIUM AND AMENDMENT OF THE LAND AOQUISITION
DECREE IN ZANZIBAR.

851. *Pandit Govind Ballabh Pant: (a) Is there any substance in the
-report that the Zanzibar Government intend extending the moratorium till
July next?

(b) Have Government impressed upon the Government of Zanzibar
the desirability of adopting the recommendations of the Indebtedness
~Commission ?

(c) Have Government of Zanzibar amended the Land Alienation

Decree, as wns promised by them, 8o as to remove its features of invidious
racial discrimination at least in form ?

8ir Girja Shankar Bajpai: (a) The operation of section 19 of the
‘Alienation of Land (Restriction and Evidence) Decree has been extended
:till the 1st July, 1938, by Decree No. 10 of 1935.
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‘(b) and (c). I would refer the Honourable Member to the first part
«of my answer o part (a) of his question No. 850.

Pandit Govind Ballabh Pant: Is it a fuct that the extension of the
~moratorium is resented by the Indwuns in Zanzibar and that it has been
- tge cause of considerable hardship and loss to them?

8ir Girja Shankar Bajpai: So far as the question of hardship is con-
-cerned, I think it is indisputable that the fact that Indians have not been
able to realise their dues must have inflicted a.certuin amount of hard-
‘thip. But I discussed this matter with the deputation which came to
wait on us in December last. They said not that they generally were
‘reconciled to the moratorium. but that they would be quite glad if the
“question of indebtedness were settled before the expiration of the exten-
‘sion to which I have referred.

Pandit Govind Ballabh Pant: Did the Chief Justice «f Zanzibar pre-
-side over this Indcbtedness Commission and did it include one of the

African residents of Zanzibar?

8ir Girja Shankar Baipai: The Commission, as far az [ remember, cun-
sisted of the Chief Justice of Zangzibar as President, an Indian member,
-an Arab member and an administrative officer.

Pandit Govind Ballabh Pant: Was their report unanimous?

8ir Girja Shankar Bajpai: The report was un.animous, but there were
-certain additional recommendations not published with the report which
were not unanimous.

Pandit Govind Ballabh Pant: Did the Commission unanimously arrive
-at the finding that the imputations that had been made against Indians
regarding charp practices were altogether unfounded?

8ir Girja Shankar Bajpai: My recollection of *he report is that the
Commission did not go so much into the question of the ellegation of sharp
practices as the allegation that Indians had acquired a disproportionate
aren of land in Zanzibar and a very large number of clove trees. It is
-perfectly ‘true that the Commission’s conclusion was that this alleguticn

+was not justified.

UNSTARRED QUESTIONS AND ANSWERS.
‘CLERKS IN THE NORTH WESTERN RAmLway HEADQUARTERS OFFIOE.

176. Mr. K. L. Gauba: (a) Will Government be pleased to lay on the
table a statement showing the total number of clerical staff employed in
‘the North Western Railway Headquarters Office, detailing the strength of -
various branches and sections together with the number of different grades
and staff in each, also the names of the branches which have the highest

roportion of higher and lower grades (higher grades III and upwards and
ower grades I and 1[)?
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(b) Will Government please state the period in which the dlerks of the:
branch with highest proportion of higher grades have been promoted from
class I to II, II to III and so on, as also the same information with regard
to the Branch with the lowest-proportion of higher grades ? '

The Honourable Sir Muhammad Zafrullah Khan: Government have
no information and do not consider that the labour und expense im.rolved'
in collecting it will be commensurate with the results likely to be achieved.

CoprYING BrANCH OF THE NoRTH WESTERN RArLway HEADQUARTERS OFFION..

177. Mr. K. L. Gauba: (a) Is it a fact that the Copying Branch of the
North Western Railway Headquartera Office, Lahore, has since the
amalgamation of various offices not been organized like other branches of
the office up ‘to this time? If so, why?

(b) Is it a fact that the proportion of higher and lower grades of this
branch is the lowest as compared with all the remaining branches of the
North Western Railway Headquarters Offices, i.e., 14 per cent. of the
higher grades and 86 per cent. of the lower grades, while in some other
branches it works as high"as 66'6 per cent. of the higher grades and 83-4
per cent. of the lower grades (higher grades means grade II1 and upwards
and lower means I and II)?

(¢) Will Government please state the number of clerks in each grade,
together with the number of years they have been at the maximum of
their grades, employed in the Headquarters Office ?

(d) Is it a fact that out of the total strength of 71 men in the Copying
Branch of the Headquarters Office, North Western Railway, there are
-about 40 clerks who have been blocked on the maximum pay of different
grades for several years, and there is no hope for some of them to get
further promotion for another decade? '

(e) Is it a fact that more than ten memorials, besides personal Inter-
views with the Assistant Secretary, have been submitted by the staff of
the Copying Branch for the betterment of their lot and to have sufficient
number of higher grades in order to make this branch self-contained,
consequently removing the discontentment prevailing in this branch for
want of promotions ?

() Is it a fact that all these memorials have been turned down with
the remarks ‘‘Due to financial stringency, nothing can be done at present’’ ?

(g) Is it a fact that during this period of eleven years (since the amal-
gamation of all North Western Railway Departmental offices) scme sections
have benefited to a great extent and in their case the plea of financial
stringency has mot been advocated? If so, will Government be pleased
to state the reasons for this step-motherly treatment towards this branch ®

(h) Is it a fact that those branches who have proportionately greater
number of higher grades, enlist the support of the officers under whom
they work directly for the betterment of their cause, whereas the Copying
Branch is directly under the Assistant Secretary and none else ?

_ The Honourable Sir Muhammad Zafrullah Khan: Government are
informed as follows:
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(a) The necessity for the re-organizing of the copying branch since the
amalgamation of various offices has not arisen. This branch has, how-
«aver, been strengthened by the following higher grade posts, either by
transfer from other offices, or extra sanctions as follows:

1 grade V post raised to grade VI.
1 additional grade IV post.
2 additional grade III posts.

(b) Taking grades I and II together, the copying branch has the
largest proportion of lower grade posts compared with other branches.
If, however, grade I is taken separately, the copying branch has not the
‘largest proportion of these posts. Certain branches have a larger propor-
tion of higher grades because the work they are called upon to do is of a
-more important nature than that of the copying branch. .

(c) Government have no information and its collection will involve an
:amount of labour and expense not likely to be justified by the results.

(d) The present total strength of the copying branch is 76 and of
these 44 are at present blocked on the maximum of their grades. As
grude to grade promotions aré dependent on vacancies it is impossible to
8ay how long individuals of this branch will have to wait for promotion to
higher grades.

(e) It is a fact that memorials have been submitted by the staff of the
copying branch but increase in the number of higher grades in this
branch cannot be justified by the nature of the work that it is required to
-do. The men concerned joined the serviee specifically as typists and knew
their future prospects.

(f) Government have no information but I would invite the Honourable
Member’s attention to my reply to parts (b) and (e) of this question.

(g) In some of the working sections higher grades have been created,
but each cuse is dealt with on its merits and the value of a post is fixed
with due regard to the responsibility and importance of the work attached
to it. The work in the copying branch is of a routine nature.

(h) No.

' SUPERSESSION oF CLERKS IN THE CoPYING BRANCH OF THE NORTH WESTERN
RariLway HEADQUARTERS OFFICE.

178. Mr. K. L. Gauba: (a) Is it a fact that some clerks, who have been
trunsferred to other sections of the North Western Railway Headquarters
Offices from the Copying Branch, have superseded their colleagues in the
branch ?

\b) Is it a fact that the senior clerks of this branch are not traunsferred
to other sections like the junior ones? If so, why?

(c) Is it a fact that the work of the clétks who have been so transferred
from this branch after the amalgamation in 1924, has proved satisfactory
and consequently some of them have been promoted as Head Clerks and
are working in charge of sections independently ?

The Honourable Sir Muhammad Zafrullah Khan: (a) The seniority of
a typist transferred to another section permanently would be regulated in
that section by the rules in force and beyond the relief caused to the
-copying branch by his removal would cease to have any effect on his
former colleagues in the copying branch.



1678 LEQGISLATIVE ASSEMBLY, [26rr Fes. 1986.

(b) Typing is purely routine work and although there have been
exceptions it is unusual for typists of higher grades to be found capable of
filling higher posts in working sections. If senior typists were transferred,
t~ working sections, it would also be a hardship on the senior clerks who
bad been working in that particular section for several years. .

(c) Certain selected typists, who were considered suitable to work as
clerks, have heen trunsferred tc working eections and generally have given.
satisfaction,

ProMOTION OF CLERKS IN THE COPYING BRANCH OF THE NORTH WESTERX
RALwAY HEADQUARTERS OFFICE.

179. Mr. K. L. Gauba: (a) Is it a fact that clerks in the North Western:
Railway Headquarters Office are not transferred from one branch to an-
other in order to acquaint themselves with office routine like Accounts
Offices, Civil and Military Offices and Commercial Offices, like the Post-
master General’s Office ?

(b) Is it a fact that Mr. K. M. Hassan of the Railway Board, while
on special duty on this Railway, recommended that subordinate staff in.
this branch should have a reasonable chance of promotion to higher grades
where promotion is governed by branches? If so, will Government please-
state how far this recommendation has affected the Copying Branch of the
North Western Railway Headquarters Office? !

The Honourable Sir Muhammad Zafrullah Khan: Government are
informed as follows:

(a) The reply is in the affirmative. Clerks are not ordinarily
transferred from one branch to another.

(b) The North Western Railway considered the recommendation and
found that it was not possible to make any increase in the
number of higher grade posts in the copying branch for the
reasons given in reply to parts (b) and (e) of question:
No. 177.

SoarciTy or HiIGHER GRADES IN THE CorYING BRANCH OFTHE NORTH
WesTERRN Rarnway HeaDpQUARTERS OFFICE.

180. Mr. K. L. Gauba: (a) Is it a fact that most of the persons in the-
Copying Branch of the North Western Railway Headquarters Office will
retire on a small sum of Rs. 95 only, the maximum of class II, unless
something is done to remove the scarcity of higher grades in that branch?’

(b) Will Government please state what action they contemplate taking-
for the betterment of these men?

The Honourable Sir Muhammad Zafrullah Khan: Government are
informed as follows:

(a) It is expected that some of the typists in the copying branch
will retire on Rs. 95; but Government are not prepsred to
sccept that Rs. 05 is a smoll wage. This also spplies to-
clerks in other branches.

(b) T would invite the Honourable Member’s attention to my
reply to part (e) of question No. 177. No action 1s:
contemplated.
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INDEBTEDNESS OF CLERKS IN THE CoPYING BRANCH 0oF THE NORTH WESTERN.
Rarwway HEADQUARTERS OFFICE.

181. Mr, K, L, Gauba: Are Government aware that most of the clerks
in the Copying Branch of the North Western Railway Headquarters
office, being poorly paid, are unable to meet with their direct necessities.
of life and are consequently under heavy debts to the North Western
Railway Employees Co-operative Credit Society ?

The Honourable Sir Muhammad Zafrullah Khan: With your permission,
Sir, I propose to reply fo questions Nos. 181 and 182 together.

Government have no information and its collection will involve an
amotint of labour and expense not likely to be justified by the results.

CLERKS TRANSFERRED FROM THE COPYING BBANCH oF THE NorRTH WESTERN
Ranway HEADQUARTERS OFFICE.

$+132. Mr. K. L. Gauba: Will Government please state the number of
clerks of each class, both junior and senior who "have been transferred
from the Copyving Branch of the North Western Railway Headquarters.
Office since the amalgamation in 1924?

ProMOTION OF WORKS CLERES OF PERMANENT WaAY INSPECTORS.

183. Mr. K. L. Gaunba: (a) Will Government be pleased to state
whether seniority of Works Clerks (Time-keeper) of Permanent Way
Inspectors has been kept with Divisional Office Clerks, grade 1?

(b) Is it a fact that the Works Clerks have been deprived cf the
privilege to uppear for the Assistant Permanent Way Inspector’s examina-
tion, and other low educated staff, ¢.g., coolics, kevmen and mates, are
sllowed to appear for the same and become Assistant Way I[nspectors and
can rise up to Permanent Way Inspector’'s post?

(c) Is it a fact that the Works Clerks have never been promoted to
grade II in office or as Sub-Divisional Clerks, in spite of the Agent’s
orders that the Works Clerks should seek their advancement in the clerical
line? If not, why not?

The Honourable Sir Muhammad Zafrullah Khan: Government have:
ne information. These are matters of detailed administration whick
must be left to the Agent to decide, to whom a copy of the question has
been sent for information.

SELEOTION PosTS ON THE EAsT INDIAN RAmLway.

184. Mr. Amarendra Nath Ohattopadhyaya: (a) Is it a fact that in the.
rules for the recruitment and training of the subordinate staff on State-
managed Rnilways, framed by the Railwav Board and issucd to the
Agents of State-managed Railways for compliance, it is provided thfxt the
Agent of & Railway may specifv selection posts or selection gradzs in the
cadre of each branch or department?

$For answer to this question, sec answer to question No. 181,
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(b) Is it also & fact that the Agent, East Indian Railway, giving
-effect to the rules referred to in part (a), vide his Circular No. 548/A. E.-
2460, dated the 1st October, 1982, has declared the following posts s

selection posts:
(1) All Inspectors in the Transportation Department.
(2) Controllers.
(8) Assistant Running 8hed Foremen.
-(4) Station Superintendents ?

(c) If the answers to parts (a) and (b) be in the affirmative, will Gov-
ermment please state:

(i) whether any additions have been made; if so, which posts ;'

(i) whether the staff have b&en advised us to which posts have been
-declared selection posts or selection grades; if not, why not;

(iii) whether any provision has been made in the rules referred to
in part (a), which permits Divisional Superintendents to
specify selection posts or selection grades in the cadre of
each branch or department; if so, under what rule;

(iv) whether the Divisional Superintendent, Howrah, has made
every post or grade on his Division ‘‘selsotion posts cr
selection grades’’;

(v) the object in this particular Division to contravene the orders
on the matter;

(vi) whether the gazetted officers attached to the Howrah Divisicn
git on the Selection Boards that are convened tn fill the

vacant posts; and
(vii) whether the gazetted officers who sit on such Selection Boards
are paid any fees or honoraria?

(d)y Do Government propose to take disciplinary action ugainst thase
responsible for breaches of the rules? If not, why not?

The Honourable Sir Muhammad Zafrullah Khan: (a) and (b). Yes.

Government are informed as follows:

(e), (i). No.

(ii) Since no additions have been made the question of advising the
-staff of these does not arise.

(i) and (iv). The reply is in the negative.

(v) The orders in force in this connection have not been contravened
ingsmuch as only such posts as have been declared seiection posts are
being treated as selection posts. For other senior posts promotions are
made. on the recommendations of special committees consisting of the
branch officer concerned and the staff superintendent on thé basis of
geniority and suitability. ‘

(vi) The reply is in the affirmative; it is presumed that the question
refers to selection posts.

(vii) No.

(d) It is not understood in what way the rules have not been observed.
"The question of taking disciplinary action does not arise.
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ACTING ALLOWANCE OF THE EMPLOYEES OF THE EAsT INDIAN RaAmLway
CoMPANY.

185. Mr. Amarendra Nath Ohattopadhyaya: (a) Will Government
please state whether those employees of the East Indian Railway
Company, who were taken over by Government when thcy assumed the
management of that Railway, were governed in respect of pay, allowances,
gratuity and provident fund, by the Company’s rules as theyv stood on the
81st December, 1944 ?

(b) Is it a fact that under the Company’s rules regulating acting
allowance the employee who has been selected to officiate will draw half
the pay of the employee against whom he is acting plus half his own pay
provided that the minimum pay of the post is not exceed:d?

(c) If the answers to parts (a) and (b) be in the afirmative, will
Government please state whether it is obligatory on the Agent and the
Hesdr of his Departments to observe these rules?

(d) Is it a fact that the Chief Accounts Officer, vide his No, A/145,
dated the 13th June, 1935, ordered that, with effect from tle 1st April.
1980, acting allowance for the Company men will be calcuiated at half
the minimum pay of the class or grade plus half the pay of the employee
who has been selected to officiate ?

(e) If the answer to part (d) be in the affirmative, will Government
please state:

(i) whether any representation against this  order cf the Chief
Accounts Officer was made by the Company men;
(ii) whether the matter was placed before the Agent;

' (iii)- whether the Agent decided that the Company'x rule regarding
acting allowance must be observed;

(iv) whesher the Chief Accounts Officer has not acted according to
the instructions of the Agent;

(v) if so, why;

(vi) whether the other departments on the Easi Indian Railway
observe the Company’s rule regulating the grant of acting
allowance; and

(vii) whether the amounts due to the staff under the Company’s
acting allowance rule will now be paid to them; if not, why
not?

if) Is the action of the Chief Accounts Officer in conformity with the
assurance given to the Company men by His Excellency the Viceroy that
they need have no fears that their pay, prospects and conditicns of gervice
would suffer under State management; if not, what disciplinary action do
Government propose to take against the officials respomsible? If ncne,
why not? -

Mr. P. R. Rau: (a) Yes.

(b) Yes, in respect of officiating appointments to posts which are not
permanently vacant.

(c) Yes.

(d), (e) and (f). Instructions issued in the Chief Accounts Officer’s
letter referred to sre provisional, pending eonsideration of the whole

question by Government. .
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ALTERATION IN GRATUITY RULES OF THE East INDIAN RaiLway COMPANY.

186. Mr. Amarendra Nath Ohattopadhyaya: (s) Wil Government
please state whether the Railway Board or the Agent of the East Indian

Railway can alter or amend the Company's rules regarding gratuity? If
80, under what rule? :

(b) Is it & fact that it is one of the conditions, on which the staff were
taken over from the Company, that they would be governed by the
(Conipany’s Gratuity Rules as they stood on the 81st Decemiber, 1924 ?

(c) Have any of the Company’s rules been altered or amended after
the 81st December, 1024? If so, will Government please lay a statement
on the table of the House showing particulars of the rules which have
been altered or amended ?

(d) Is a Company Gazetted Officer entitled to gratuity on resignation ?
If 8o, under what rule? Has any case recently ocourred when gratuity
‘has been paid to an officer after resignation? If so, why?

(¢) Is it a fact that the Railway Board, vide their No. 9287-1., dated
the 26th Japuary, 1935, amended certain rules? If so, was it with the
object to regularise an irregular payment of Rs. 8,000?

(f) Is it also a fact that the order of the Railway Board in this case
was to bave retrospective effect? If so, why?

(g) Will Government please state whether it is their policy that when
any irregularities are committed by their gazetted officers on the East
Indian Railway, in which a financial loss is involved, the rules are altered
or amended and given retrospective effect in order to regularise the expen-
diture, and in the cases of their non-gazetted staff, to recover the amounts
from their dues as well as to inflict punishments? 1If not, what action
do Government propose to take in the recent cases?

Mr. P. R. Rau: (a) Amendments to the East Indian Railway
Company’s Gratuity Rules can be made by the Governor General in
Council in respect of certain staff and by the Secretary of State for India
in Council in respect of others.

(b) Yes.

(c) The East Indian Railway Gratuity Rules have not been altered or
amended after 81st December, 1934. :

(d) Under rule 1 (i) of the East Indian Railway Gratuity Rules &
Gazetted officer is eligible for gratuity after he has completed 30 years’
service or has attained the age of 50 years and cases of this nature are of
common occurrence. The concluding portion of this part of the question
does not arise.

(e) The answer to the first part is in the negative; the second part does
not therefore arise.

(f) No question of retrospective effect arises as the letter referred to
did not amend the existing rules.

(8 No. Government do mot consider any further action necessary.

GRANTS FROM THE STAFF BENEFIT FUND ON THE EASTERN BERGAL RamLway.

187. Mr. Amarendra Nath Ohsattopadhyaya: (s) Will Government
please state whether the Eastern Bengal Railway has a Staff Benefit
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Fund? If so, are grants as well as loans from this fund given to the
non-gazetted staff ?

_(b) Have any rules been framed for the disbursement of money from
this fund? If so, will Government please state:

(i) whether there is any rulc which permits three or four grants (not
loans) to be given to an employee who is working and who
is in receipt of full pay from the Railway; if not, whether
any case has occurred at Sealdah Station; if so, why;

(ii) whether committens are formed in each district, or there is one
committee at the Head Office which deals with all cases;

(iii) whether the members of the committee are both gazetted and
non-gazetted staff; and

(iv) whether appointment to this committee is by election or nomi-
nation ?

(¢) Ara Government aware that there is considerable discontent among
the staff regarding the manner in which grants are made and to particular
individuals? 1f not, do Government propose to examine the working of
this committee > Tf not, why not ? ‘

The Honourable Sir Muhammad Zafrullah Khan: (a) Reply to both
the parts is in the affirmative. .

(b) As regards the first part of the question, the working of the
Eastern Bengal Railway Staff Benefit Fund is governed by the Rules of
the Railway Staff Benefit Fund for State-managed Railways, which
formed an annexure to the Railway Department (Railway Board) Reso-
lution No. 81-L., dated the 1st April, 1931, a copy of which is in the
Library of the House. As regurds the latter part, the reply is as
follows :

(i) und (ii). Government have no information.

(iii) Yes.

(iv) By nomination and election in accordance with the provisions
of Rule 3 of the Rules of the Railway Staff Benefit Fund
for State-managed Railways referred to in reply to the first
part of part (b) of this question.

(¢) Government have no information. This is a matter of detailed
administration and I am sending to the Agent, Eastern Bengal Railway.
a copy of the question for such action as he may consider necessary.

AMALGAMATION OF THE PRESSES OF THE EASTERN BENGAL AND EasT INDIAN
RArLways.

188. Mr. Amarendra Nath Ohattopadhyaya: (s) Is it a fact that on
the amalgamation of the Presses of the Eastern Bengal and East Indiau
Railways, the Ticket Supply Branch on the Eastern Bengal Railway was
also transferred to the East Indien Railway? Ti so, was any reduction
in staff of both railways made as a result of this combination? How
many men from each railway were discharged?

() Is it & fuct that the pay of the post of Chief Clerk, grade Rs. 200,
of the Ticket Supply Branch of the Fastern Bengal Railway was, some-
time after the amalgamation, veduced to Rs. 170? .2
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(c) Will Government please state whether the treatment accorded to
gsﬁ!;}t;e«i? officers and non-gazetted staff, when their posts are abolished,
is alike

The Honourable Sir Muhammad Zafrullah Khan: (a) The reply to
the first part is in the affirmative. As regards the latter parts available
information has already been laid on the table of the House on the 18th
July, 1934, in reply to question No. 249 (a) asked by Mr. S. C. Mitra on
5th December, 198S5.

(b) Government have no information.

(c) Yes.

ProMOTIONS ON THE EasT INDIAN RArLway.

189. Mr. Amarendra Nath Ohattopadhyaya: (a) With rcference to the
reply given inthis House to starred question No. 1000 on the 31st August,
1934, that, in accordance with the rules for the recruitment and training
of subordinate staff on the East Indian Railway, promotions are made
according to seniority and merit, will Government please state :

(i) whether ‘“‘seniority” means length of service on the Railway or
in particular grades; and '

(ii) whether ‘‘merit’’ means the passing of the prescribed depart-
mental examinations in addition to efficient work?

(b) If the answers to part (a) be in the negative, what is the defi-
nition of the words ‘‘seniority’’ and ‘‘merit’’ as applied in the making
of promotions ?

(c) Is it & fact that different interpretations are given to ‘‘seniority”’
and ‘‘merit’’ on the various Divisions and in the Headquarters Offices of
the East Indian Railway?

(d) Is it also a fact that the Superintendents, Commercial and Staff,
on the Howrah Division have decided: .

(i) that ‘‘seniority’’ is to be calculated on the length of service in
the Railway; and

(i) that ‘‘merit’’ is to be interpreted as including those of the staff,
who have not passed the prescribed departmental examina-
tions ?

The Honourable Sir Muhammad Zafrullah Xhan: (a) and (b).
Seniority in a grade is ordinarily determined from the date of confirma-
tion in that grade. As regards merit not only the passing of departmental
examinations but also record of service, personality, character and edu-
cational qualifications are taken into consideration.

(¢) The instructions isssued by the Headquarters office are intended to-
be followed uniformly on all divisions. Any cases of wrong interpretation
of orders are corrected when brought to notice.

(d), (i) and (ii). No.

PRrOMOTION OF GUARDS ON THE EASTERN BENGAL RAILWAY.

190. Mr, Amarendra Nath OChattopadhyaya: (a) Wil Government
please state whether, in the rules for the recruitment and training of
staff on State-managed Railways framed by the Railway Board and issued
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to the Agent, Eastern Bengal Railway, for compliance, provision has been
made that the recruitment of guards and their normal avenues of pro-
aotions are:
Probationary guards, guards grade A, guards grade B, Aseistant
Station Masters or Yard Foremen, etc.?

(b) If the answer to part (a) be in the affirmative, will Government
please state whether any promotions have been made of guards grade
A to grade B within the past five years? If not, is it due to the fach
that there have been no vacancies in grade B? If not, what i3 the
reason for not promoting the grads A guards? ‘

(c) Is it with the object of keeping down working expenses? If 8o,
are gazetted officers and non-guzetted stafl treated alike in this matter?
If not, will Government please state the reasons for this differential
treatment to one class of their employees ?

(d) Are there any cases in which promotions have not been made in
the gazetted service on the Eastern Bengal Railway?

The Honourable Sir Muhammad Zafrullah Khan: (a) Yes.

(b) to (d). I would invite the Honourable Member’s attention to my
teply to Pandit Sri Krishna Dutta Paliwal's unstarred question No. 97
which was laid on the table of the House on the 12th February, 1936.

ENPLOYMENT OF THE PRINTING SUPERINTENDENT OF THE EAST INDIAN Rarr-
WAY AS CARETAKER oF THE HEAD OFFICE BUILDINGS IN ADDITION TO

HIS OWN DUTIES.

101. Mr, Amarendra Nath Chattopadhyaya: (a) Is it o fact that the
Printing Superintendent of the East Indian Rmlway is employed as the
Caretaker of the head office buildings in addition to his own duties on
an allowance of Rs. 125 per mensem?

(b) It the answer to part (&) be in the affirmative, will Government
please state whether it is open to a gazetted officer to work in a dual
capacity, namely, as a guzetted officer and a subordinate at the same
time?

(c) Who is the immediate superior officer over the Caretaker and what
supervision does he exercise over this subordinste?

(d) Does this practice prevail on the other State-managed Railways?

(e) Are Government prepared to consider the advisability of having a
whole time subordinate for this post? If not, why not?

(f) Does the post of Caretaker carry rent frec quarters?

‘The Honourable Sir Muhammad Zafrullah Khan: (a) Yes.

(b) Thare is no separate post of Caretaker for the head office buildings.
The Printing Superintendent also performs the duties of a Caretaker of

the head office buildings.
(c) The Agent, who exercises the necessary supervision.
(d) Government have no information.
.(e‘) No, as the existing arrangement is quite satisfactory and econo-
mical.

(f) No.
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ABSENCE OF AN OFFICE SUPERINTENDENT IN THE CHIEF AccouNTts O¥FIoB,
T East INDIAN RAmway.

'192. Mr, Amarendra Nath Ohattopadhyaya: (a) Will Government please
state whether there are Office Superintendents in the following offices of
the East Indian Railway:

Agent, Chief Engineer, .Chief Mechanical Engineer, Deputy Chief
Mechanical Engineer, Chief Operating Superintendent, Chief
Commercial Manager, Colliery Superintendent, Chief Medical
Officer, Countroller of Stores, Printing Superintendent, and
the Divisional Superintendents?

(b) If the answer to part (a) Le in the affirmative, whyv has the Chief
Acoounts Officer been deprived of an Office Superintendent?

(c) Do Government proposc to have a uniform system of management?
If not, why not?

Mr. P. R. Rau: (a) Yes, though in some of the offices the designation
of the post differs.

(b) Accounts offices are differently organised and each important
gection is placed under a Senior Accountant who is on about the same
scale as an Office Superintendent.

(¢) No: because it is considered unnecessary.

NON-GRART OF CALCUTTA ALLOWANCE TO THE OLD OuDH AND ROHILKUND

RALWAY EMPLOYEES ATTACHED TO THE OFFICE OF THE WORKSHOP
AccouNTs, LiLLooan.

193. Mr, Amarendra Nath Chattcradhyaya: (a) Is it a fact that the
gazetted and nom-gazetted staff of the East Indian Railway attached to
the office of the Workshop Accounts, Lilloouah, are in receipt of a Calcutta
allowance ?

(b) Is it also a fact that this allowance is denied to those of the
staft attached to that office who were formerly employed on the Oudh
and Rohilkhand Railway?

(c) If the answers to parts (a) and (b) be in the affirmative, will
Government please state why this diseriminatory  treatment hus been
made to deprive one set of their employees of un sllowance which is
enjoved by the other staff attached to the same office?

(d) What action do Government propose to take? If none, why not?

Mr. P. R. Rau: (a) and (b). Gazetted officers of the East Indian Rail-
way who are stationed st Oaleutta or Lilloozh receive a compensatory
allowsnce.  They also reeeive a house rent allowance when not occupying
Railway quarters. Non-gazetted staff, except those who are on the new
scales of pay introduced in 1933, are not eligible for a compensatary ‘allow-
ance in addition to their pay. :

(c) and (d). There is no discriminatory trestment against one set of’

:mployees and Government do not therefore consider any action is called
or.
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RULBS REGARDING DISCIPLINARY AOTION AGAINST Nox-GAZETTED Starr
ON THE EAsT INDIAN RaiLway. '

194, Mr. Amarendra Nath Ohattopadhyaya: (a) Is it a fact:

(i) that the Railwny Board forwarded with their letter No, E. 34-
R. .G.-G, dated the 22nd June, 1935, to the Agent, East
Indian Rajiway, rules regarding disciplinary action against
non-gazetted staff;

(ii) that the Home Department, Government of India; notification
No. F. 8/7,/33-11, dated Simla, the 19th June, 1933, was
attached us an Appendix to the said rules: and

(iii) that the Agent has published this notification in his Railway’s
Gazette in September 1935 ?
(b) Will Government please state whether the notification of the
Home Department had been  published by the Agent previous to
September, 1935? If so, when?

(c) Is it a fact that Rule 13 oi the notification provides that a
petition to the Governor (icneral in Council can be withheld if it is ‘‘a
representation ngainst un order comimnunicated to the petitioner more than
six months before the submission of the petition, and no satisfactory
explanation of the delay is given”’? 1f so. can the Agent or the other
Local Government. as provided in the schedule, withhold a petition on
the ground that it was not submitfad within six months from the date
the order petitioned against was communicated to the petitioner?

(d) If the answer to part (c) be in the affirmative, will Government
please state why their unon-gazetted emploveer should suffer for the
delay in giving publicity to the notification of more than two years from.
the time the rules were framed?

(¢) Do Government propcse to advise the Agent and the other Locak
Governments who are under the control of the Agent, not to withhold
any petition under rule 13? 1f not, whyv not?

¥ The Honourable Sir Muhammad Zafrullah Khan: (a), (i), (ii) and (iii)..
€s8.

" (b) No.-

(¢) The reply to the first part is in the affirmative. As regards the
second part, a petition may be withheld by a competent authority if no
satisfactory explanation for the delay is given.

(d) The rule referred to in part (c) of the question remained practically
the saeme under the Home Department Notification No. F.-6/7/33-II;
dated the 19th June, 1983, as it was under the previous orders which were-
in force on this subject and so the question of the staff suffer'ng as a
result of the Agent, East Indian Railway, not publishing the notification.
referred to in part (a), (ii) of the question earlier does not arise.

(e) T presume the Honourable Member refers to the petitions that may
have been received between June, 1988, to September, 1985. 1If so, ‘i
view of my reply to part (c) the question does not arise. :
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. APPLICABILITY OF THE RULES FOR THE RECRUITMENT AND TRAINTNG OF
NoN-GAZETTED STAFF T0 THE EAST INDIAN RATLWAY.

1956. Mr. Amarendra Nath Ohattopadhyaya: (a) Is it a fact:

(i) that the Railway Board has framed rules for the recruitment
and training of the non-gazetted staff on State-managed
Railways;

(i) that the Agent, East Indian Railway, hae issued these rules
vide his Ciroular No. 548/A. E.-2480, dated the 1lst October,
1932, for the informnation and guidance of the staff com-
cerned; and

{iii) that it is stated in Note 8 of Rulc 1 that rules will be issued
separately for the office staff?

1b) Will Geovernment please state:

(i) whether any rules have been framed by the Railway Board
regarding the rcernitment and training of the office staff; if
80, whether these have been forwurded to the Agent, East
Indian Railway, for compliance; if not, the cause of the
delay;

{ii) whether these rules will he published and be available to the
staff who are governed by them; if not, why not;

{iii) whether any proviricns have been made for the recruitment,
training and avenues of promotions of typists and steno-
graphers; if not, whcther the necessary rules will be framed;

{iv) whether typists and stenographers are eligible for transfers
or promotions as clerks, head clerks, ete.; if not, why their
avenues of prcmotions are restricted; and

(v) whether these rules will be appliceble to all departments
including the Acccunts Department: if not. why not?

The Honourable Sir Muhammad Zatrullah Khan: (a), (i), (ii) and (iii).
Yes.

(b), (i), (iii) and (iv). Rules regarding the recruitment and training of
office staff are under preparation in consultation with the Agents of State-
managed Railways. The suggestions made are already under considera-
tion. :

(ii) Yes.

(v) The Accounts Department have already their own rules on the
‘subject.

RULE 2z RETURK OF GOVERNMENT PROPERTY BY RALway EMPLOYRES OX
LEAVING SERVICE. .

196. Mr, Amarendra Nath Chattopachyaya: (a) Will Government please
state whether there 18 any rule in the General Rules for open lines which
requires that when a railway servant emploved on s State-managed Rail-
way leaves the service, be must deliver up to the Railway Administra-
tion, or to a person appointed by the Railway Administration in this
behalf, any Government property in his custody which belongs to the
Railway Administration? If so, under what rule?
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(b) Is it & fact that a clause to this effect is entered in the service
agreements exccuted by every non-gazetted employee ?

(¢) Will Government please state whether the cost of articles not
rcturned after termination of gervice is recovered from the dues of the
«.mployee? Is this obligatory or discretionury?

(d) What ir the procedure in the Asansol Division of the East Indian
Railway in regard to non-return of Government property? Is it left to
the discretion of the Divisional Superintendent, or of the employee con-
<cerned, whether the articles are to ve returned or not?

The Honourable Sir Muhammad Zafrullah Khan: (a) Yes, under rule
188.
(b) There is a clause in the agreement of non-gazetted employees that
they are bound to abide by all the instructions and regulations for the
time being in force and contained in the General Rules for Indian Rail-
ways.

(c) It will depend upon the circumstances of a case.

(d) Government have no information, but have no reasons to believe

- that the rule is not being observed. I have, however, sent a copy of
the question to the Agent, East Indian Railway, for.information and such

action as he may consider necessary.

TEST FOR GUARDS ON THE EasST INDIAN RAILwAy.

197. Mr, Amarendra Nath Chattopadhyaya: (a) Will Government please
state whether there is any provision in the rules framed under the require-
ments of the Indian Railways Act, which requires that a railway servant
must first qualify by passing an examination in guard’s duties before
he is permitted to work as a guard in charge of trains? If so, under

what rule?

(b) Are guards requircd to sit for examinations in guards’ duties and
to pass them at regular or irregular intervals? If so, under what rule?

(¢) Whe examines candidates for the guards’ examination on the East
Indian Railway?

(d) Ts it a faci that {he Kast Indinn Railway have established Training

f:Schools where guards have to go through Refresher courses? At what
intervals are guards required to go to these schools for refresher courses ?

(e) If the answer to part (d) he in the negative, will Government
please state whether the Superintendent, Training School, examines
:guards in guards’ duties?

(f) Is this examination confined to guards specially selected or to all
guards by turns?

The Honourable Sir Muhammad Zatrullah Khan: (a) No. Rule 175
«of *‘General Rules’’, however, requires that every railway servant shall
make himself acquainted with the rules relating to his duties and a guard
is required to pass an examination in guard’s duties before he is permitted

%0 work as a guard in charge of trains.
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(b) Government are informed that on the East Indian Railway guards
are not required to sit for examination, but if a guard in his work dis-
piays an ignorance of rules or there is any reason to suspect that his
knowledge is insufficient he is sent to the Divisional Superintendent’'s
office and examined in the rules by a Superintendent, Transportation, or
one of his Assistants. A guard may be sent for ‘examination any time to
ensure that he is up to date in the knowledge of his duties.

(c) Before a guard is allowed to work in charge of trains he is examined
by a transportation inspector and finally by a Transportation officer.

(d) and (e). Guards have to go through refresher courses in the train--
ing school every five years.

(f) Every guard has to pass the examination after appointment before
he’is allowed to work trains. The question of his being required to undergo-
any further examination depends on the circumstances mentioned in
reply to part (b) of this question.

ALTERATION IN AGE OF EMPLOYEES ON THE EAST INDIAN RAILWAY.

168. Mr. Amarendra Nath Chattopadhyaya: (a) Is it a fact that the

Agent, East Indian Railway, kay, in his Minute Sheet No. A. E. 816/1,
QBted the 2nd January, 1936, stated?

“I am directed to inform you that in future each application for an alteration
of an employee’s age will be considered on its merits, admitiing cases where (i) a
clerical error has undoubtedly occurred in preparing the original records, (ii) sufficient
proof is produced to establish that wrong age was given originally through a genuine
error and (iii) the origina, age recorded was obviously incorrect and was probably a
careless estimate usnal in the case of illiterate staff.”

(b) Will Government please state what provisions have been made
by the Agent regarding thos: cases which have heen brought to notice
before the issue of his Minute Sheet No. A E. 816/1 of 2nd January,
1936? 1f none, do Government propose to consider the cases of those
employees? If not, why not?

(c¢) Is it a fact that there has been no uniform system of dealing with
such cases prior to the issue of the Minute Sheet?

(d) What action do Government propose to take? If none, why not?

The Honourable Sir Muhammad Zafrullah Khan: (a) Yes.

(b) and (¢). Government are informed that before the issue of minute-
sheet referred to certain applications for alteratiops in age which were
submitted by staff were dealt with on their merits but the general
principles contained in the mmute sheet in question have all along been
followed. The latter part of the question does not arige.

(d) Government do not consider any action is necessary.

LATE SuprLy oF ForMs BY THE ForMs PRESS, ALIGARH.

199 Pandit Sri Krishna Dutta Paliwal: (a) Is it a fact that various
complaints were made to the Manager of the Government Press, Aligarh,
by the Posts and Telegraphs Department concerning ‘the late supply
of the forms? If so, what were the underlying causeg of this late-
supply and what steps were taken by the Controller of Printing and
Stationery to remedy the same ?
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(b) Do Government, in this connection, intend to engage the services:
of a qualified England-returned Overseer or Assistant Manager?

The Honourable 8ir Frank Noyce: (a) Some complaints were made..
The delay was due to an abnormal and unforeseen increase in the demand’
for certain forms. Steps were taken both by the Director General, Posts
and Telegraphs, and by the Managers of the Presses to ensure as far as
possible that the demands made on the Presses will be capable of prompb
supply.

(b) No such question has arisen.

Work oN HoLipAYS AND OVERTIME DONE BY THE INDUSTRIAL EMPLOYEES
oF THE ForMs PRESS, ALIGARH.

200. Pandit Sri Krishna Dutta Paliwal: (a) Is it a fact that during the
last few months industrinl emplovees of the Government Press, Aligarh,
were compelled to work overtime daily and also on holidays? If so, what
was the urgency of this continued overwork?

(b) Is this overtime work being taken even now from those employees ?
If so, why have Government not yet considered the scheme of increasing
the strength of the staff ¢

(c) What was the amount of the production of printing work during
the last three years?

(d) Will Government be pleased to put the whole statistics of that.
period and point out the amount paid for idle time during that period ?

The Honourable 8ir Frank Noyce: (u) Yes. The industrial employees
were required to work overtime to cope with the unusual pressure of work.

(b) No, the pressure of work was only temporary. The latter part of.
the question does not arise.

(c) and (d). A statement showing the required information :isf
appended.

. Payment for
] Overtime idle time
Year, hours including
worked. stoppage for
repairs,
Ras,
1933.34 . . c L. . . 344 3,344
1934.35 . . . . . . . . 85 2,416
1935-86 (up to 30th January, 1936) . . . 114 311
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INDUsTRIAL EMPLOYEES OF THE FOoRMS PRESS, ALIGARH, BOOKED TO
WORK OVERTIME.

201. Pandit Sri Kriehna Dutta Paliwal: Is it a fact that the industrial
-employees of the Government Press, Aligarh, were booked to work overtime
in continuation of their normal period of work without giving them any
“rest, as required under the Factories Act?

The Honourable Sir Frank Noyce: No.

PROMOTIONS AND APPOINTMENTS IN THE INDUSTRIAL BRANCH OF THE
ForMS PRESS, ALIGARH.

202. Pandit Sri Krishna Dutta Paliwal: (a) Is it a fact that Government
-orders concerning communal composition in the case of promotions and
.appointments were not taken into consideration in the industrial branch
-of the Aligarh Press? ,

(b) Will Government be pleased to lay on the table a statement showing
the figures of promotions apd appointments made during the last two years
in this industrial branch of the Aligarh Press?

The Honourable Sir Frank Noyce: (a) No. Recruitment to the indus-
trial establishment in the Aligarh Press is made in accordance with the
.orders regarding communal representation. These orders do not apply to
secruitment by promotion.

(b) The number of persons appointed by direct recruitment to superior
posts in the industrial establishment in 1934 included two Hindus, two
Muslims and one Christian; in 1935 three Hindus were so appointed. This
excludes appointments in leave vacancies which were all for less than
three months in duration.

RECRUITMENT OF INFERIOR SRRVANTS IN' THE FoRMS PRESS, ALIGARH.

203. Pandit Sri Krishna Dutta Paliwal: (a) Is it a fact that rules regard-
ing communal representation do not apply to inferior servants of the
Aligarh Press?

(b) If 8o, will Government be pleased to state what measures they
propose to take in matters of promotion of persons in the inferior establish-
ment to the superior establishment, when members of one particular
-community are being recruited to the inferior establishment in majority
in the industrial staff ?

The Honourable 8ir Frank Noyce: (a) Yes.

(h) Promotion from an inferior to a superior post is treated as direct
-yecruitment and is subject to the orders regarding communal representa-
4ion.

EXTENSION OF OERTAIN POWERS VESTED IN THE ASSISTANT MANAGER,
ForMs PRESS, ALIGARH.

204. Pandit Sri Krishna Dutta Paliwal: (a) Is it & fact that in the Aligarh
‘Press all cases of industrial and non-industrial branches and of leave and
;promotions and appointments of clericgl staff are submitted to the Assistant
-Manager ?
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(b) Tt 8o, will Government be pleased to state why the extension of the -
powers vested in the Assistant Manager for the industrial staff, has been
extended to the non-Industrial staff? Is it provided for in the rules?

The Honourable 8ir Frank Noyce: (a) Yes.

(b) This course has been adopted for the convenience of the administra-
tion of the Press. Provision is not made for this in the rules.

CoMMUNITY OF 1HE HEADS OF SECTIONS OF THE INDUSTRIAL BRANCH OF THS :
ForMS PrReSS, ALIGARH.

205. Pandit Sri Krishna Dutta Paliwal: (a) Is it a fact that the heads of

almost all the sections of the Industrial Department of the Aligarh Press,
belong to one particular community ?

(b) If so, do Government propose to break this monopoly by inter-
changing such heads of various sections by those of other Government of
India Presses? If not, why not?

The Honourable Sir Frank Noyce: (a) Yes.

(b) No. Because apart from difficulties arising from the differing scales

of pay the carrying out of the proposal would involve unnecessary expense :
both to Government and to the individuals concerned.

CONTRIBUTIONS TO THE LEAGUE OF NATIONS.

206. Sardar Sant Singh: (a) Will Government be pleased to state what

contributions have been paid from the revenues of India to the League of
Nations from its inception up till now?

(b) How much contribution has been made by the Govérnments

of Great Britain, Canada, Australia, South Africa and other members of
the British Fmpire ?

(c¢) Are Government prepared to give notice to the League of Nations -
of withdrawing from its membership?

The Honourable Sir Nripendra 8ircar: (a) and (b). Two statements are
laid on the table.

(e¢) No.
Statement showing India’s contribution to the League of Nations, 1921-1936.
Year. Amount.
Ras.
1921-1922 (Actuals) 5,49,160
1922-1923 ,, 4,37,480
1923-1924¢ ,, 7,717,990
1924-1925 ,, 7,05,260
1925-1926 ,, 5,32,880
1926-1927 ,, 5,44,150
1927-1928 ” . . 6,67,120
1928-1929 ,, . . . . . . . . 6,85,630
1929-1930 ,, . . . . . . . . 7,656,130
1930-1931 ” . . 8,10,450
1931-1932 ,, . . . . . . . . 9,02,790
1932-1933 ,, . . . . . . . . 13,04,880
1933-1934 ,, . . . . . . . . 13,83,640
1934-1936 ‘e . ‘N . . . .. 14,37,373
1935-1936 (Revised) . . . . . . . . 14,82,000
1936-1937 (Budget) . .

Ce oL 1431000
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:Statement showing the amounts in Gold Franca consributed by Great Britain and the several
Brstish Dominions for the years 1919—1936.

Year. Country. Amount in
Gold Francs.
1919 . . . Great Britain . . . . . 293,615
South Africa . . . . . 293,615
Australia . . . . . . 293,615
Canada . . . . . . 293,615
New Zealand . . . . . 35,232
1920 . . . QGreat Britain . . . . . 523,000
South Africa . . . . . 523,000
Australia . . . . . . 523,000
Canada . . . . . . 523,000
New Zealand . . . . . 62,760
1921 .  Great Britain . . . . . 1,041,666
Soath Africa . . . . . 1,041,668
Australia . . . . . . 1,041,666
Canada . . . . . . 1,041,666
New Zealand . . . N . 125,000
1822 . N . Great Britain . . . . . 1,011,336
South Africa . . . . . 1,011,335
Australia . . . . . . 1,011,385
Canada . . . . . . 1,011,336
New Zealand . . . . . 121,360
1923 . . .  Great Britain . . . . . 2,683,668-64
South Africa . . . . . 407,947-68
Australia . . . . . . 707,109-31
Canada . . . . . . 951,877.92
New Zealand . . . . . 271,965-12
1924 . . Great Britain . . . . . 2,193,733-62
South Africa . . . . . 373,931-91
Australia . . . . . . 648,148-64
Canada . . . . . . 872,507-79
New Zealand . . . . . 249,287-94
1935 . . . Great Britain . . . . . 2,132,630-53
South Africa . . . . . 363.499-54
Australia . . . . . . 630,085-87
Canada . . . . . 848,165-60
New Zeala.nd . . . . . 242,333-03
1926 . . . Great Britain . . . . . 2,569,801-33
South Africa . . . . . 367,085-91
Australia . . . . . . 660,754 - 64
Canada . . . . . . 856,533-79
New Zealand . . . . . 244,723-92
1927 . . . Great Britain . . . . . 2,417,128-95
South Africa . . . . . 323,711-29
Australia . . . . . . 596,9_8-09
Canada . . . . . . 781,417-53
New Zealand . . . . . 228,236-06
1928 . . Great Britain . . . . . 2,486,636-50
South Africa . . . . . 333,626-67
Australia . . . . . . 614,776-74
Canada . . . . . . 804,553-39
New Zealand . . . . . 234,845-30
1929 . . . Great Britain . . . . . 2,702,5698-57
South Africa . . . . . 375,289-11
Australia . . . . . . 682,644-26
Canada . . . . . . 888,720-17
New Zealand . . . . 256,400 50
1930 . . . QGreat Britain . . . . . 2,900,767-72
South Africa . . . . B 403,598-96
Australia . . . . ‘e . 783,001 -99
Canada & . B o . 964,776 51

New Zealand . 275,279+ 74
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Btatement aﬁowing the amounts in Qold Francs contributed by Great Britain and the
) several British Dominions for the years 1919—7936—contd.

. Yeer. Country. Amount in
Go'd Francs,
1081 Great Britain 3,225,042-12
South Africa 449,923 88
Australia 816,986 86
Canada . 1,062,867 99
New Zealand 306,163-02
1032 Great Britain 3,466,499-54
South Africa 484,417-81
Australia 879,076-02
Canada . 1,143,353 80
New Zealand 329,158-96
19838 Great Britain 3,466,724-80
South Africa . . . . 495,246-40
Australia . . . . . . 891,443-52
Canada . . . . . . 1,155,674-93
New Zealand . . . . . 330,146-27
1934 . . . Great Britain . . . . . 3,195,379-60
South Africa . . . . . 456,482- 80
Australia . . . . . . 821,669-05
Canada . . . . . . 1,085,128-565
New Zealand . . . . . 304,321-85
1985 . . . QGreat Britain . . . . . 3,180,936-95
South Africa . . . . . 454,419-55
Australia . . . . . . 817,955 20
Canada . . . . . . 1,060,312-30
New Zealand . . . . . 302,946-35
1936 . . Great Britain . . . . . 3,021,693
South Africa . . . . . 431,656-15
Australia . . . . . . 776,981 05
Canads . . Y . ..-1,007,197-86
New Zealand . . . . . 287,770-80

BAN ON THE CARRYING OF KIRPANS BY SIKHS IN LAHORE.

207. Sardar Sant 8ingh: (a) Is it a fact that a District Magistrate of
Lshbore issued orders under section 144, Criminal Procedure Code, baniding
the carrying of kirpans by the Sikhs in'the town of Lahore?

(b) Is it u fact that the exemption granted under the Arms Act to the

Sikhs for possessing and carrying of kirpans was granted by the authority
of the Governor General in Council ?

(c) What steps have the Government of India taken to smnul the
.orders of the District Magistrate?

(d) Are Government aware that the Sikhs have been greatly perturbed
over this order?

(¢) How many persons have been prosecuted for carrying kirpans and
‘how many for disobeying this order?

The Honourable Sir Henry Oraik: (a) My information is that there was
-an order*under section 144 banning the carrying in public of only such
/kirpans as were capable of use as weapons.

(b) Yes, under rule 8 of the Indlan Arms Rules.
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(c) and (d). I would refer the Honourable Member to the reply given:
to parts (b) and (c) of Sardar Mangal Singh’s starred question No. 697 on
the 20th February, 1986.

(e) I have no information regarding the total number of persons prose--
cuted for carrying kirpans or for disobedience of the order promulgated by
the District Magistrate. '

Anu_xomu‘r OoF Dary INDUSTRY IN INDIA,

208. Sardar S8ant Singh: (a) What has been done to improve the dairy
breed in India ?

(b) How much money has been sanctioned in the last five yeuars, and:
how is it spent? ’

(c) What has been done to educate general public as to the use of
purer milk and its products which are best for human life ?

(d) What has been done for the advancement of dairy industry in
India ?

(e) What are the agencies to carry on the above work?

(f) How does the money spent on this compare with Great Britain in
view of the revenue, taxes and duties realized by the Government on milk
and its products, chiefly ghee?

(g) Will Government please lay on the table a comparative statement
of consumption of milk per head in India as compared with Great Brntain
and United States?

8ir Girja Shankar Bafpai: (a) Since the appointment of the Imperial
Dairv Expert was created in 1923, systematic work for the improvement
of dairy breeds of cattle has been carried on under his administration as
follows: ‘

The Scindi amd Gir breeds—at Bangalore and Wellington.
The Thar-parkar and Hariana breeds—at Karnal.
The Murra breed of buffaloes—at Bangalore and Karnal.

In addition a pedigree herd of Sahiwal cattle has been maintained at
Pusa for many years. Local Governments have also maintained specisal
herds of dairy cattle at various provincial centres. With the object of
essisting private breeders to obtain better prices for pedigree animals the
Advisory Board of the Imperial Council of Agricultural Research has
recently approved a scheme for the establishment of official herd-books for
tbe most important dairy breeds of India. The results of the valuable
work on Indian dairy cattle carried out on the Military Dairy Farms for
many years past have been placed at the disposal of the Council for statis-
tical examination. These have recently been published in Agriculture
and Livestock in India, November 1934, and the Indian Journal of Veteri-
uary Science and Animal Husbandry, Volume IV, parts 1, 2 and 8 (1934).
Copies of these journals are available in the Library of the House.

(b) The -expenditure by the Government of India during the past five
years for the development of the dairy industry has pmounted to about
Rs. 21 lakhs. «
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(c) All provinces are earrying out general hygiene publicity work by
the agency of a hygiene publicity bureau, specia] officers or general public
bealth staff. . Pamphlets, lectures, cinema films and health exhibitions are
all utilised in this campaign which includes educative prop on the
use of pure milk. The provinces also have food legislation which lays
down standards for the purity of milk and milk products and provides for
sampling and analysing aad prosecution of defaulters. Infant welfare
clinies throughout the provinces teach the importance of using pure milk
in cases where & mother is unable to nurse her child.

(d) The Imperial Dairy Expert has three farms and an experimental
-creamery at his disposal. A special grant of Rs. 6 lakhs has recently been
made by the Government of India for the further development of these

institutions, for experimental work and the training of .students in dairy
technology. '

(e} The principal agency is the lmperial Dairy Institute and its branch-
es. In addition the improvement of dairy cattle and of fodder crops
is deall with at the Imperia] Institute of Agricultural Research, and at
provincial farms and experiment stations. The first namecd. institution gro-
vides u comprehensive course of instruction in Dairying for the Indian
Dairy Diploma. General instruction in thae, management of dairy cattle
is given as part of the degree courses at the provincial agricultural colleges
and at some veterinary colleges.

(f} Comparative figures are not available.

(g) Reliable figures are not available.

COMPETITION OF MILITARY DAIRY FARMS WITH PRIVATE DAIRY BUSINESS.

209. Sardar Sant Singh: Is it a fact that Military Dairy Farms, which
are exclusively meant for the supply of troops, are supplying and competing
with private individuals in dairy business? 1If so, how do Government
propose to stop this?

Mr. G. R. F. Tottenham: The military dairies are maintained on a
scale sufficient to meet the fluctuating demands of the Army in peace and
to allow for expansion in war. This necessarily involves the production
of o small surplus in time of peace, and, in order that the dairies may be
run on an economic bas:s, this surplus must be disposed of to persons not
connected with the Army.

The disposal of the surplus is arranged in such a way as to interfere
as little as porsible with private enterprice. Sales tc the public are only

made at remunerative rates and no steps are taken by means of advertising
to give them special encouragement.

MANAGERS IN THE MILITARY DAIRY FARMS.

210. Sardar Sant 8ingh: (a) How many Indian and European Managers
are mn the Military Dairy Farms at present, and what is the pay of the
European and Indian Managers?

(b) What is being done to have some more Indian Managers in the
Military Dairy Farms?

* D
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M. G, BR. ¥, Tottenham: (n) Sixteen British and six Indian. The
pay of the former is Rs. 840 rising to Rs. 1,050 per mensem with efficiency
bars at Re. 540, 700 and 850 and that of the latter Rs. 200 rising to 500
per mensem with efficiency bars at Rs. 200 and 410.

(b) Recruitment of British managers ceased in 1922, since when all
vacancies caused by the retirement of British managers are being filled
by Indians.

CONTINUANCE OF THE W ASIKA IN FULL TO THE SURVIVING DESOENDENTS OF
RaJa Bopx SivgH.

211. Mr. Sri Prakasa: (a) With reference to the answers commmunicated
to the Honourable Rai Bahadur Lala Mathura Prasad Mehrotra by the
Political Secratary to the Government of India with his letter No. D. 3748-
G./84, to his questions admitted as serial Nos. 157-180 in the final list
of the Council >f State, dated August 80, 1934, are Government aware.
with regard to answers to question No. 157 (d) & (e), that in the matter
of fuccession to the wasika, the deed of deposit in Persian contains the
words ‘‘Shan wa warshan shan naslan bad naslan’’ and the words in
Aitchison’s ‘Treaties’ are:” * . . . to their heirs and successors for ever’?

(b) Will Government state how the principle that collaterals cre excluded
on the lineal heirs being extinct came to be accepted ?

(c) With regard to answers to questions Nos. 157 (h) and 158 (L), are
not Government aware of the contradictory nature of the statements made ?*

(d) Is it not a fact that in the deed of deposit as well as in the letters
to the Resident, Darab Ali Khan’s status is mentioned as that of a free
citizsen and as the master of his own property?

(e) Is it a fact that the Begum sought the British Government’s.
assistance in saving her relations and dependents from tyranny and
oppression, and that as mentioned in Aitchison’s ‘Treaties’, her fears against
the intentions of the Nawab Vazeer led to the institution of amanad
wasika?

(f) Is it not a fact that in 1820, Raja Bodh Singh succeeded to the
wasika of his brother Darab Ali Khan? Was this assured to be hereditary
and proved by the letters of residents?

(g) Are Government aware of the wording of the Rupkar of 1841 which
says: ‘‘from the old official and office reports it has been discovered that
the dependents of the late Darab Ali Khan are drawing their allowance:
which was fixed to them generation to generation and that consequently the-
pension of Raja Bodh Singh is worth being continued because he was own
brother of Darab Ali Khan’’, and also ‘‘Bechu Singh is entitled to inherit
his father’s pension’’, and that ‘‘the petitioner is entitled to succeed to the
late Raja Bodh Singh’s pension and it is therefore ordered that the pension
of the late Raja Bodh Singh be fixed in the name of his son Babu Bechu
Singh ™.

(b) With regard to answer to question No. 159, are Government aware
that on consideration of the Rupkar of 1841, and cther papers, the Govern-
ment of India declared in 1871, that the pension of Babu Bechu Singh
must descend to his heirs ?
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(i) Are Government aware of the continuous wrong that has been done.
$0 the descendents of Raja Bodh Singh, the heir of Darab Ali Khan, on.
acwount of their not receiving all that is their due under the Begum's desd;
of deposit?

(j) Are Government prepared to order that the wasika be continued
in full to the surviving descendents of Raja Bodh 8ingh?

8ir Aubrey Metcalfe: (a) Yes.

(b) This principle was accepted at a very early date. As long ago as
1839 the claims of collateral relatives were rejected. Subseguent}y, in
1899, the Government of India framed a rule that ‘‘no heir who is not
in the direct line of descent from an original grantee can succeed to any
portion of a Wasika. Buch heirs must be treated as non-existent’’,

(¢) There is no apparent contradiction.

(d) Darsb Ali Khan is described as a faithfu] servant in the Deed of
Deposit. The descriptions referred to are not readily tracesble in letters
to the Resident.

(e) Yes.

(f) Raja Bodh Singh did not succeed to the Wasika of Darab Ali Khan
us u matter of right. The Resident exerted his influence and the King
of Oudh assigned to him a monthly sum of Rs. 500 as an act of grace.
There was no assurance that this stipend would be treated as hereditary.

(g) In issuing the Rubkar of 1841 in favour of Babu Bechoo Singh,
the fact that the stipend of Rs. 500 had been granted to his father, Raja
Bodh Singh, as an act of grace was ignored, but in 1874 the Government
of India held that the orders in Bechoo Singh’s case were passed under
& misapprehension.

(h) Yes.
(i) No, vide the answer to part (f) above.

(j) Out of the Wastka of Re. 500 per mensem, Rs. 266-10-8 per men-
sem have already lapsed and allowances of Rs. 238-5-4 per mensem are
still enjoyed by members of Bodh Singh’s family. These Wasikas, being
4enable for life only, will lapse after the deaths of the present recipients.

NEwW RULES REGARDING PRIVILEGE PAssES oN RarLways.

212. Mr. N. M. Josghi: (a) Is it a fact that according to the new
rules regarding the privilege passes over Railways, as stated in the
Railway Board’s letter No. 2740-T.A., dated the 21st September 1935, to
Agents of State-managed Railways, second class passes will be given only
to those employees who are in receipt of pay of Rs. 126 and above per
mensem ?

(b) Is it a fact that according to the old rules in force on the Great
Indian Peninsula Railway (i.e., 1919 to 1935), second class passes were
allowed to employees in receipt of pay of Rs. 100 and above?

(¢) If so, is it not a fact that the class of employees who are in
receipt of an amount between Rs. 100 and Rs. 126 per mensem are
adversely affected by the new rules?

D 2
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{d) Is jt not & fact that, when the pass rules of 1919 were introduced
and intermediate olass prescribed for employees getting between Re. 50 and
‘Re, 100, the intereste of the employees who were already getting second
olass passes were safeguarded, even in spite of their being in receipt of
pay between Rs. 50 and Rs. 100?

(e) Is it not a fact that when the new ‘‘State Railway Leave Rules'’
were introduced in the year 1929, they were not enforced in the case of
the staff enjoying the old Company Rules or those enjoying ‘‘Funda-
mental Bules’’, and that those who were serving under the Company

Management were given an option to continue under the old rules or to
adopt the new rules?

(f) Is it not a fact that when the new scales of pay were introduced,
the old employees weore not affected by them, as they were allowed to
receive the pay, rates of increments and promotions as per old cadre?

(g) If the auswers to parts (d), (e) and (f) be in the affirmative, is it
not a fact that the railway administration had accepted the principle that
‘whenever any new. change was introduced the existing rights and privileges
of the old employees would not be deprived of or curtailed ?

(b) If so, is it not a fact that the absence of any safeguard in the
new pass rules regarding the existing privileges and rigzhts of the
employees is a violation of this principle?

(i) If so, are Government prepared to make the necessary changes im
‘the new pass rules; if not, why not?

"The Honourable Sir Muhammad Zafrullah Khan: (a) Yes.

(b) Second cluss passes were admissible to subordinates in receipt of
salarics of over Rs. 100 per mensem.

(c) and (d). Yes.

(e) The new State Railway Leave Rules which were issued with the
Government of India, Railway Department, Resolution No. 8373-E., dated
the 20th February, 1930, a copy of which is in the Library of the House,
are applicable to railway servants, with the exceptions specified therein,
who were appointed on or after 1st April, 1930, and to those appointed
prior to that date on the understanding that when the revised leave rules
for State Railway employees were introduced they would be brought under
them.

(f) The new scales of pav are not applicable to persons who were in
Government service on 15th July, 1931.

{g) No. The question as to whether any change in matters affecting
the staff generally should apply to all employees or otherwise is considered
separately in each case as it arises.

(b) and (i). Do not arise.

RULES BEGARDING GRANT OF PAssES AND PRIVILEGE TIOKET ORDERS TO
GeeaT INDIAN PENINSULA RarLway EMPLOYRES.

213. Mr. N. M. Joshi: (a) Is it not & fact that the rules regarding the
grant of passes and P. T. O. concessions to Great Indian Peninsuls
Railway employees are intended for the benefit of the employees as well
as their dependents ?
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I

(b) Is it not a fact that, according to the existing rules, the motfer of:
the employee, if a widow, is also entitled to this concession?

(c) Does the divorced mother get the same concessions as the widowad*
mother under the present rules?

(d) If the answer to part.(c) be in the negative, do Government propose-
to make necessary changes in the rules, so as to entitle the divoreed:
mother of the employee to get the P. T. O. concessions? If not, why not?

The Honourable Sir Muhammad Zatrullsh Khan: I have called for
information and will lay a reply on the table in due course.

INCONVENIENCES OF RAILWAY STAFF AT KIRKESE.

214. Mr. N. M. Joshi: (a) Is it not a fact that Kirkee is a Canton-
ment station, and are Government aware that there is a scarcity of resi-
dential quarters suitable to the subordinate staff of the Great Indian
Peninsula Railway?

(b) Is it not also a fact that articles of food and other necessaries of
life are more costly in Kirkee than in other places nearby?

(c) If the answers to parts (a) and (b) be in the affirmative, is it not a
fact that the staff working at Kirkee are required to stay in places like
Bhamburda or Poona where the cost of living is comparatively cheap?

(d) Is it not a fact that in places, such as Bombay, Calcutta and
Madras, where the cost of living is higher than the surrounding parts,
residential free passes are issued to the railway employees?

(e) Are Government prepared to extend the same concessions to the

railway employees working at Kirkee by issuing free passes to them? If
not, why not?

The Honourable Sir Muhammad Zatrullah Khan: T have called for in-
formation and will layv a reply on the table in due course.

1I8SUE OF PROVISION PassEs To THE COMMEROIAL STAFF AT GULBURGA.

215. Mr. N. M. Joshi: (a) Is it not a fact that the Transportation
staff, working at Gulburga, is provided with Provision Passes between
Gulburga and Sholapur on the Great Indian Peninsula Railway?

(b) Is it not a fact that both the Commercial and Transportation staff
at Hotgi, etc., are provided with the same passes to the nearest marketing
station?

(c) Is it not a fact that the same privilege has been denied to the
Commercial staff working at Gulburgs, whose nearest marketing place 18
Bholapur?

(d) Do Government propose to issue Provision Passes to the Commer-
eial staff at Gulburga? If not, why not?

The Honourable Sir Muhammad Zafrullah Khan: 1 have called for
mformation and will lay a reply on the table in due course.
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. PAY 0¥ NBw ENTRANTS OF THE P08T8 AND TELEGRAPHS DEPARTMENT
IN Bousay.

316. Mr. N. M. Joshi: (a) Are Government aware of the Resolution
No. 150/33, dated the 2nd May. 1935, passed by the Bombay Government ?

(b) Is it & faot that the new entrants under the Bombay Government
were allowed to retain the pay that they were drawing prior to their
transfer to the new scales of pay?

(c) Is it a fact that the same procedure was not adopted in the case
of the new entrants of the Posts and the Telegraphs Department ?

(d) If the reply to part (c) be in the affirmative, will Government be
pleased to state whether they intend to apply the method adopted by the
Bombay Government to the néw entrants of the Posts and Telegraphs
Department? If not, why not? ‘ ‘

The Honourable 8ir Frank Noyce: (a) The Honourable Member pre-
sumably refers to the Bombay Government resolutivn of the 2nd May,
1934, and not 1935; if so, the.reply is in the atfirmative.

(b) and (c). Yes.

(d) No. The procedure adopted by the Indian Posts and Telegraphs
.Department was in accordance with the rules framed by the Government of
India regarding new entrants to the public services under the Central
Government,

IxoLusioN oF THE TIME SPENT IN RECORD OFFICE IN THE Dury HoURs ov
THE RATILWAY MAIL SERVICE SORTERS.

217. Mr. N. M. Joshi: Will Government be pleased to state:

(a) whether it is a fact that the sorters working in the Railway
Mail Service Sections are required to attend the Record
Office during their rest days for getting their work-papers
checked, for preparing the work-papers of the next trip, and
for attending to the Circulars and the Orders issued from time
to time by the Director General, the Postmaster General and
the Divisicnal Superintendent;

(b) the average time spent in the Record Office on these days; and

(c) whether this time is included in the duty hours of the sections;
if not, whether Government are prepared to consider the
advieability of including this time in the duty hours; if not,
why not?

»
The Honourable Sir Frank Noyce: (a) The facts are substantially as
stated by the Honourable Member,

(b) The time spent by sorters in the Record Offices depends upon the
importance of the section and varies between one and four hours.

(¢) The Honourable Member's attention is invited to the reply to parts
(d), (e) and (f) of Mr. B. N. Misra’s starred question No. 884 on the 1’3th?
September, 1938,
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InoLusioN oF THE TIME SPENT AT TERMINAL STATIONS IN THE Dury Houas
OF THE RAILwAY MaIL SERvVIOE SORTERS.

218. Mr. N. M. Joshi: Will Government be pleased to state:

(a) what time on an average is spent by the sorters working in the
Railway Mail Service Sections at terminal stations, specially
ut Presidency Towns, such as Bombay, Calcutta, etc., after
finishing their outward trips and what time is spent by them
at the Headquarters Station after completing the inward
journey ;

(b) whether the time so spent is considerably far more than that
spent at places other than the Presidency Towns; and

(¢) whether this time is included in the duty hours of the Railway
Mail Service Sections; if not, whether they propose to
include it; it not, why not?

The Honourable Sir Frank Noyce: (u) The Honourable Member pre-
sumably refers to the time spent by the Railway Mail Service Sorters st
railway stations at which the beats of sections terminate either on the ‘Out’
or on the ‘In’ tripa. 1f so, the period vuries from 15 to 45 minutes, a$
important stations, according to the volume of maile delivered to the post
-or mail offices or to other running sections.

. (b) This is generally the case as the volume of mails to be delivered
is larger at Presidency-towns.

(c¢) The reply to the first part is in the negative. As regards the latter
part, the Honourable Member’s attention is invited to the replies given to
parts (c), (e) and (f) of Mr. B. N. Misra’s starred question No. 884 on
the 18th September, 1938.

ALULOWING OF THE USE OF CoTs BY INFERIOR SERVANTS OF THE RAILWAY
Ma1 SERVICE.

219. Mr. N, M, Joshi: Will Government be pleased to state:

(a) whether it iz a fact that the inferior servants in the Railway
Mail Service are not allowed to use the cots supplied in
the rest houses;

b) whether any orders have been issued in the matter by Govern-
ment or the Director General;

{c) whether it is a fact that the rules laid down in the Manuals
of the Department permit ‘only & limited bedding to be
token on duty; and

(d) whether they are prepared to consider the necessity of allowing
the use of cots by the inferior servants?

‘The Honourable Sir Frank Noyce: (a) Cots are not generally supplied
io Railway Mail Service Rest Houses for the use of inferior servants.
(b) No.

(o) Yes. ' -
{d) Government will ask the Director-General to consider the suggestion,
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-

- -SorrLy o2 Wasn CLOTEING TO THE INFBRIOR SHRVANTS IN THE RAmLwAY
‘ Mamn SErvios.

220. Mr. N, M  Joshi: Will Government be pleased to state:

(a) the standard laid down for the supply of warm clothing to the-
inferior servants in the Railway Mail Service;

(b) whether it is a fact that warm clothing has not still been sup-
Plied to the inferior servants of the Railway Mail Bervice,

* Division, attached to the Sub-Record Office, Ahmedabad,

(c) whether it is a fact that it has been supplied to the inferior
sorvants of the Railway Mail Service "W’ Division stationed
st Ahmedabad; . .

(d) if the reply to part (c) be in the affirmative, the reasons for
making a distinction between the inferior servants of the
Bombay and the Central Circles; and

(e) whether it is a fact that the matter was represented to the
Postmaster General, Central Circle, by the Union a year
back; if 8o, why the supply is still being delayed ?

The Honourable Sir Frank Noyce: (a) The warin ~lothing supplied to
the inferior servants in the Railwav Mail Service consist: of a woollen
jersey which is supplied to the staff employed in stations where climatic'
eonditions justify it.

(b) to (e). Government huve no information. The matter is within the
competence of the Head of the Central Circle to whom a copy of the
question is being forwarded for suitable action.

PER CHARGED FOR APPLICATION FORMS FOR PassEs axp PriviLeoe TIOKET
ORDERS OF THE EAST INDIAN RatLWaY.

221. Mr. Amarendra Nath Ohattopadbyaya: (a) Is it a fact that the
East Indian Railway Administration has recently decided to cnarge o
fee of annas eight for every Free Pass Applicaiion Form and annss three
fc: each Privilege Ticket Order Form? If so, will Government please
state-

(i) whether this measure is actuated by grounds of eeonomy;
(ii) whether all other means of effecting economy have been ex-
plored;
(i) whether the bulk of the applications for Free Passes and Privi-
lege Ticket Orders are from the non-gasetted staff;
(iv) whether the gazetted officers are exempted from the payment
of these fees; .
(v) whether the families of garetted officers are permitted to travel
on the Metal Passes issued to the gazetted officers;
(vi) whether the gazetted officers are emtitled to travel in the first
class carriages, and
(vii) whether these fees are charged by the other State-managed
Railways ? :
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(b) Is it the policy of Government, in so far as the East Indian Rail-
way is concerned, to inflict all restrictions and retrenchments on the non-
{:zetted staff ? If not, do Government propose to withdraw these fees?

not, why not? '

The Honourable Sir Muhammad Zafrullah Khan: The reply to the
first part of (a) is in the negative. The second part of (a) and (b) do not,.
therefore, arise.

PERSONAL PAY GRANTED TO THE STAPF ON THE EAST INDIAN RamLway.

222, Mr. Amarendra Nath Chattopadhyaya: (a) Will Government please-
state whether Personal Pay bas been granted to certain gazetted and
non-gazetted staff on the East Indian Railway? If so, has the Personsl
Pay been withdrawn from any of the non-gazetted staff as a measure of
economy ?

(b) If the answer to part (a) be in the affirmative, will Governmens-
please state whether the Personal Pay has also been withdrawn from
gazetted officers? If not, will Government please state why such diseri-
minatory treatment is meted out to the non-gazetted staff on the East.
Indian Railway ?

(¢) Do Government propose to issue instructions for the restoration of
tha Personal Pay to those non-gazetted employees from whom it has
boen withdrawn and for the immediate stoppage of discriminatory treat-
ment to one class of their employees? If not. why not?

The Honourable Sir Muhammad Zatrullah Khan: (a) If the Honourable-
Member will specify the period for which he seeks iaformation, I will
eonsider if the information can be given.

(b) Governinent have no information and have no reasons to believe-
that there is any discrimination in the grant of personal pay as between.
gazetted and non-gazetted staff. Each case is considered on its merits.

(c) Government do not propose to take any action.

Orri0ERS OF THE EAST INDIAN RAILWAY PROVIDED WiTH BUNGALOW PERONS. .

223. Mr. Amarendra Nath Chattopadhyaya: (a) Will Government please-
state whether the gazetted officers of the East Indian Railway at the head
offices at Calcutta and on the divisions are provided with peons who are
described as Bungalow Peons?

(b) Is it a fact that these peons are in practice the domestic servanta.
of these gazetted officers?

(c) Is it also a fact that the Job Analysis staff have not explored this
avenue to effect economy ?

(d) Do Government propose to have this avenue of economy scruti-
niged ? If not, why not? .

The Honourable Sir Muhastmad Zafrullah Khan: Government are
informed as follows:

(8) The Divisional Superintendents and certain other officers in the
head offices at Calcutta and in the divisions who are liable to-
be called out for duty on the line at any time or who are
required to deal with or send out urgent messages outside-
the normal office hours are given bungalow peons..



1606 LEGISLATIVE ASSEMBLY. [26tr FEs. 1936.

(b) No.

(c) The job analysis of bungalow peons attached to officers postad
in the head oftices has already taken place, but as the job
analysis of divisional offices has not vet been made the work
of the bungalow peons attached tc divisional officers has not
vet been analysed.

(d) Yes.

GARAGES PROVIDED TO OERTAIN OFFICERS OF THE EAST INDIAN RAILWAY.

224. Mr. Amarendra Nath Ohattopadhyaya: (a) Will Government please
-state whether garages are provided at the head offices at Calcutta and
on the divisions of the East Indian Railway for the garaging of the motor
«cars of the gazetted officers?

(b) If the answer to part (a) be in the affirmative, will Government
please state whether rent is charged for the use of the garages? If so,
38 a fixed sum charged for each motor car?

(c) If the answer to part 1b) be in the negative, do Government pro-
pose to consider the question of exploring this avenue to increase the
vevenues ? If not, why not?

The Honourable Sir Muhammad Zafrullah Khan: Government have no
information. Enquiries are being made from the Agent. Fast Indian
Railway.

MOTOR ALLOWANCE GRANTED TO CERTAIN OFFICERS OF THE EAST INDIAN
RAILwWAY.

225. Mr. Amarendra Nath Ohattopadhyaya: (a) Will Government please
:state whether motor car allowances are granted to the gazetted officers of
the East Indian Railway attached to the head offices at Calcutta and on
the divisions ? 1f so. what posts carry this allowance ?

(b) Is the same amount paid as allowance to all the recipients? If
not, what are the different scales?

(c) Is it a fact that, as a measure of economy, the non-gazetted staff
who hitherto were granted hackney carriage rates, are now given tram or
‘bus fares ?

(d) Do Government propose to explore this avenue of effecting economy
by withdrawing the motor car allowance and paying hackney carriage
rates when the gazetted officers actually use such conveyances ‘yvhen on
duty? TIf not, will Government please state the reasons for this differ-
-ential treatment to one class of their employees ?

The Honourable Sir Muhammad Zafrullah Khan: (a) I lay a statement
-on the table of the House giving the rgguired information.

(b) No, the amount varies with the actual mileage performed by each
officer on duty.

{c) Yes. )

(d) No, because the officers actually use ‘their motor cars, a practios
which results in & considerable saving of time, apart from the fact that the
gesle of allowance preseribed by Government is economical.
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KAt of offlcers on the East Indian Railway who are in receipt of a motor-car allowance.

Medical Department.

Ra.
District Medical Officer, Dhanbad . . 15
District Medical Officer, Asansol . .75
District Medical Officer, Moradabad . 100
District Medical Officer, Allahabad . . 50
District Medical Officer, Lillooah . .78
Distriot Medical Officer, Dinapore . . 80
Distriot Medical Officer, Gaya. . . &0
District Medical Officer, Jamalpur . . 50
District Medical Officer, Lucknow . . 100

Transportation Department.
‘Sub-Divisional Superintendent, Dhanbad . 50
Assistant SBuperintendent, Transportation, Allahabad 50
Assistant Superintendent, Transportation, Calcutta . 75
Stores Department.
District Controller of S8tores, Lucknow . 50
Collrery Department.

Colliery Superintendent, Giridih . 75
Colliery Manager . . 50
Mechanical Engineer, Giridih . . . 75
Colliery Manager . . . 100
Assistant Electrical Engmeer, Gmdxh . . 50

HOUSE ALLOWANCE GRANTED TO CERTAIN OFFICERS OF THE EAST INDIAN
Ramwway.

226. Mr. Amarendra Nath OChattopadhyaya: (a) Will Government please
state whether house allowance is granted to the gazetted officers attached
to the head offices of the Eust Indian Railway at Calcutta ?

(b) If the answer to part (a) be in the affirmative, what is the amount
paid to the different classes of gazetted officers?

(¢) Do Government propose to accommodate some of these gazetted
-officers in the spacious mansions built by the East Indian Railway for its
gezetted officers at Howrah? Will this cause a saving in expenditure ?

(d) How many flats in the mansions at Howrah are vacant?

The Honourable Sir Muhammad Zafrullah Khan: (a) Yes.
(b) According to the scales laid down by Government,

(c) 1t is presumed the building known as Colvin Court is referred to.
If &0, officers already occupy the quarters referred to.

(d) None. L

AMALGAMATION OF THE ESTABLISHEMENT SECTIONS OF THE CHIRF OPRRATING
SUPERINTENDENT AND THE CHIEF COMMEROCIAL MANAGER, EasT INDIAN
RamLway.

227. Mr. Amarendra Nath Ohattopadhyaya: (a) Is it a fact that the
Establishment sections of the Chief Operating Superintendent and the
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Chief Commercial Manager of tl.'le East Indian Railway have been com-
bined and placed under the control of a senior scalZ gazetted officer
assisted by a lower gazetted service officer and clerical staff ?

(b) Is it a fact that this arrangement has been found satisfactory ?

(¢) If the answers to parts (a) and (b) be in the affirmative, are
Government prepared to consider the advisability of creating an Estab-
lishment section in the office of the Agent to deal with establishment

matters of all the departments attached to the head offices at Calcutta?
If not, why not?

(d) Has such a recommendation been made by the Job Analysis staff ?
It not, what useful purpose do they serve ?

The Honourable Sir Muhammad Zatrullah Khan: (a) Yes.

b) Yes,

(¢) Government have been informed that it has already been decided
$0 create a central establishment branch as eurly as posgible.

(d) No.
CoNTRACT FOR LICENSED COOLIES AT SEALDAN,

228. Mr. Amarendra Nath Ohattopadhyaya: (a) Is it a fact that the
Station Superintendent, Sealdah Station. on thc Eastern Bengal Railway,
has been given the contract for the licensed coolies at that station ?

(b) Tf the answer to part (a) be in the affirmative, will Government$
please state: '
(i) the number of licensed coolies at that station;
(i) the number of mates and supervisors in charge of the coolies;

(iti) whether these coolies are required to do all the work of the
Railway, such as loading of parcels, ete.; and

(iv) whether any subsidy is paid by the Railway to the contractor;
if so, what amount per mensemn ?

(c) Is it not a fact that considerable time is required for the supervision
of the coolies, their mates and supervisors by the contractor ?

(d) Is the Station Supcrintendent a whole time subordinate and is he in
receipt of rent-free quarters?

(e) Do Government propose to discontinue this practice of having s
whole-time employee and contractor combined and of giving the licensed
eooly work to a person who is not employed by the Railway either in &
gazetted or non-gazetted capacity ? If not, why not?

The Honourable Sir Muhammad Zafrullah Khan: (a) Yes.

{(b), (i). 430.

(i) Fifteen mates and three supervisors,

(iii) No.

(iv) Rs. 105 per mensem is paid to the contractor for handling booked
luggage and  parcels, C e

(c) No.
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(d) Yes.

(e) I understand the Administration have the matter under considera-
sion,

RULES REGULATING DISCIPLINE AND RIGHTS OF APPEAL OF NON-GAZETTED
STAFF ON STATE-MANAGED RAILWAYS.

229, Mr. Amarendra Nath Chattopadhyaya: (a) 1s it a fact that in the
rules regulating discipline and rights of appeal of non-gazetted railway
servants on State-managed Railways, framed by the Railway Board in

June, 1935, provision has been made under rule 2 for the imposition of
penalties ?

(b) Is it also a fact that no provision has been made that before an
order of censure is passed against a railway servant, he shall be informed of
the definite offences of failures on account of which it is proposed to impose
the censure, and his explanation be obtained and considered ?

(c) If the answers to parts (a) and (b) be in the affirmative, are Govern-
ment prepared te consider the advisability of including ‘‘Censure’’ in rule

12? If so, are Government prepared to advise the Agents of State-
managed Railways and instruct them to publish the same in their Gazettes,
ae was done in the case of the rules? If not, why not?

The Honourable Sir Muhammad Zafrullah Khan: (a) Yes.
(b) Yes.

(c) Government do not consider it practicable to adopt the suggestion.
I may, however, add for the information of the Honourable Member that
a railway servant possesses the right of appeal against an order of censure.

PRINTING OF PRIVATE MATTERS IN THE EAsT INDIAN RATLWAY PRESS.

230. Mr. Amarendra Nath Chattopadhyaya: (a) Will Government please
-state whether the printing of matters unconnected with the requirements
of the East Indian and the Eastern Bengal Railways is done at the East

Indian Railway Press? If so, who secures such orders and who fixes the
-rates ?

(b) If the answer to part (a) be in the negative, will Government please
-state:
(i) whether the Railway Accounts and Finance, the quarterly
journal of the Institute of Railway Accountants and Auditors
(1927), is printed in the said Press;

(ii) the number of copies printed for each issue and the amount
charged;

(iii) whether the rate charged is the same as that charged by other
presses; if not, whether it is higher or lower;
(iv) who decides on the rates that are to be charged;

(v) whether the Printing Superintendent secured this order by way
of a tender; if not, who secured the same;

(vi) whether the Printing Superintendent is a Principal Officer; if
not, under whom he is attached;
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(vii) whether any systomatic check is made by the inspeetmg staff
of the Accounte Department on the Press; and
(viii) whether any check is exercised by the Chief Accounts Officer;.
if so, what the nature of the check is?

(¢) Is it a fact that the Assistant Secretary to the Agent, D. Carmody,.
i8 a Member of the Council of the said Institute? If so, is he also a
Railway Accountant or a Railway Auditor?
~ (d) Is it further a fact that the printing of the said journal at the East
Indian Railway Press wus arranged by the Assistant Secretary to the Agent ?
If so, what disciplinary action do Government propose to take for the
misuse of powers? If none, why not ?

(e) Are Government aware that the Railway Press has of late been used’
for the printing of private matters, such as the journal referred to in part
(b), a Report on the working of an English Railway by T. J. Ryan, a
subordinate at that time; a Monograph on the General Classification of
Goods and Associated Topics by C. A. Crawford; etc.® If so, do Govern-
ment propose teo take severe disciplinary action against the offending officials-
who are causing a leakage of revenue of Government? If not, why not ?

The Honourable Sir Muhammad Zafrullah Khan: (a) The practice has
been that printing required by outside bodies connected with state railways
such as institutes may be executed by the East Indiun Railway Press at
the prescribed rates subject to the sanction of the Agent. The question
of whether or not this practice should be continued is being looked into.

(b), (i) Yes—see paragraph (a) above.

(ii) 250 copies are printed at the rate of Rs. 2 per page.

(iii) No information is available -egarding the rate charged for such
printing by other firms,

(iv) Rates are fixed by the Printing Superintendent with reference to
cosb.

(v) No. The Becretary of the Institute himself applied to the Railway.

(vi{ No. The Printing Superintendent works under the immediate
control of the Agent.

(vii) and (viii). A Prees Accountant and a clerk who are both under the
control of the Chief Accounts Officer check the accounts of the Press.

(c) Yes. Mr. Carmody was formerly a member of the Railway Audit
and Accounts Department.

(d) No.

(e) Government is aware that the journal referred to in part (b) and the
report and monograph referred to by the Honourable Member were printed
at the East Indian Railway Press. The answer to the second part of the
question is in the negative. The cost of printing of the journal referred
to in part (b) was recovered and the printing of the report and monograph
was ordered bv competent authority in. the interests of the service. In all
technical branches of Government selected papers and reports. prepared by
Government servants and dealing with subjects connected with their official
duties are printed and circulated at Government’s expense. Government
attaches considerable value to such gubhcahons and desires that their
preparation by Government servants ould be encouraged.
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biraopvorion oF THR DIvisioNAL SYSTRM OF OPERATION ON THE East
INpIAN Ramwway.

'“t?l. Mr. Amarendra Nath Ohattopadhyaya: Will Government please

(i) when the divisional system of operation was introduced ou the
East Indian Railway;

(ii) whether it was introduced as an experimental or a permanent
measure;

(iii) whether this system is in operation on the other State-managed”
Railways; if so, on what Railways;

(iv) whether it is more costly than the district system of.operation;
(v) whether the total number of gazetted officers are greater under
the divisional system or under the district system; and
(vi) whether they have had this system closely watched since its-

inception ?

The Honourable Sir Muhammad Zafrullah Khan: (i) From VFebruary,
1925.

(ii) As a permanent measure.

(iii), (iv) and (v). I wouid invite the Honourable Member's attentions
to the Honourable Mr. J. C. B. Drake's replies to the Honourable Mir.
Jagdish Chandra Bannerjee's question No. 9 asked in tbe Council of State-
on the 20th September, 1932, and to the Honourable Ilai Bahadur lala
Ram Saran Das’s question No. 103 asked on the 23rd Septem:ber, 1932.

(vi) Yes.

DisTRIOT AND DIVISIONAL SYSTEMS OF OPERATIONS ON THE EAST INDIAN
RatLway.

232, Mr, Amarendra Nath Ohattopadhyaya: (a) Is it a fact:

(i) that under the district system of operation on the East Indian
Railway the different sections such as, the Commercial, the-
Locomotive, the Transportation, the Engineering, etc., were-
under district officers with experience in the work of those
branches;

(ii) that the district officers were under the Principal Officers of the
different branches who were qualified in the work of those
particular branches;

(iii) that under the divisional system only part of the work of the
Commercial, Locomotive, Transportation, Engineering, etc.,
is under the Divisional Superintendent:

(iv) that the remainder of the work is under the Chief Commercial
Manager, Chief Mechanical Engineer, Chief Operating:
Superintendent, Chief Engineer, etc.;

(v) that the controlling authorities are not the Divisional Superin-
tendents but the Principal Officers such as the Chief
Operating Superintendent, Chief Engineer. ete. ;
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(vi) that the Divisional Superintendents so far have been officiuls
from the Transportation and Engineering branches; and
(vii) that the officials actually working the divisions are the senior
scale officers in charge of the respective branches with the
exception of the branch to which the Divisional Superinten-
dent belongs?
-{b) Wil Government please state:

(i) whether promotions of non-gazetted staff in receipt of a certaim
pay and over are msade by the Principal Officers; and

(ii) whether the punishment of such staff is vested with the
Prinocipal Officers ?

The Honourable Sir Muhammad Zafrullah Khan: (a), (i). Yes, Lut
“there were no separate District Officers of the Commercial Branch.

(ii) The District Officers worked directly under the orders of their res-
-pective heads of depariments.

(iii), (iv) and (v). All the work of the Commercial Power, Transporta-
tion and Engineering Departments relating to a division is under the Divi-
-sional Supermtendent s=ubject to general supervision and control by the
respective heads of departments and the Agent.

(vi) Members of all the service departments, viz., Engineering, Trans-
portation, Traffic and Commercial and Transportation Power and Mecha-
nical Engineering Departments have from time to time worked as Divisional
Buperintendents.

(vii) No. The Divisional Superintendent is responsible: for the work of
-all the branches under him.

(b), (i) Yes. .
(ii) Yes, subject to delegations made by the Agent.

DISTRIOT AND DIVISIONAL SYSTEMS ON COMPANY-MANAGED RAILWAYS.

233. Mr. Amarendra Nath Ohattopadhyaya: Will Government please
-state on which Company-managed Railways the divisional and the district
-gystems are in operation ?

The Honourable Sir Muhammad Zafrullah Khan: [ would invite the
Honourable Member's attention to Mr.. A. A. L. Parsons reply to Dr.
K. G. Lohokare’s question No. 88 asked in this House on the 23rd August,
'1926.

"UNIFORMITY IN THE SYSTEM OF OPERATION ON ALL STATE-MANAGED RATLWAYS.

234, Mr. Amarendra Nath Ohattopadhyaya: Is it the policy of
‘Government in the Railway Department to have a uniform system of
cperation on all State-managed Railways? If so, what aclion have
Government taken to bring this about? If none, why not?

The Honourable Sir Muhammad Zafrullah Khan: The reply to the first
part is in the negative. The latter part does not urise.

.
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REVERSION TO THE DistTRICT SYSTEM OF OPERATION ON STATE-MANAGED
RAILWAYS. : .

235. Mr. Amarendra Nath OChattopadhyays: Are Government prepared
to consider the desirability of reverting to the district system of operation

on Btate-managed Railways? If not, why not?

The Honourable Sir Muhammad Zafrullah Xhan: No, because it will
nct be advantageous to do so.

'

CREATION OF A TEMPORARY BRANCH ¥OR JoB ANALYSIS OF WORK ON THE
East INDIAN RAILWAY.

236. Mr. Amarendra Nath Ohatlopadhyaya: (a) Is it a fact that on
the East Indian Railway a temporary braneh has been created under the

Agent. described as the Deputy Agent, Organisation, for the job analysis
of the wcrk on thal railway?

(b) Je it further a fact that this section is manned by junior scale
cilicers end junior non-gazetted staff under the orders of the Deputy

Agent, Organisation ? _
+ (¢) 1f the answers {o parts (a) and (b) be in the affirmative, will Govern-
ment please state:
(1) whether the staff temporarily employed under the Deputy Agent,
Organisation, is drawn from the staff of the other depart-
ments;

(ii) whether on completion of this work they will be returned to
their former posts;

(iii) whether this temporary section has made, in the faithful
discharge of its duties, proposals for the abolition of any
posts held by employees of the gazetted service as being
superfluous or that the work could be amalgamated with
other posts, if so. what gazetted posts were recommended
for abolition and which of them have been abolished;

(iv) whether the policy of this temporary section is to recommend
drastic retrenchments amongst the non-gazetted staff only;
and

(v) whether it is incumbent on the Divisional Superintendents and
Heads of Departments to accept in toto the recommendations
of this temporary section?

(d) Has this avenue of securing economy, the abolition of the temporary
section, been explored by the Agent? TIf so, with what results? If not,
why not?

The Honourable Sir Muhammad Zafrullah Khan: (a) Yes..
-(b) One senior scale officer, two junior scale officers, and certain non-
gazelted staff are working under the Deputy Agent, Organigation.

(e}, (i). Yes.

&
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(ii) They will be returned to their respective departments.

* (i) The post of Assistant Superintendent, Way and Works (Coleny),
Asansol, was recommended for abolition by the Deputy Agent, Crganiza-
tion, and has been held in abeyance.

(iv) and (v). No.

(d) The job analysis section has been the means of saving large sums
to the railway and has completely justified its creation.

RBOOVERIES FROM THE PAY OF NON-GAZETTED STAFF OF STATE RAILWAYS
FOR OVER-PAYMENTS.

237. Mr. Amarendra Nath Chattopadhyaya: (a) Is it the policy of
Government in the Railway Department to penalise the non-gazetted
staff on State-managed Railways by recoveries from. their pay of moneys
alleged to have been paid by mistake?

(b) Is it a fact that both the Eastern Bengal and the East Indian
Railways have made recoveries from the pay of non-gazetted staff of
sums of money amounting to hundreds and in many cases of a few
thousands of rupees on the ground that certain allowances or house rent
have been overpaid?

(c) If the answer to part (b) be in the affirmative, will Government
please state:
(i) whether any disciplinary action is taken against the staff in
the office responsible for such mistakes;

(ii) whether any disciplinary action is taken against the gazetted
officers in charge of those offices;

(iii) whether there are cases where over-puyments have been made
in the cases of the gazetted staff;

(iv) whether in such cases recoveries are made from their pay or
the amounts excess paid are written off; and

(v) whether Government propose to issue instructions to stop such
recoveries ?

The Honourable Sir Muhammad Zafrullah Khan: (a) The Honourable
Menber’s attention is invited to Rule 77 (b) of Tailway Account Code,
Volume I, which lays down that when erroneous payments have been
passed throngh oversight in the Accounts Office, payments mnade less than
12 months ago, should be recovered, and the orders of the competent
suthority obtained with regard to previous over-payments. These are
generally written off. No distinction between gazetted officers and sub-
crdinate staff is made in this respect. ;

(b) T am unable to give a reply unless specific eases are quoted.
(¢) Does not arise. .

ALTERATION IN AGE OF EMPLOYRES ON THE EAST INDIAN RATLWAY.

238. Mr, Amarendrs Nath Chattopadhyaya: (s) With reference to the
reply given in the Council of State to question No. 155 on the 26th April,
1934, that the production of a baptism certificate will, on the North
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Western Railway, automatically cause a change in the recorded age to be
made, will Government please state:

(i) whether it is incumbent on the East Indian Railwag Adminis-
tration to accept and to alter the age in accordance with
that shown in a -baptism certificate; and

(ii) whether the production of an Entrance, Matriculation or
University certificate entitles the holder to an immediate
alteration in the recorded age?

(b) Is it the policy of Government in the Railway Department to have,
as far as possible, a uniform system on State-managed Railways? If so,
do Government propose to issue necessary instrucfions to the Agent of
the East Indian Railway to accept baptism certificates and Matriculation,
Entrance or other University certificates in support of applications for
alteration of ages? If not, why not?

The Honourable Sir Muhammad Zafrullah Khan: (»:) Tt was nnt stated
in reply to question No. 155 that the production of a baptism certificate
will automatically cause u change in the recorded age of an employee.
On the other hand it was stated that no specific eviderce had been pre-
scribed but that it must be such as will satisfv the sanciioning authority.
I may add for the Honourable Member’s information that each case is
dealt with on its merits according to the rules in force and the production
of & baptism or a university certificate only cannct in each case be con-
sidered as sufficient proof for the alteration of the recorded age.

(b) The reply to the first part of the question is in the atfirmative.: As
regards the latter part the Agents of State-tnunaged Railways have already
been made aware of the policy of Government in this matter and no fur-
ther action is necessary.

ATTACHMENT OF INSPEOTION CARRIAGES OF THE LOWER GAZETTED OFFIORRS
T0 GooDpS TRAINS.

239. Mr. Amarendra Nath Chattopadhyaya: (a) Is it a fact that the
Chief Operating Superintendent of the East Indian Railway has recently
issued instructions that the inspection carriages of the lower gazetted
officers are to be attached to goods trains only ?

(b) Is it further a fact that junior and senior scale officers are permitted
to attach their inspection carriages to passenger and express passenger
trains?

(c) Tf the answers to parts (a) and (b) be in the affirmative, will Gov-
ernment please state the reasons for this discriminatory treatment to one
section of its gazetted officers?

(d) Are Government aware that discriminatory treatment of staff leads
to a lowering of their efficiency and creates great discontent?
(e) Do Government propose to issue instructions to treat the senior

scale, the junior scale and the lower gazetted officers alike in the matter
of attaching their inspection carriages to trains? If not, why not?

The Honourable 8ir Muhammad Zafrullah Khan: /a) and (b). Instruc-
tions have been issued to the effect that officers’ carriages which are reserv-
ed for junior senle and lower gazetted officers are to be attached to goods
trains only.
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(c¢) and (¢). Such discrimination as there is, is necessary in the public
interest. Junior scale and lower gazetted officers work as ussistants to
senior scale officers and it should ordinarily be sufficient for the efficient:
discharge of their duties for them to travel by goods trains. ‘Their travel-
ling in train service carriages by puacsenger traing also ensures greater:
attention being given to the condition of the compartments.

(d) Yes, if there is no justification for it.

GazRTTED OFYICERS EMPLOYED IN THE WAY AND Womxs SECTION OF THE
HowraR DrvisioN, East INDIAN RAILWAY.

240. Mr. Amarendra Nath Ohattopadhkysya: (a) Will Government
please state whether the following gazetted staff are employed in the Way
and Works section of the Howrah Division on the East Indian Railway:

Senior Superintendent,

Superintendent, Lower,

Superintendent, Upper,

Agsistant Superintendent, No. 1.
Assistant Superintendent, No. 2.
Assistant Superintendent, Burdwan,
Assistant Superintendent, Rampore Haut.
Assistant Superintendent, Sahebgunge ?

(b) If the answer to part (a) be in the affirmative, will Government
plenre state:

(i) whether the Deputy Agent. Organisation, has job analysed this
section of the divisional office; if so, with what results; if
not, why not;

(ii)) whether the Deputy Agent, Organisation, is substantively
emploved ar an Engineer;

(iii) whether the number of gazetted staff in this particular section
of the division 8 excessive or not; and :

(iv) whether they propose to take action in this matter with a
view to effecting economy in its working expenses?

The Honourable Sir Muhammad Zafrullah Khan: (1) So far i Govern-
ment is aware this is so. L
. (b), (i). (i) and (iv). Government have no mformation. These are
matters of detailed administrution entirely within the competence of the
Agent, East Indian Railway, to decide, and Government do not consider
it necessary to interfere. T am, however, sending a copy of the question to
the Agent for information and such action as he wav consider necessary.

(b) (ii). The post of Deputy Agent, Organization, is temporary and is
at present filled by an officer of the Mechanical Enginoering T'epartment.

SELECTION OF STA¥F FOR PROMOTIONS ON THE EaAsT INDIAN RAILWAY.

241, Mr. Amarendra Nath Chattopadhyaya: (a) Is it a fact that no
rules or procedure are observed on the Howrah Division of the Esst Indian
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Railway by the Selection Boards for selecting steff for promotions? If
not, will Government please state :

(i) whether one Selection Board was convened for the filling up of
posts of Head Goods Clerks and Assistant Goods Clerks at
Howrah Goods Sheds;

(ii) whether separate Selection Boards should have been convened;
and

(iii) whether men who were not normslly entitled to promotion to
these posts were summoned before the Selection Board ?

() Ts it further a fact that for the post of Weigh Clerk at Howrah
Goods Shed (a non-selection post) a Selection Board was convened? If
£0, will Government please state :

(i) whether the Superintendents, Commercial and Staff, sat on the
Belection Board ; . "

(ii) whether twenty men were originally selected to appear before
this Board; and
(iii) whether the Assistant Goods Supervisor, Shalimar, who is in

a supervisory post, was permitted to appear for the post of
a Weigh Clerk?

(c) Do Government propose to take action so that the rules prescribed
by Government are observed by the gazetted officers attached to the
Howrah Division and remove the cause of the discontent amongst the
staff? If not, why not?

The Honourable Sir Muhammad Zafrullah Xhan: (1) Ne.

(1) Yes, in December, 1934,

(i1) No.

(i1i) As the Howrah goods sheds were being re-orgunised it was neces-
sary that the best available staff should appear hefore the hoard for exa-
mination of their regpective merits, nnd ns such in addition to the exist-
ing senior staff under the old organisation, other suitable candidates with
the necessary commercial experience were also interviewed.

(b) Yes. The recruitment rules do not prohibit the appointment of
selection boards for the purpose of examining the relative merits of
candidates for promotion to non-selection posts where such a course is
considered desirable.

(i) Yes.

(ii) Yes. twentv men were originally called to appear hefore the selec-
tion board and subsequently this number was increased to thirty.

(1ii) The ussistant goods supervisor, Shalimar, was one of the men per-
mitted to appear.

(¢) Government do not consider any action is nsvessary as they have
no reasons to believe that the rules are not being obsérved.

GAZETTED OFFICERS IN CHARGE OF ESTABLISHMENT MATTERS ON THR EAST
INDIAN RaILwWAY.

242. Mr. Amarendra Nath Ohattopadhyaya: (a) With reference to the
reply given in this House to unstarred question No. 8 on the 2nd Septem-
ber, 1985, that the Superintendents and Assistant Superintendents on the
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East Indian Railway who deal with establishment matters are not required
to pass any examinations relating to their duties and that no useful pur.
pose will be served by holding such examinations, will Government please
state what is the object in.insisting on the passing of departmental
examinations by the non-gazetted staff unconnected with the passing or
working of trains?

(b) Why are gazetted officers in the other branches required to pass.
departmental examinations before being placed in responsible positions?

(c) What action do Government propose to take to ensure having
efficient gazetted officers in charge of establishment matters?

The Honourable Sir Muhammad Zafrullah Khan: (a) and (b). 1f the
Honourable Member will specify the examinations 'to which he is refer-
ring I will endeavour $o y.

(c) Government have no reason to believe that oficers in charge of
establishment branches are not competent to discharge their dutics satis-
factorily and do not propose to take any action.

THE RAILWAY BUDGET—LIST OF DEMANDS—contd.

DeuaND No. 6E.—WorkING ExrEnses—ExprNsEs or Trarric
DEPARTMENT—cONtd.

Grievances of Railway Workers—contd.

Mr. President (The Honourable Sir Abdur Rahim): The House will now
resume discussion of the motions relating to Railway demands.

Mr. N. M. Joshi (Nominated Non-Official): 8ir, when the digcussion on
the adjournment motion began, I was saying that it was soinewhat unfair
on the part of the Honourable Member in charge of the Railways to have
mentioned the additional expenditure required for some labour legislation
us well as for increasing the wages and salaries of some clasees of railway
emplovees. If the Honourable Member had mentioned this fact along
with the fact that the railway authorities have also hegun to save some
money by introducing revised scales of pay with which my Honourable
friend, Sir Henry Gidney, will deal later on, and if he had also mentioned
that the railway authorities have saved money by retrenchment, I would
have understood their fairness in mentioning this additional expenditure.
Moreover, I call this action of the Flonourable Member unfair, because,
when he mentions the additional expenditure incurred for bettering the
conditions of service of subordinate yinployees, he failed to mention the 40-
or 50 lakhs of rupees which the Government of India are spending for
what is popularly known as the Lee loot. May I ask him why he did not
mention that fact while he mentioned the fact of spending 50 lakhs of
rupees for labour legislation? Sir, the fact is that the Government of
India are always ready to give whatever they can, and perhaps even more,
to their higher ofticers while they always grudge spending money on their
subordinate employees. 1 feel, Sir, that if the Government of India want
to place their railways on principles of justice and fair-play they should
change their angle of vision.
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Sir, before I begin to deal with the grievances of railway employees, I
should like to say that the Royal Commission on Indian Labour had made
various recommendations for improving the conditions of life and service
of roilwaymen in India. The Railway Board and the Government of India
in the Railway Department have done the least in giving effect to the
recommendations of the Whitley Commission. 8ir, it is now more than
five years since the report of the Royal Commission was published and
most of the important recommendations are still under the consideration of
the Railway Board. [ shall not deal with the details of these recommend-
ations; I shall first speak of the conditions of the lowest paid railway
employees. 8ir, [ have already mentioned in the beginning of my speech
the failure of the Government of Indis to revise the scales of wuges and
salaries of the lowest paid railway employees as recommended by the
Royal Commisgion on Labour. They failed to do that. Morcover, Sir, the
Royal Commission recornmended that the leave rules should be revised so:
that the concessions as regards leave given to the daily-rated men and the
inferior servants should be extended. The leave rules have been revised,
but, unfortunately, the daily-ruted men und the inferior servants are placed
at u disadvantage. Like the other employees of the railways they are not
permitted to accumulate their leave. Then, Sir, the daily-rated men and
the infenor servants are not given full leave or sick leave on full pay until
they have put in three years’ service. This condition is not imposed upon
vther emplovees of the railwuys. Then, when the inferior servants are
promised some leave, according to the rules, the railways do not maintain
w leave reserve for the inferior servants, with the result that although the
leave is provided by the rules the inferior servants actually do not get leave.
I would like the Honourable Member to ccllect statistics and get facts &s.
to the extent to which the inferior servants are able to take advantage of
the leave which is provided for under the rules. Then, 8ir, the Royal
Commission on Indian Labour, in the interests of the lowest paid employees.
of the Indisn railways, suggested to the Government of India that it is
wrong and unjust that the lowest paid employecs of the Indian railways
should be deprived of the privilege of the provident fund. Sir, if there is
any class of railway employees which deserves to be helped in maintaining
themselves in their retirement or old age, it is the lowest paid employees.
Unfortunately, it is the lowest paid employee who is not given the benefit
of the provident fund. The Royal Commission, therefore, reco_mmended
that for employees getting less than Rs. 20, it should be the option of the
employee whether b will be 1 member of the provident fund or not.
Unfortunately, the Government of India have not done this. The Govern-
ment of India may say that now they have not got funds. May I ask
them whether an age-long injustice, an injustice which has lasted for a
hundred years should be continued on the ground that there is no money
to redrees the grievance ?

The Honourabls Sir Muhammad Zafrullah Khan (Member for
Commerce and Railways): The Indian railways have not been in existence
for a hundred years.

Mr. N. M. Joshi: They have been in existence for perhaps 50 or 75
years, I do not know. That is not the materisl point; the material point
is that the grievance is a very long one. S8ir, the Royal Commission also
made certain recommendations regarding gratuity. f}mtugty is not paid
for people who retire before they put in 15 years® service. The Royal
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[Mr. N. M. Joshi.] .
‘Gommission recommended tint this condition is a hard one, and, there-
fore, they suggested to the Governmnent of India that.they should do away
‘with this restriction. 1t has not yet been done. Then, 8ir, the lowest
paid employees of the Indian railways have some grievances as regards the
grant of free passes to travel on the Indian railways. The higher paid
employees of the Railway Department get pusses: 1 nin told the number is
restricted,—perhaps it may be 10 or 14, T do not know the exact number,—
but they get a large number of passes to travel first class all over the
Indian railways. But in the case of the lowest paid employces und the
inferior servants, they are given passes on Indian railways on only those
lines on which they are working. In some cases they do not get passes to
travel even on the whole of the line on which thev are working,—what is
cilled the home line.—but they only get passes to go to their home
station, that is. the station from which they can go to their native village.
I fcel this is an injustice. If the railway employees generally are given
pusses to truvel éver all the Indian railways, why should the inferior ser-
vants be Jdenied thut privilege? 1 am not suggesting that if the higher
puid employees ure given first cluss passes, the inferior servants  ghould
aiso be given first class, although in 1ny opinicn there is nothing wrong in
it. 1 ammn not claiming that; but 1 certainly claim that as regards the num-
‘ber of pusses, as regards the lines on which free pusses should be given,
there should be no discriminaticn made on the ground that some people
are poor and low-paid.  Awd if any discrimination is to be made, it must
be nade in favour of the inferior servants and not against  themn. Then,
Sir, as regards the passes, there are other grievances.  On the Great Indian
Peninsula Railway, certain classes of employees are given passes to travel
by intermediate class, but at the sume time they are  prevented from
travelling on express and mail trains. Generally an interinediate class
carringe is attached to express nnd mail trains only, with the result that
although, according to rules, they are entitled to travel intermediate class,
they are compelled to travel third cluss beeause there are very few trains
with interinediate carringes attached. 1 would like the Honqurable Member
cither to let these people travel sccond cluss or arrange for more inter-
mediate carriages t. he attached to all trains, so that the difficulty which
the employees are fecling may be surmounted. -

1 would like to suy a word or two about one or two other suggestions
made by the Royal Commission on Indian Labour. The Royal Commis-
sion recommnended that when a railway employee, after he is confirmed,
i again msade to undergo medical examination, he should have the right to
suggest, if he so desires, the nume of an independent authority for his
cxamination.  Now, this recommendation will not cost anything to Govern-
ment, but Government are still considering for five years this smal
‘suggestion.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member has only one minute more.

Mr. X. M. Joshi: I shall do my best . . . . . .

. Mr. President (The Honourable Sir Abdur Rahim): A time limit has
been fixed and should be adhered to.
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Mr. N. M. Joshi: All right, Sir. The Roval Commission recomuended
that railway doctors should not be allowed private practice beyond  the
railway emplovees.  Aguin, the Government of Indin are considering this
puggestion. 1 do not know why they should take any long time to ccine
to u deeision on this point.

1 would like to say n word about what is called contract lubour and
ubout which my Honourable friend, Mr. Giri, has spoken. - The Govern-
ment of Indin are tryving to give work, in their own workshops and in
railway stations, on contruct, on the ground that such work, if given on
contract, can be done chesper. 1 um not suggesting—although T would he
justified in suggesting—that the work which the Honourable Member in
charge of Railways is doing or the work which the Chief Commissioner is
doing muy also be done by contract, but at the same time I would like the
Government of Indin to undertake the responsibility of carrying on their
own work in their own department, instead of giving it to contractors.
The danger of giving such work to contractors is that fabour is exploited.
The contractors compete nmong themselves and take on works for sums
for which they cannot execute them sutisfactorily, with the result that
labourers suffer.  The Royal Commission on Indian Lahour has made s
suggestion to the effect that in every contract entered into there should be
o fuir wages cluuse.  Indian  railways have not yet given effect to that
recommendation. | would like the Government of India to see that here-
ufter the fair wages clause is inserted in .

Mr. President (I'h¢ Honournble Sir Abdur Rahim): The Honourabla
Mewber must now conclude his remarks. '

Mr. N. M. Joshi: | hope the Govermment of Indin will give their atten-
tion to the suggestions | have made, and 1 hope, Sir, that the House will
support me in the recommendations which 1 have made.

Lieut.-Oolonel Sir Henry Gidney (Nominated Non-Official): Sir, it is
with some considerable hesitation and reluctance that 1 rise to speak on
certain grievances of railway subordinates, a hesituncy dne to  the re-
assured feeling of security that | have and that most railway employees
have today in the new Comimerce Member. We feel that, under his able
guidance, all complaints which have been made will receive rectification at
least as much as is possible, and we feel—indeed 1 also feel—that it may
be unnecessary for me to repeat them; but 1 desire, in a spirit, not of
hostility, but of friendliness, to point out certain grievances which do
really exist, of which he may not be aware.

One of the changes which | am very glad to notice is that the Honour-
able Member himself now answers railway questions in this House and
8o rehleves the Financial Commissioner of some of his duties which gives
him 1ore opportunities of devoting more attention to railway finance.
Among the many grievunces to which I should like to refer, the first one
is about the revised scales of pay. Sir, in July, 1931, the Railway Board
issued u notice—l have no doubt in consultation with the Government
of India—that all new entrants in railways would be engaged on a
temporary basis and subjeet to the revised scales of pay. Three and a
half long ycars pussed during which period recruits were taken into the
service, and, after this period, (Government thought fit to issue the revised
scales of 'pay, which scales, if compared with the former scales of pay,
and even if compared with the scales of pay before the War, would disclose
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the astounding fact that in many sections the scales have been reduced
by over 50 per cent. In 1934 Government issued these revised scales,
and recruits of three years' service were told that their salaries would
have to be reverted and they would be given the new scales of pay. A
few days after this, the Railway Board issued a circular to the effect that
those who were recruited between 1981 and 1984 and who were not in-
formed at the time of appointment of the revised scales of pay would be
given the old scales of pay. About four months after this, the Govern-
ment of India in the Railway Department issued another circular can-
celling this and stating that they would all have to accept the new scales
of pay. Btrange to relate that this last cancelling order synchronised with
the year in which the five per cent. railway servants’ cut was restored,
and to my mind there is no doubt that this alteration of the second order
of the Railway Board was to show to the House that there was a fall
in railway expenditare and in this way they were able to balance the
restored five per cent. cut. Now, it is hardly to be expected that the new
entrants, who entered from 1981 to 1934, if they had known then that
their pay would be 50 per cent. less than what they were originally draw-
ing, would have agreed to. join the railwuys. T know that this severe
reduction has not been done to an equal extent in the case of officers’
salaries. To add to this. one has to realise that the railway subordinate,
besides being given much less puy—sometimes half of his original pay—
has been deprived of many wmnenities and privileges. His education grant
has been reduced, his passes hauve been reduced, he has been deprived of
house-rent in many cases. reduction in overtime, and the lessening of the
many facilities which he enjoyed before. This has made his condition so
bad as to mnerit the word ‘‘appailing’’. In the case of superior officers, the
advantages that they once enjoyed have been very slightly reduced. More-
over, a superior officer would have, even on his initial salary, enough money
on which he and his family can live; but, I ask you, how can a subordinate
in the Loco. Department, getting Rs. 10, 12 and 15, and in the Traffic
Department starting on Rs. 30 which, in nine yeurs, rises up to a
maximum of Rs. 85, be expected to live on his initial salary? And yet,
8ir, the Railway Board had before them at the time the memoranda
which were supplied by various bodies to the Labour Commission showing
the minimum cost of living for Indians and other communities. I submitted
a statement to the Labour Commission in which I showed, beyond any
doubt, the absolute minimum cost of living for an Anglo-Indian lad.
This was calculated as follows: A cup of tea and bread in the morning
which costs him two to four annas, a plate of curry and rice for breakiast
which costs him eight annas, a cup of tea und bread in the afternoon which
costs him two to four annas, and a plate of curry and rice for dinner which
costs him eight annas. This comes to Rs. 1-8-0 a day. I ask, how does
the Railway Board expect that lad, who starts on Rs. 10, 12 and 15 &
month us a cleaner in the Loco. Department—and let me add the Railways
demand a matriculate for the post—and on Rs. 30 a month in the Traffic
Department to live on that pittance of a salary?

The Honourable 8ir Muhammad Zafrullsh Xhan: What is the minimum
salary that the Honourable Member would propose ?

Lieut.-Oolonsl Sir Heury Gidney: I would propose an initial salary of
Rs. 80 a month for ali such jobs.
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The Honourable Sir Muhammad Zafrullah Khan: How could he spend
Rs. 1.8-0 u duy on food alone out of Rs. 80 o month ?

Lieut.-Colonel 8ir Henry Gidnéy: If the Honourable Member will allow
me, | shall tell him. Let me tell him, I know of a certain railway that
is keeping some of these servants on allowances from their Sports Fund.
1t is all very well for the railways and this. House to say that they must
reduce the salaries of staffs. Do you realise that a time will come when
industries will improve and other departmental salaries will be increased,
and, unless you raise these railway salaries, you will create such a state
of revolution that you will be faced with an upheaval? It will come—
mark my words—soon.

Another point is this. Why should the Railway Board expe::t a candi-
date for the Loco. Departiment to have passed the matriculation examina-
tion and start him on Rs. 10, 12 and 15 a month saying that he is learning
his work. and vet. a candidate for the Traffic Department, who has passed
the snme examination, is started on Rs. 80 per mensen? Why should
there bic this difference? My submission is that the Honourable Member
should give his consideration to the inittal salary of all suck appointments
being fixed at & minimum of Rs. 30 a month. Tt will certainly be a much
better initial salary than Rs. 10 to 15 per mensem. It is ridiculous to
expect a man in the Anglo-Indian community to join the Loco. Depart-
ment on thir pauper’s wage and expect from him compulsory enlistment
in the Auxiliarv Force. How can a man living on Rs. 10 or Rs. 15 a
month be expected to be an effective member of the Auxiliary Force? T
am now only falking about the Anglo-Indian community. but this grievance
is one common to all communities.

Sir Oowasji Jebhangir (Bombay Citv: Non-Muhammadan Urban): But
has not the Act been amended? :

Lieut.-Oolone] 8ir Henry Gidney: It has not been to this extent.

8ir Oowas}i Jehangir: What is the amendment in the House of Lords
about ?

Lieut.-Oolonel Sir Henry Gidney: I am sorry I canuot discuss that
just now. When the Railwaymen’s Federation met the Chief Commissioner
of Railways recently, Mr. Giri suggested an increase of pay. The Railway
Board had the temerity, knowing these facts, to ask Mr. Giri to prove that
the present scales of pay were not adequate. I cannot conceive of any
Railway Board thinking that the scales of pay theyv are giving today to
the Loco. Department are adequate. I know vou can get an illiterate
man for Rs. 10; but you demand a matriculate, and I say yvou must give:
the Loco. men an initial salary of Rs. 80, the same as is given to the
Traffic. It is no use saving that the cost of living has gone down, because,
ever since 1981, the amenities of life have inecreased. One is told that
the policy of Government is to raise the general standard of living: but
what are you doing here? Yon are not raising, but considerably -reducing
the standard of living to an appalling condition, and vou are also tvraﬂick_mg
on the present day poverty and unemployment, and because you are getting
thousands of such people. vou decline to raise the wage. I say you are
going against the very policy that vou have laid down. T do feel sure
that the Honourable Member will give this matter his most serious:

consideration.
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The next point 1 desire to touch on ig the promotion of the subordinate
12 Nooy. “tAfl. In this House, many Members have demanded the pub-
lication of the rules regardidg training and promotion of sub-
wordinate staff, and that has been ignored. All 1 want to nsk again is
that the Railway Bourd should publish the rules relating to the training
and promotion of subordinate sfaff. What is the present system regule-
ting sqch matters? Officials, some of them—I do not say all—at their
own will and pleasure declare a job to be a selection job, and the tood
gates are opened to the exercise of nepotism. When questions are asked
in this House as to why this should be so0, evasive replies are given. A
subordinate has every right to know under what ruleg he gete promoted
and the avenues of promotion to the higher scales and the Railway Baard’s
procedure. The most unsatisfactory aspect of this natter is this: when
a senior suhordinate is pussed over by a junior for any particular job,
he is then told for the first time in his service that his work has been
‘unsatisfactory for yvears. He protests: he is told to shui up; he protests
-again; he is wirged; he protests ugain; he is a marked man and his future
earcer is ruined. This is not drawing a darker- picture than is really the
case. The Railway Board knows that such incidents occur every day in
the railways. If the wobk of a subordinate is bad, why is he not wamed
according to the rules? But nothing is done till the time comes for
promotion to a permanent vacancy: the very man may have been acting
in that vacaney for vears when it was of a temporary character when
the vacancy becomes permanent and he is suddenly told that he is unfit
and a.junior man is brought in—a favourite of the appointing official. 1
can assure the Honourable Member that this practice is causing a con-
sidernble amount of dissatisfnction among the subordinate staff. rund it
must be stopped. ’

Then, there are other forins of promotion that are done. In various
railways, promotions are done divisionally and demotions are done depart-
mentally.  In the G. 1. P. Railway, for instance, when a promotion has
to be made, the promotion is made in the cadre of the division; when
-a demotion is made, it is made in the whole departmental cadre. 1 will
give vou the man’s name—Vincent working in the Nagpur Division. 1
give it, hecause it is a glaring case showing thig unjust system. Here is
& man who was an excellent electrician with an excellent record of service.
Vacancies took place as chargemen in two other Divisions: he, though
~geninr, was not seleeted, because he was not in those Divisions: junior
men were made chargemen. Then, later on, there was demotion from
the chargzemen's grade, and the chargeman who was deinoted was placed
at the top of the clectrician grade, and Mr. Vincent, who happened (as
the result of this unfair system and though senior) to he at the hottom
of the olectrician cadre. was reduced to a lower grade. I appeal to the
Honourable Member that this is really a serious grievance, and I think
he will be the first to realise it and see that, if promotion is made, divi-
sional demotion should be made the same. But I submit with all respect,
that this practice is not right, it is not practised with officials, and that
promotion and demotion should be done departinenally. not ‘fhvxsmnn.ll_y.
The same thing happens in promoting passenger guards to mail guards in
certain raillways.

The next point is recruitment to the upper subordinates. Recently we
hwve had the experience of warious railways. I mention two, the North
Western and the Eastern Bengal . . . .
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Mr. President (The Honourable Nir Abdur Rahim): The Honoueabiz-
Member has only one minfte more.

' Lieut.-Oplonel 8ir Henry Gidney: . . . . advertised in the public press.
certnin vacuncies for men of ten yeurs’ experience to fill up appointments.
a8 foremen and assistant foremen in the workshops. This is wholly wrong.
There are hundreds of worthy subordinates waiting to fil] these appoint-
ments and, vet, outsiders are being brought in. What is - the offect?
Ambition is killed; the work of there men deteriorates naturally; but what
is worse, it opens the flood gates for nepofism; in addition, these out-
siders who are brought in on higher salaries and are placed senior to others:
with longer service are, in a short time, taken into the lower gazetted service
which is essentially meant for subordinates. not outsiders. 1 say this
should be stopped . . . .

Mr. President (The Honourable Sir Abdur Rahim): The Honourable:
Member’s time is up. N

Lieut.-Oclonel Sir Henry Gidney: One minute, Sir. Anothey point:
the appeal rules should be remedied and brought on to the sume level
as appeals in all other departinents of Government. The Honourable the
Home Member said vesterdayv that appeals lay to the Public Service (‘om-
mission, but T say these cases cannot be brought up to the Public Service:
Commission, because that Conunission only deals with gazetted officers.
I submit the time has come, nay it is long past (and the House knows
it, for we lave frequently defeated Government on this demand), when
we should have a standing inquiry committee for railwavs. The railways
should also sec that the recommendations of the Tahour Commission on
labour unions are respected and not flouted. The welfare and staff com-
mittees which are better termed as ‘‘farewell committees’ are of no use:
to railwaymen. It is time that the Railway Board, full as it is of old
Members in their last vears of service, took on vounger and more energetic
men and reorganised its svstem of working, especially in regard to the:
grievances of ite subordinate staff.

Mr. D. K, Lahiri Chaudhury (Bengal: Tandholders): Sir, 1 have great

pleasure in supporting the motion

Mr, President (The Honourable Sir Abdur Rahim): The Honourable: '
Member will remember that the debate on this motion will close at 12-45..
Also the Honourable Member in charge has got to reply.

Mr. D. X, Lahiri Chaudhury: T will be as brief as possible.  On the
last occasion, T took up the cause of rnilway crewmen. T spoke on the
motion which was so ablv moved by my friend. Mr. Joshi. last vear, and
T now mupport the motion moved by Mr, Giri. T want to add this. Tt
has bheen said that some improvement had been effected in the scales of
these railwny crewmen. The existing scale of pav of these men is Rs. 86
rising by increments of Re, 4 to Rs. 0. Tf thev accept the revised scales,
it will be Rs. 80, increment of Rs. 4 ending at Rs, 50. That means that
they will get only Rs. 9 increment in the pay. But there is one thing
which ought to he seriously considered. T am glad, Sir, that the Govemn-
ment have taken up the mnatter after T raised the question of the scales
of pax of railway crewmen. but T do not think that the revised seale
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of pay, as suggested by the Railway.Bouard, wi?- really iniprove the condi-
tion of these crewmen. Though they will get an annuul increment of
Rg. 5 or a little more, yet, in the long run, they will lose, ip that they
will lose the benefit of gratuity and provident fund. 1t must be remem-
bered that, in their present scale of pay, they will gel the benefit of
gratuity and provident fund on Ks. 60, but if they accept the revised scale
of pay, they will get the benefit only on Rs. 50. Similarly, in the case
of the crew-in-charge, they will get the benefit of provident fund and
gratuities on a salary of Rs. 105, and not on Rs. 120, which is the present
scale. Now, Sir, the Honourable the Commerce Member, in presenting his
budget, stated clearly that the shortage of traffic was due to a large number
of passengers travelling without tickets, and I think he will add to the
sefficiency of these crewmen if he improves their scales of pay and prospects,
"and their. efficiency can be promoted only if they are well paid, in which
case they will take more trouble to constuntly check the tickets of the

travelling public.

Then, 8ir, there is another matter to which 1 wish to draw the
attention of the Honourable the Commerce Member, and it is this.
When the Railway Board have decided that the allowances of these crew-
men should be included in their pay, they should consider and take steps
to see that, under no circumstances, their gratuity and provident fund
are decressed or minimised,

These are, Sir, only a few of the grievances of these poor people that
T am able to ventilate here within the short space of time at my disposal.
I would certamnly have mentioned some more of these grievances had I
the time to do so. I, therefore. would appeal to the Honourable the
Commerce Member to look into the matters I have mentioned and take
prompt steps to improve the pcsition and prospects of there workers,
because their efficiency, their honesty and their sincerity will help the
Railway Administration to get more traffic and more revenue. With these
few words, Sir, T support the motion of my friend.

Mr. N. V. Gadgll (Bombay Central Division: Non-Muhammadan
Rural): Bir, it is impossible to speak with restraint cn this subject,
‘beeause the injustice from which the railway workers, especially the lew
paid railwuy workers suffer. iz very great. As the time 18 very short. I
rball merely detail some of their gnavanc:e without advancing any argu-

ments,

The first point to which I should like to druw the attention of the
Honoursble Member in charge of the Railway Department is this. The
Royal Commission on Labour hus very definitely laid down that all possible
attempts shonld be made to recognise Unions. 1 tako the liberty to
state in this House, Sir, that the Railwuyv Administrations have gnade it
s paunt to refuse recognition, and to lock upon labcur as if they were
their eremies, forgetting the essential fact that, nfter all. these th>usunds
of lew pnid workers, pointsmen and othcrs, are the very people who
largely help in bringing to the railways whatever profit. they eamn, and
not the highly paid hierarchy at the top. Not only this, Bir, but those
whe work among these Unions are penalised by transfers and other
methods which are verv peculiar with the Railwa; Administration.
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Sir, it was pointed out that the deficit in the railway budget was
due to the fact that certain dabour legislation, as a result of the Washington
Convention, has been adopted. [ wish to state that that attempt has
not gone very far. In the first place, the eight hours convention has been
embodied, but the application given to this is so disastrous that in certain
cases it hag resulted in great injustice. They have divided the services
into intermittent and non-intermittent. The classification itself is
wrong, and its application s still worse. 'T'he road side station ataff is
classed as intermittent services. They have to be at the post of duty all
the time, and so far as they are concerned, this eight hours conveation
does not apply to them at all.

Then come the porters. I will give cne example of what happened
at Vikroli, near Bombay. Originally, there were six porters, but as a
result of retrenchment three porters were removed, with the result that
when the train was abhout to come to the platform the leverman on duty
had to run and attend to the porter’s duty, and in his attempt to do
this the poor fellow wae run over by the train. Had there been the full
complement of porters, this disaster could have been avoided, but the
poor man is dead, his family is thrown on the scrap heap and nobody
worried anymore about it. Had such an accident occurred tc any of
the highly paid officiale, there would have been a hus and ecry.

Then, Sir, the retrenchment policy bas worked havoc so far as the
Great Indian Peninsula Railway i1s concerned. There are stations where
yard supervisors have been retrenched, and their duties have been
allotted to ccrtain number-takers, and they have been asked to work for
12 hours. When they complain, they are told to die in work. That is
the spirit that is actuating the high officinls.

I will give another example, 8ir, where the eight hour convention
was insisted on the telephone clerks at Khandwa. The reply was to die
in work. That is the way how this labour legislation, which is supposed
to be respomsible for the deficit in the railway budget, has been acted
upon and operated in the Great Indian Peninsula Railway.

Then, in the Parel Workshop. compuisory leave has been introduced.
Now, this workshop admittedly can do much work, in which case it
cun not only retain the labour that is already there but it can «ven
increase the present number of workers if, as has been suggested, the
contract system is done away with. Much of the work that this
workshop turns out,—it can actually turn out much more work than it
actually turns cut today,—poes to private firms. If the entire work is
carried out in the Parel Workshop itself, not only those who are already
working there will be retained. but additional staff can as well be
employed.

Then, Sir, as a result of retrenchment, thousands of men are out of
employment. The number of strikers and thcge who are suffering as &
result of retrenchment is nearly 4,000 so far as the Great Indian Peninsula
Railway is concerned. They keep & waiting list for everything. Already
there are four waiting lists. These men have waited for well nigh six
years, and probably thev will have to wait till the day of judgment. That
is how the whole administration is conducted.
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Then, Sir, coming to the question of the revised scales of pay, they
have so operated sgainst the low paid staff that the highly paid staff is
practicallv untouched. Whenever there is a question of retrenchment,
it is the low paid siaff that is retrenched; it does not affect the highly
paid staff at all, :

The leave rules, rules relating to passes or matters that concern the
welfare of the low puaid workers in the railways do not receive proper
consideration at the hands of the authoritios. As there is not sufficient
time for me to go into detmls, T can only say that if there is a deficit,
and if as 8 result of that deficit certain amenities are to be refused to
reilway workers, that is little credit to those who sit on the Treasury
Benches. If the Railways have suffered a deficit on account of loss of
transport in wheat and other commodities, it is truceable to the iact that
there has been the Ottawa Agreement. and there has been no planned
economy or @ correct policv. The whole poliny is that of grab, and if
cne department has earned, the cther two departments suffer; the result
is the poor workers suffer. For these reasons, Sir. T still hope that this
poliecy of retrenchment will be ahandoned s; far as the low paid railway
workers are concerned, and the Government will be a model cmployer
and will at least carry out the recommendations made by the Royal
Commission.

The Honourable Sir Muhammad Zafrullah Xhan: Sir, T shall endeavour
t» give verv brief replies as there are so many points to be dealt with
within the time allowed to me.

The first point raised by Mr. Gir relates to the failure of the Railway
Department to set up the joint standing machinery for the resolving of
disputes recommended by the Roval Commission cn Labour. Here, Sir,
therr is not only the question of cost that has to be considered in setting
up this machinery, but a good many complicated questions of principle
have to be decided before a decision can be reached as to whether this
machinery can or cannot be set u}w. Therefore. at this-stage, I am afraid,
I eannot give any indication to Mr. Giri as to what tho resuly is likely to
L. T should not wish to say anything with regard {0 anv muatter which
might raise hopes that might be discovered subsequentlv not to have been
weil founded.

With regsrd to re-employvment of retrenched staff, Mr. Giri eomplained
that a certain number of themi have not vet been re-emploved, and that
the excuse given by the Agents has been that thev are nor suited for the
jobe for which new recruitment has taken place. 1 amn quite sare that, if
these people had been suited for the kind of work for which fresh reeruit-
ment has heen made, there could have been no reason whatsoever why
the railways should nct have re-emploved people who had already been in
gervice and who are now out of emplovment Mr. Giri went on to sav.
if they are not suited for that kind of work, why don’t vou take them and
train them. That, T amn afraid, does not solve the difficulty. Those that
were suitable have to a large extent already been re-employed. When re-
trenchment took place, advantage was taken, as Honourable Members are
aware, of the retrenchment to get rid of inefficient staff. New recruitment
includes a certain proportion of literate staff, and it may be difficult some-
times to re-employ illiterate staff or to take on unsuitable or inefficient staff,
in the hope that by further training they might turn out to be efficient.
Therefore, it is not only the consideration that they have been previously
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in railway service which governs the situation, though a very large number
of retrenched staff have already been re-employed and I have no doubt
others will be re-employed if they are found suitable for the vacancies
that might cccur and they are willing to accept employment in accord-
ance with the orders in force on the subject.

Then, my Honouruble friend said that when tke Supervisor of Rail-
wuy Labour, whose business it is to see thut the convenuicns that have
been accepted and the rules that have been issued are actually enforced,
goes out on tour he does not get in touch with such of the railway umons
as Lave been recognised by the different administrations. As to that, the
vosition is that decisions with regard to a very lieze nuriher of matters
that are put forward by these unions have to be token by the Agent and
ot by the Supervisor of Railway Labour. And the dificulty is that, if
the Supervisor of Railway Labour were to hold couferences at various
headquarters with the officials of railway unmions, he could not possibly
come to any decision with regurd to these muatters beeiuse he has not
the authority to come to decitions, nor could he express any opinion
thereon, but if the suggestion is that he should giv: the oflicers of these
unions, if they so desire, the opportunity of discussing 1natters with him
in the sense that they should be able to place oefore him matters that
they want looked into, up to that extent, I am prepared to look into the
suggestion, and unless 1 am faced with some difficulty which may prove to
he insuperable, it might be possible to arrange, that when the Super-
visor of Railway Uabour goes out on tour to the headgqu-ters of a recog-
vised railway union, the officers of +hat union, if they g5 desire, might have
un opportunity of placing matters hefore him. As 1 bave explained, how-
ever, he cannot come to any decision, nor can he give any replies with
regard to suggestions put forward before him, as decisicns must rest with
the railway administrations concerned.’

With regard to punishments and appeals, all sorts of matters of detail
have been raised by Honourable Members, to which, obviously, I cannot
y give any categorical reply, but I do wish to siress thia consideration, that,
‘whereas I am prepared to consider any cases of real hardship that might
be disclosed by the examination of these questions, Honourable Members
must remember thut it has repeatedly beer urged from the Opposite
Benches that the railways are a commercial concern. Now, being a com-
mercial concern run by the State, T am prepared tc aceept the position that
sccurity of tenure and security against un‘ust inflictien f  punishment
should be greater on the railways thah in any private commercial concern.
Nevertheless, Honourable Members must recognise that, if a department
of this kind has got to bc run on commercial lnes. cerimin powers of
punichment have to be exercised by certain grades o ofiicers with regard
t.» this kind of staff. and it could not be undertaken that in each case where
punishment is inflicted, some very high authority should look iuto the
matter and come to a final decision with regard to the matter. As it is,
tbe: working of these rules is causmg a grest dea] of obstruction in the
sensc that it is slmost impossible under the presen® rules to get rid of a
renlly inefficient oy insubordirafe workman, ond Agents have compluined.
time after time, that they arc so hedged round by restretions with regard
to these matters that the workmen are practically ymuwna from any kind
of serious punishment and being m the enjoyment of that security, in-
efficiency is on the increase. I am sure Honourable Members wil]l acree
that, if there is some foundation for that contention of the Agents, that

alsc has to be borne in mind when dealing with these matters.

. P
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.. My Honourable friend, Mr. Joshi, refeired tc severul recommenda-
tions of the Royal Commission on Labour, but before I deal with that
aspect of the matter, may I take up his contention that I was not fair in
mentioning in my budget speech that the enforcement of the Geneva and
Washington Conventions and labour legislation recently enacted is costing
the railways half a crore of rupees annually. With regard to all those fac-
tors that 1 mentioned in my speech my position was not, as I have tried to
explain on subsequent occasions, that these things should be scrapped or that
these things are undesirable in themselves. Every one of the tactors, that
1 1eferred to, competition from motor transport, labour legislation, the
development of internal trade and inenns of production may be eminently
desirable in itself and if the financial position had permitted, with regard
to labour legislation ma!ters.might lwive lLeen carried further than they
have been carried. But when one is examining the question, one has got
to point out all the factors in operation, however satisfactory those fae-
iors may be in themselves. I have not made the slightest suggestion
ihal these thihgs should not have been dene. § have said that in a period
of prosperity these would have been a small matter, and as a matter of
fact, further progress might have b=en mude. but, I am afraid, in the
present circumstances. the pace with repard to these matters has got to
be slowed down while we are in this period of financial distress, and 1
do not think, I was unfair when I mentioned this factor as one of the
factors operating in that direction. He said that if I had mentioned the
1zvised seales of pay and the rctrenchrent that has recently taken place.
I might have been fair in mentioning also this question of labour legis-
lation. As a matter of fact, I did mention revised scales of pay—specifi-
ealiy revised scales of payv, and by imphceetion retrenchment also inas-
much as I said that the working expenses had been reduced by six crores
auring recent years and a creat prt of it is occcounted for by retrench-
ment. The Honourable Member further said. why did you not refer to
the concessions granted by the T.ee Commission® Those concessions were
granted a long timc ago and they were in operation when the period of
ndversity began. Fvervhody would idinit thst if they had not. been
+ronted, there would Le s much less expense today. But does the Hon-
<curable Member put tlic two factors ¢n the same plane? One has been
in operation from a time before the period of depression, and the other
‘hns been in operation principally during the period of depression, and
they cannot be put in the same category, <o that mention of the one
should have been accompanied by a mention of the other.

Mr. M. 8. Aney (Berar Representative): It came into operation after
the separation of the railway finunces.

The Homourabls Sir Muhammad Zafrollah Kban: With regard to the
Ttoyal Cominission on Labour, it was 8nid that some of their recommenda-
tions have not been put into operation, and that others have not been put
mnte operation as quickly as might have been desired and as might bave
fieen possible if the period of prosperity had continued. The Royal.Com-
misgion on Labcur reported in 1981 and that was just the beginning of
cnr troubles. Year after vear. the position of our finances with accumu-
ated deficits became worse and it has not been possible to put in force
many of the recommendations of the Royal Commission on TLabour, the
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-enforeing of which would uecessarily cost a great deal of money. For in-
-stance, Mr. Joshi raised the question of admitting lower classes of em-
ployees to the beuefits of the provident fund. 1 agree that it is extremely
desirable that an smployee who is paid a low salary should have some-
thing to fall back upon after he retires from service. The questicn  has
voen examined Ly the Ruilway Board, in consultation with the Agents of
the principal railways. Estimates have been prepared, and it has been
found that, if this recommendation were given eftect to, it would add not
dess than Rs. 50 lakhs a year to railway expenditure. Whether, in the
present circumstances, it is feasible to grant this particular benetit along
with several others, which have already been mentioned and which Mem-
"vers consider should be granted, I ieave the House to judge. Apart alto-
-gether from the desirability of these things, cne must take into account
the amount of funds available for these purposes.

Another matter that he rucntioned was the question of passes. He
ook up two matiers. He said that there cught to be a larger number of
pusses for the lower paid categories of stafi and he also made the sugges-
tion that as a guod ipany fast trains do not carry intermediate class car-
iages  they should be given second class passes. Now, with regard to
passes, there has recently been some restriction with regard to all classes
-of railway employees. Up to 1933, officers were entitled to an unlimited
number of passes. Whenever they applied for passes, they were entitled
:to have them, whether they travelled themselves or wanted passes for
smembers of their families. Then the Board considered that this ought
to be drastically curtailed and they restricted it to 12 passes. There was
.a great deal of dissatisfaction at that. FEventually the decision was to
grant 24 single journev passes in all in a vear. If an officer goes home
.and comes back, that would mean Ywo passes. 24 passes of that descrip-
tion were allowed to officers that is to say. for 12 complete journevs and
much slighter reductions were rande in the case of the subordinate staff.

An Honourable Member: What about saloons?

The Honourable 8ir Muhammad Zafrullah Khan: Saloons can be used
-only when they trave! :n duty. The supgestior that second class passes
<hould be given instend of intermediate class pasees is one that is entirely
‘unacceptable. In fact my personal view is that there are alreadv a verv
large number of people who are entitled under the rules to second class
‘passes who I consider should not be given second class passes. T{ that
is the position, there is still less justification for granting second class
Passes to those who under the rules are only entitled to intermediate class
‘pasees.

Mr. N, M. Joshi: On a point of explanation, . . .. .
The Honourable Sir Muhammad Zafrullah Khan: 1 am afraid, I cannot

‘give way. I have heard the Honourable Member. I am sure, he ex-
‘plained his suggestions clearly when he put them forward. I understand
that a man drawing Rs. 126 and abovs is entitled to a second class pass
}mdet the present rules. In no Government department would a man draw-
‘ing anywhere near Rs. 125 get travelling allowance when he travels on
officinl duty at second class rates. That being so, T am entirely unable to

F°
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accept the suggestion made by Mr. Joshi. Perhaps the explanation that
he wanted to give was that in some cases fast trains are not available

to persons holding intermediate class passes. 1 am afraid that cannot
be helped.

Then, with regard to the question of private practice by Railway doctors,
I understand that the Chief Medical Officers of the different Railways are-
not allowed any private practice at all. The suggestion is that the Divi-
sional Medical Officers should be restricted in their private practice to-
railway employees themselves and their families. That is a suggestion
which I shall certainly look into. I think there is a good deal in it. I
cannot here and now announce a decision, because after gl it is a sugges-
tion which has been put forward from one point of view and there might
be difficulties on the other side but I shall certainly look int» the suggestion.

I am afraid, I am not able to look with sympathy upon the suggestion
that the railways should not get certair clagses of work done by contractors.
In certain cases it might be cheaper to have certain classes of work done-
on contract. This is a very large question. but whether or not it ic
possible to eliminate eontractors altogether the suggestion does indicate
that where a contractor bimself employs labour under free and unrestricted
conditions, the wages that he is able to offer and the conditions of work
imposed by him are not regarded by the Honourable Member as favourably
as the conditions of work and wages offered bv the railways. I said in
my budget speech that the condition of labour emploved by the railways.
was certainly better on the average with regard to all these matters than
the condition of labour employed by private factories and firms, and that,
therefore, for the moment there might be a halt in further legislation
with regard to these matters. I do not think that that could be construed
as an unfair or unreasonable position.

With regard to revised scales of pay, both Mr. Giri and Sir Henry
Gidney made the complaint that the pav of officers had been cut down to-
a far less extent than the pay of subordinates. T am afraid that proposi-
tion is not correct. I am not guaranteeing that with regard to each cate-
gory the reverse is true but generally the reverse is true. The revised
scales of pay show a reduction of approximately 20 per cent. in the pay
of the gazetted ranks and of approximately ten per cent. in the case of
non-gazetted staff, but the inferior staff have been scarcely touched at all
and that is as it should be. I quite agree in principle that where a reduction:
of that kind has to come it should fall far less heavily on the lower paid’
staff than on the more highly paid staff.

As regards the granting of concessions like passes, etc., I might also-
draw attention to a suggestion put forward by Mr. Satyamurti that all
such concessions should be withdrawn. That is not practicable but I
should certainly say there should be no further extension of these con-
cessions, : '

Then, Sir Henry Gidney was very indignant over the fact that in the
loco. workshops people of his community were paid and were expected to-
live on Rs. 10 or 12 or Rs. 14 a month. I understand that ordinarily
this refers only to Indian boys who are living with their parents and who-
are taken into the loco. workshops as cleaners for purposes of training mt
an early age. They start as cleaners on this low pay. 1 understand that
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4 few years ago, at the instance of somebody who was interested in the
welfare of the Anglo-Indian Community, the proposal was put forward that
some Anglo-Indian lads who were doing nothing should be taken on in
‘these workshops and given training, with a view to getting something
.higher later on. As a result of that suggestion, some Anglo-Indian lads
were taken on in the engine sheds on the East Indian Railway as.a matter
-of concession and given something to do as they were entirely at a loose
+end and I do not think it is fair on the part of Sir Henry Gidney to turn
round and say that the railways are exploiting members of his community
‘in that connection. Then he went on to say that the minimum cost of
food of a member of his community living by himself was Rs. 45 a month.
"That being so, even the Rs. 80 suggested by him really would be no fair
wage at all., Apart from that, I am afraid that, as & general principle,
‘T am not willing to accept the proposition that the pay of members of any
particular community should be regulated by reference to what they choose
to regard as their standard of living. I would not at this stage be justi-
fied in saying anything . further on this matter. These matters must, on
the whole, apart from exceptions, be regulated by the question of supply
-and demand. I might also remind the House that Government have
accepted the principle that there should be no racial discrimination in
these matters. (Hear, hear.)

Then, Sir, Mr. Lahiri Chaudhury raised a contention with regard to the
-crewmen. 1 am afraid he is not in his seat just now. I am informed
that in comparing the old scales of pay with the new scales he entirely
wverlooked the factor that under the old scales of pay there was no
allowance in addition to pay; under the new scales of pay there is a fairly
substantial allowance in addition. There is one further matter to which
I may refer before I resume my seat. Mr  Gadgil, among other sugges-
tions, referred to the question of the recognition of railway unions and he
said that in several instances railway unions had not been recognized when
they should have been recognized and that the Railways had not encouraged
their formation. Sir, railways have all the time encouraged the forma-
tion of unions where they have been satisfied that the object of the
‘union would be to obtain facilities for their members, to bring grievances
to the notice of the administration and, on fhe whole, to contribute towards
the welfare of their men. On some occasions, unions have not been recog-
nized, for the reason that the Agents have been satisfied, at least so they
‘have explained, that the union was one of a kind of mushroom growth or
.because the object of those who were trying to form or run the union was
not 8o much the welfare of the members of the union as the pursuit of
‘certain personal ends. Surely discretion must be given tc the Agents to
wome to a decision, with regard to these matters, upon information that
‘thev might have with regard to particular unions or with regard to the
-officers who are running those unions, but in every cass where a union
‘is not recognized and the application for recognition is rejected by the
Agent, there is a right of appeal to the Railway Board and the Railway
Board are prepared to look into such a case when 1t is brought to their
notice. - Very often an appeal may mnot be preferred—as the Agent’s
-decision may be accepted but when one is preferred the Railway Board
look into it to see that there has been no arbitrary rcjection. I shall
always be anxious, as I know my Honourable friend, the Member for
‘Industries and Labour, also is, to encourage the formation of the kind of
union that I have mentioned, but my experience is that all sorts of orga-
mizations ask for recognition and I am afraid some of thew» have been
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refused on perfeotly valid grounds. The North Western Railway union,.
with a membership of forty thousand, is an instance of the desirable kind
of union. I do not say that thir union and the North Western Railway
administration always see eye to eye for they represent different points of
view, but there would be no hesitation in granting recognition to a uniomr
of that kind. In conclusion, Sir, I wish to say this. [ am afraid with
regard to & gpod many suggestions that have been put forward the diffi--
oulty of lack of funds does arise; that one cannot possibly get away from.
Though I recognize the desirability of several of these suggestions being
putb into practice, I am afraid I could not hold out any hope that they-
would be put into practice within the next two or three years, that is to say,.
so long as the present financial position of the railyays continues. T have
indicated that I am prepared to look into some of thein and I shall see
what I can do with regard to them. (Loud Applause.).

Mr, President (The Honourable Sir Abdur Rahim): The question is:

“That the demand under the head ‘Working Expenses--Expenses of Traffic-
Department’ be reduced by Rs. 100.”

The motion was adop't-ed.
Amalgamation of Railways.

Mr. Muhammad Azhar Ali (Lucknow and Fyzubad Divisions: Muham-
madan Rural): Sir, I beg to move:

“That the demand under the head ‘Railway Board' be reduced by Rs, 100.”

I wish, under this cut, to raise the question of mnulgzmation of rail-
ways. Sir, I think it my duty to acknowledge the vast amount of labour
and study that the Honourable the Commerce Member has bestowed on
the railway question as g whole. It is the first time, Bir, in this House,
as we are bound to acknowledge, that we tind the Honourable the Com-
merce Member so very sympathetic to all the suggestions put by the
Opposition side and that he is prepared at least to consider all the sug-
gestions so made from the Opposition side. Sir, I do not detract in any
way from all that was done in the past by the predecessurs of my Honour-
able friend but at least I am bound to say that the legacy which he has
received from the old days is much to be regretted. Fortunately, Sir,
nobody can deny that seven hundred and fifty crores of the Indian tax-
payer’s money is invested in this concern; and. at the same time, there
is an interest charge amounting to 31 crores on this capital, which also the
Honourable the Railway Member has admitted that the taxpayers have:
to pay hereafter.

The Homoursble Sir Muhammad Zafrullsh Khan: No, no, 1 never ad-
mitted that. If the meaning is that 1 said that the interest will evenj;ual!y
have to come out of the pockets of the toxpayer and that the .Ra‘l“;{‘y:
will not earn any portion of it, T never said that: but it is obvious tha :
all the revenues which are mecessary for the expenditure have to come
out of the taxpayer’'s money somehow.
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Mr. Muhammad Asghar Ali: I may refer the House tc page 18 of the
‘Railway Budget speech, where the Honourable Member said this :

. "It must be realised that over 750 crores of the taxpayer’s momey have been
invested in railways in India, and, in the last resort, it is the Indian taxpayer who
must pay the interest charges amounting to over 31 crores on this capital.”

_ The Honourable Sir Muhammad Zafrullah Khan: I am afraid you have
missed the significance of the phrase ‘‘in the last resort™’ )

Mr. Muhammad Axhar Ali: However, so far as the Indian taxpaver is
concerned, there may be a time when he may have to be taxed to pay
this interest,

The Honourable Sir Muhammad Zafrullah Khan: I hope not.

Mr, Muhammad Azhar Al I am glad he will not be taxed further.
Now we know that there is a vast amount of capital sunk in these railways
and, therefore, the greater the concern of the Indian taxpayer is in their
railways the greater I suppose will be the responsibility of the Railway
Department to manage this concern with the greatest possible economy.
8ir, the gloomy picture in the concluding pages of his speech, which he has
depicted with regard to the railway finances, is of course very heart-
rending; and when he comes to the coneclusion in the last paragraph of his
speech, where he says:

*To sum up, the position. though causing anxiety

v and requiring ceascless
watchfulness, is not, by any means, desperate’ . .. .. ” .

I would say, with regard to the gloomy picture that he depicted, that
I beg to differ from him and I must say that it is now “'very desperate’’.

The Honourable Sir Muhammad Zafrullah Khan: If il will satisfv the
Honourable Member that I should change that, I am prepared to do it.

Mr. Muhammad Azhar Ali: T am glad that vou have given the real
picture, which ¥ may sav we were never made to see for many years past
in this House. Then, he proceeds:

“Given a reasonable improvement in world conditions, regulation of motor transpor:
on a fair competitive basis, a check on further concessions and privileges to Railway
staff and legislation imposing effective check upon ticketless travel—there is a fair
chance that the financial position of railways will gradually improve and that they
will, within a reasonable period, achieve a sound financial position.”’

My contenticn is that the Honourable Member has been pitching his
hopes very high. He savs, ‘‘given a reasonable improvement in world
conditions’. God knows when these world conditions will improve. I am
surprised that the Honourable Member is basing his calculations and his
budget on such flimsy hopes. I am sure no commercial concern will ever
build their finances on such flimsy hopes. We have to deal with hard
facts and figures and not deal with hopes which, after all, may not
materialize. It is verv sad to reflect that the Honourasble Member in
charge of Railways is basing his estimates on such flimsy expectations.

An Honourable Member: The question before the House is the amal-
gamation of railways.
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Mr. Muhammad Ashar Ali: I am dealing with that presently. The
Honourable Member has laid down four conditions for the improvement of
railway earnings. I would suggest two more conditions, namely, the
amalgamation of railways and also the taking over of Company-managed
railways by the State. We have had a full debate in this House on the
nequisition of Company-managed railways by the State and so this is
not the right time for me to reopen that subject again, Now, Sir, al-
though it may be said that the acquisition of Company-managed railways
by the State is n condition precedent to the amalgamation of railways,
still I say that the question of amalgamation of railways may be taken
up immediately in hand in order to improve the financial position and the
economic condition of the railways. When I deal with this question of
omalgamation of railways, our experience is confined to the amalgamation
of two railways in India recently. Barring those two railways. we have
had no other instance of amalgamation to draw our experience from. In 1925
a deeision was made that the Eest Indian Railway and the Oudh and
Rohilkund Railway should be amalgamated. What is the result? From
u reference to page 15 of the Administration Report for 1925-26, we find
nbout the East Indism Railway that the cost of the staff was 850 millions
73 theusands and 66. In 1925-26, it was 604 millions 92 thousands und
715. Thus there was a saving of about 45 lakhs, 80 thousand:. With
this glaring example before us of the efficacy of amalgamation of these
two railways, namely, the East Indian Kwilway and the Oudh and Rehil-
kund Railway, we should see whether we could not achieve similar sav-
ing by adopting a similar policy of amalgamation.

We have three kinds of railways in India. In Class I, therc ave 14
railways, in Class 1I, there are 18 and in Class III there are 24, thus u
total of 51. 1 exclude in my calculation all the sub-branches. Taking
Class I railwavs, in this category are included the Burma Railways, th.
Hyderabad and the Baroda Railways. If we exclude these three railways,
there remnin 11 first class railways. The money spent on each of these
11 railways belonging to (Yass T every vear amounte to about 65 lakhs
only on the administrative offices. Thus it will be seen"that by amalga-
ma‘ting these eleven railways a colossal amount can be saved. 1 hg\'e
just now shown that by amalgamating only two railways, the East Indian
and the Oudh and Rohilkund we got a saving of about 45 lakhs and if
vou multiply this saving so far as the 11 rmilways are concerned, we get
about four crores. It is not my duty to give the exact amount that we
ran save by the amalgamation of railways. I can only throw out the
suggestion that amalgamation will lesd to a colossal saving on analogy
of the two railways which we have already amalgamated. I, therefore,
wuggest, that you can amalgamate Class 1 and Class II railways or even
with Class 111 railways, if you think it proper to include them and I am
gure you can effect a very great saving.

Mr. P. R. Rau (Financial Commissioner, Railways): Is the Honquro
able Member aware that many of the Class II and Class III rajlways are
not owned by Government and cannot be bought by Government.

Mr. Muhammad AsBar Ali: T am not an expert on railways. I do not
pose to be an authority on railway matters, and, therefare, T cannof say
which class should be amalgamated with which other class. But I n;ﬂ
confident that by amaigamation of the various railways you can really
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-effect a good saving. We find many high paid officers in the various rail-
ways and by amalgamation, this duplication of highly paid officers could
be avoided. You must cut down the number of officers and also the pay
and also cut down the staff. I have got with me figures which relate to
the various railways. The following is a list of the officers belonging to
#he Administrative staff together with their salarv in Class I railways:

Rs,
One Agent . . . . . . . 3,800 per month.
Two Deputy Agents . . . . . 1,950 each per month.
One Chief Engineer . . . . . 3,000 a month,
Three Deputy Chief Engincers . . . 2,150 a month.
One Chief Mechanical Engineer . . . 2,600 a month.
T’ ree Deputy Chief Mechanical Engineere . 2,150 each a month,
One Chief Electrical Engineer . . . . 2,300 a month,
One 8Signal Engineer . . . . . 2,150 & month,

One Bridge Enginecr . . . . . 1,950 a month.
One Buperintendent, Watch and Ward . . 2,600 a month.
Onme Chief Operating SBuperintendent . . 3,000 a month,
Three Deputy Chief Operating Buperintendents. 2,100 each a month,

-and so on.

The yearly cost of all this is about 85 lakhs. This is the cost in each

- railway, And as there are 11 first class railways, you can

M. multiply 85 lakhs by 11 and then you will find what it comes -

to. Now by amalgamation you are sure to reduce it and you will effect
some economy.

Mr. P. R. Rau: Sir, the total cost of the gazetted staff on all the
railways is three crores, while 65 lakhs multiplied by 11 comes to seven
crores. I do not know how my friend gets his figures.

Mr. Muhammad Axhar Ali: T only gave approximate figures: I never
eaid they are absolutely accurate figures. .

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member has only two minutes more to finish his speech.

Mr Muhammad Azhar Ali: The Pope Committee also suggested amal-
gamation. Sir, the Railway Board do not give any statistics on this high-
paid staff in their reports.. So it is really very difficult for me to sort out
trom the figures what actually it will come to. But if my Honourable
friend wants I can give him the full number of posts which I have got
with me and then he can himself calculate what it will come to. Sir,
I do not contend that amalgamation is the only way to economise. But
what I say is that, along with the other suggestions which the Railway
Member has made, amalgamation is the greatest thing. And in that I
am supported by the English report of Modern Railway Administration,
where they have said:

“The grouping arrangements of the Act overshadowed all other provisions of the
measure in public discussion.”

Again:

“The avowed intention of the grouping arrangements as disclosed in the Govern-
ment White Paper was to secure economy in operation and to effect an approximate

“Guancial equilibrium within each of the four groups.”
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They had about 720 railways which they made into four groups. So-
T think we can also make these our railways into four groups or two-
groups.

Now, I will ask only one thing that, the railway administration should'
start a ‘‘railway tribunal’’ as was done in England. When we are copy-
ing several things from England why should we not have a tribunal of
this kind set up simply for the sake of devising means for the amaigama-
tion of railways ? ‘

Mr. President (The Honourable Sir Abdur Rahim): Motion moved:
“That the demand under the nead ‘Railway Board’ he reduced by Rs. 100.”

Mr. Mathuradas Vissanjli (Indian Merchants’ Chamber and Bureau:
Indisn Commerce): Sir, I rise to support the cut motion. This is the-
De ent of the Government which might be taken as a commercial one-
and it ought to be run on absolute commercial lines. For the last six
years it has proved to be a heavily losing concern inasmuch as it has
swallowed up Rs. 45.62 crores out of profits of Rs. 52.56 crores during
the previous six years. The railway reserve fund has been wiped out of
existence and the depreciation fund has a beggurly 13 odd crores as against
over 47 crores which might reasonably be expected inthat fund and the
difference whereof is used up to make good the deficit in current working
of the railways since 1929-30. This is indeed a gloomy picture for a con-
cern and it is high time that the authorities in charge should very serious-
ly consider every possible suggestions that would go to minimise the
losses and explore every possible avenue to drag out the concern from its
present dreadful position. It is all very well to say that we were the
vietims of the world-wide depression, which nobody denies, So every rail-
way in the world was, but each tried in ite own way to mitigate its in-
-fluence and went a long way to counteract the force of depression,

During the debate on the first cut motion, various suggestions were
made to bring about economies in the working of the railways. I am
glad to say that the Honourable the Commerce Member was quite sym-
pathetic and explanatory in his reply on that day. But that would not
meet the situation. Some serious steps have got to be taken to balance
the future budgets in a more practical way. The object of this motion
goes a great way towards achieving this. [ will put forward three main
reasons for amalgamation. Without going into the details of the benefits
that will be derived from the co-ordination of the rates and fares, which
could only be possible if all the State lines are amalgamated. I would only
say that both the passenger and goods traffic would be profitably facili-
tated. As for example, while one line gives both-way holiday concessions
for Dasserah, snother gives for Duwali, thus passengers travelling on both
have to meet with loss and inconvenience.  Co-ordination will prevent
this and yet increase the traffic and thus result in better earnings. Simi-
larly, goods traffic has different systems for telescoping rates, which, if
simplified, and made uniform, would tend to increase traffic receipts, with
‘the disappearance of uneconomic rates and will bring about the st:.imula-'
tion of consignments with advantage both to the public and the Railways..
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Second group of the reasons for amalgamation lies in better economies
_in the internal working of the Railway system collectively. At present
enormous difficulties must have to be tided over by lengthy correspon-
dence and discussion on matters of vital importance regarding policy and
vital changes affecting several railways inter-dependent upon others before
any decisive action is taken. This also I believe would be greatly simpli-
fied. Furthermore, the standardisation of all equipment of railway car-
riages, wagons and engines will help a good deal to minimise the cost
and the upkeep of the same. It will also help to avoid the waste through
needless ‘waiting of wagons at stations and disproportionate haulage of
empty wagons. Subject to correction, I may say that there ic a stand-
ing rule with every railway that a carriage or wagon of one railway onee
having reached its destination on another railway has to be returned
either full or empty within a certain time laid out, otherwise the other
railway has to bear its demurrage and vice verse. 8ir, you can well im-
agine what an amount of simplification of working will be brought about
by the amalgamation that is suggested. Not to speak of the economy
in fuel that is likely to be brought about, there will also be & great saving
in the Superior Staff that is at present managing the different Railways.
in different offices at various places. A certain amount of superfluity will
disappear and a common Store Purchasing Department will eliminate a
lot of extra cost and labour and bring about a saving in the quantities
of stocks of extras and spares necessary for the upkeep of the Railways.
There is also a possibility of its permitting better terminal facilities and
such additional conveniences as Railway hotels for passengers at important
stations which would add to the income.

Thirdly, wmalgamation will facilitate co-ordination with completing
transport agencies by permitting railways running their own motor ser-
vices or river sbeamers and so tapping lines of traffic which are today not
even touched. When the railways of other countries in the world have
solved far more difficult problems of such type and combated a long way
with a better organised road, river and air transport, I do not see why
we should fail here.

Sir, T hope and trust that the reasons mentioped by me for amalgama-
tion will have its due effect in the proper quarters and some tangible re-
sults will be brought out in the near future on this suggestion. 8ir, I
know that itis not quite easy for bringing about that scheme, buteven if
it is given full thought and be decided upon, the process of it will need
some time before.finulity is reached. At least the country in that case
will feel that the Government has seen the advisability of the change and
are moving in the matter. With these words, I support the motion.

The Assembly then adjourned for Lunch till Half Past Two of the
Clock.

The Assembly re-assembled after Lunch at Half Past Two of the
Clock, Mr. President (The Honourable Sir Abdur Rahim) in the Chair,

Dr. Ziauddin Ahmad (United Provinces Southern Divisions: Muham-
madan Rural): Sir, my friend, the Commerce Member, will agree with
me that smaller industries cannot fairly compete with bigger industries:
and combines. The bigger concerns are more efficient and economical.
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They can improve the efficiency by specialisation in every little work,
and by reducing overhead charges they can ensure economy. This prin-
-ciple has now been universally recognised by railways in every country,
My friend will recognise this principle of amalgamation and combines in
the case of industries and, I hope, he will agree to this principle when
he comes to railways which are now recognised to be commercial con-
-cerns. India, at present, has a population of 800 millions with a little
less than two million square miles, and it has & length of 48,000 miles
of railways. This length is very small because for a big country like ours
the Mackay Committee recommended that we should have at least
1,00,000 miles of railways, which is absolutely necessary for the future
-development of this country. What I would like to- emphasise is that in
Germany the length of the railways is approximately the same as ours;
vet they are all combined under one management without any agency. In
modern times cheap and quick transit is necessary for economic develop-
ment. We have no time to wrangle and we have no opportunities to
waste our efforts and money in local jealousies which often rise between
-different railways. We had one practical experience of this in Bombay.
The Bombay, Baroda and Central Tndia Railway wanted a separate
station of its own and.we had to give them ‘('entral Station’ instead of
effecting a slight extension of the Great Indian Peninsula Railway at
Vietoria Terminus, which would have sufficed. . . .

The Honourable 8ir Muhammad Zafrullah Khan: T should have thought
there was no room for extension at Victoria Terminus.

Dr. Zisuddin Ahmad: 1 sayv on the authority of locul persons that,’ with
some slight extension, they could have taken long distance traffic there
and kept the suburban lines as they were before. The second example is
the railway bridge at Agra. The East Indian Railway had a bridge. The
Great Indian Peninsula Railway wanted u bridge and the cost was paid
by the taxpayers of this country. But at any rate, in these days, we
have no money available for mutual jealousies or to pay for their com-
petition.

Coming now to the origin of the railways, we find that in the beginning
we had no money and the Government did not have experience of their
administrations. Then Lord Dalhousie wrote his famous minute on the
‘20th April, 1858, by which he maintained that the companies gshould be
started on commercial lines and they should be given concessions to run
the Indian railways. This policy remained in force for a very long time,
and this company administration worked very well under home boards,
because the power was entrusted entirely in the hands of one person, the
Agent, who always saw that these railways produced a good profit. He
had to satisfy the shareholders by producing a good return and he had to
satisfy the home board and see that no complaints were made. But later
on the policy changed on account of the pressure of the people and for
good reasons. . . .

Sir Leslis Hudson (Bombay: European): What people ?
Dr, Zisuddin Ahmad: The Indian people. Later on, there was a great

controversy whether the Indian Railways should be owned by the Btate
or should be owned by the companies. There was a great debate golng
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on on this point and Sir Austen Chamberlain as Secretary of State gave-
his opinions in favour of State-owned and Company-managed railways.
The whole of this controversy was referred to the Acworth Committee
and they also were divided on this point. The majority was in favour of’
State administration and State owning. 1 will just read a few sentences
from the majority and minority reports. The majority said:

“We recommend that the undertakings of the guaranteed companies, ax and when
the contracts fall in, be entrusted to the direct management of the State, and that
when the contract with the East Indian Railway terminates in 1924 the Oudh and”
Kohilkand State Railway be ahsorbed into that undertaking.”

But the minority report said:

“Government should not be committed to a policy of State-management only for
all railways.'’

This controversy went on but gradually we accepted State-manage-
ment, as expressed in convention of 1924, that as far as possible, the:
railways should be owned by the State and managed directly by the
State. Then the Acworth Committee drew attention also to the absorp-
tion and amalgamation of various railways. They said (I am quoting
from the Railway Administration Report itself):

“The aim of the Government should be to reduce by amalgamation the number of
existing companies and that it should only be in cases where the Btate cannot or

will not provide adequate funds that private enterprise in the directian should be-
encouraged.’’

They also said:

““The Branch Line Company is usually a fifth wheel to the coach. It implies in
some cases a separate construction staff; it always implies a separate Board of~
Directors and separate accounts . . . . . Capital raised by a small private undertaking,
even with a Government guarantee, will cost more than money raised by the State:

Inconceivable confusion results from the multiplication of independent Railway
Companies—each company, small or great, desires to reserve for itself a separate sphere-
of influence; and jealously demands that, if any new-comer intrudes into that sphere,.
he shall pay toll to the original concessionaire.”

These were the recommendations of the Acworth Committee and I
understand that they were accepted by the Government as they find place
in the administration report. May I ask, has any effort been meade to
amalgamate and acquire these companies? My {riend, Mr. Rau, in reply
to my friend, Mr. Azhar Ali, remarked that these smaller compenies were
owned not by the Government and could not be acquired by the Govern-
ment. May I ask whether any attempt has been made by the Govern-
ment to acquire them or purchase them by private negotiations?

Mr. P. R. Rau: I was talking of the number of class II and c:lugs.l[I_I
railways which are owned by Indian States and which there is no possibility
of our acquiring.

Dr. Ziauddin Ahmad: In the first place I do not und?rstand why no
attetmpt was ever made. T only want to know whether Government ?as
made any attempt to acquire them. That is really the point. T was re er(i
ring to branch lines and other lines owned by small companies. Myi frien:
says there is no possibility of acquiring them. I\'qu I 'refer him to the c&ss;
of the British railways? Before 1922, the British railways were owne
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by 112 different concerns: they were 27 principal and 85 subsidiary com-
panies; but all of them were amalgamated together under four units by
the British Railway Act of 1922. If these companies could be combined
in England, if all these railwavs could be combined in other countries, then
I do not see why they could not be combined in India, if it is proved to
the satisfaction of the Government, and to the satisfaction of the owners
of the companies that it is to the mutual profit of both. We have to face
-certain problems under existing conditions, and to my mind, amalgamation
-of our Railways will be the right solution. The first problem is that when
‘these Railways were taken over by the State, the position of the Agents
became very different to what they were when the Railways were under
Cempany-management. The Agents when under Company-management
thought that it was their responsibility to see that financially and com-
mercially the railway lines should pay. Now, the powers are there, but
they have no responsibility. If there is any deficit in the Budget, there
is no Home Board to remind them that they are not doing well. The
taxpayers of India will pay for all the mistakes done by these Agents . . .

Sir Abdul Halim Ghuznavi (Dacca cim Mymensingh: Muhammadan
Rural): And still you want to acquire all the Company-managed railways.

Dr. Ziauddin Ahmad: But there will be. a different administration. This
is really one of my chief difficulties with regard to the present administra-

tion.

The second reason why I advocate a change is this. In the old days
under the Company-managed system, the railways were run very economi-
cally under what is known as the district svstem; that is to say, the Agent
-and his office had direct responsibility for the whole line, and the Agent had
only subordinate officers under him. Now they have recently introduced
what is called the divisional system which is certainly much more expensive

‘than the district system............

The Honourable 8ir Muhammad Zafrullah Khan: I submit, Sir, that
the Honourable Member is not speaking ori the motion.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member has got only two minutes more

Dr. Ziauddin Ahmad: All right, Sir; I shall finish within two minutes.
You wait for my argument. We borrowed division systems from Germanv
‘but overlooked that they have no Agents. In Germany, Sir, there is only
one Agent, and not many Agents as we have here. Tf we amalgamate our
railways into four units then substantial economies can be eoffected. On
account of the vastness of this country, I do not suggest that we can have
only one Agent for the whole of India for the amalgamated railways,
‘because India is a very much bigger country than Germany, but still, when
the divisional system is there, T do not see why we should have r;uch a
large number of Agents. We should reduce the number of Agents into
four, which means that all the different railways should be combined or
amalgamated into fowr units. I am sorry, Sir, the Government do not see
their way to give effect to the recommendations of the Aceworth Com-
-mittee, and their example is very much like what is illustrated in o
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<certain story. A person wus suffering from a chronic diseaze. He went to
4 doctor, and the doctor asked him to give up woman, wine and sing-
ing. After three years, when the patient again approached the doctor,.
he found the same malady existing in the patient, and so he told the
patient that he had not carried out his instructions to give up woman,
wine and singing. At once the patient replied: ‘“Yes, I have given up
-singing.”’ The Government follow the advice of Committees in the same
manner as the patient followed the advice of the doctor. (‘‘Hear, hear’’
from Opposition Benches.) The Railway Board has given effect to the
minor recommendations of the Acworth Committee, but the most
‘important recommendations of State-ownerships and amalgamation have
not been given effect to.

Mr. B. Das (Orissa Division: Non-Mubammadan): Sir, I am a little
-encouraged to participate in this debate, because, I find that for the first
time the Railway Member has admitted the proposition that amalgama-
tion will result in economies and that the Government of India are
-examining the policy of amalgamation. My mind went back, when I
heard the Honourable the Railway Member the other day, to a speech
which another Railway Member, Sir Charles Innes, delivered on the
floor of this House, and T was the culprit who raised the question of
‘amalgamation, and he, tall and giant-like as he was, grew so furious
that he looked down on me as if I was saying something very revolu-
tionary. Everybody wants to see that overcapitalization should be stopped.
T rather appreciated the remarks that fell from my Honourable friend, Sir
Leslie Hudson, the ILeader of the FEuropean Group. T felt as if my
Honourable friend was applying his mind to the question of over-
capitalisation, but the remedy that he trotted out was revolutionarv. I
hold the Kuropean commerce interest responsible for overcapitalisation.
I wish only to remind him of the evidence which the Bengal Chamber
.of Commerce tendered before the Acworth Committee through Sir
Alexander Murray, who was then the President of the Bengal Chamber,
and who is fortunately now m India doing certain Indo-European alliance
business in a certain Committee. Sir Alexander Murray said ‘‘Money must
be found and spent on Railways, no matter whether we have direct State-
management or Company-management by a Board sitting in India or in
London’’. That was the burden of the resolution forwarded to the Govern-
‘ment of India.........

Sir Leslie Hudson: What year was that?
Mr. B. Das: It was in the vear 1921-22.
Sir Leslie Hudson: Circumstances have changed since then.

Mr. B. Dag: What the descendants of the John Company dictate today
to the Treasurv Benches, the servants of the East Indin Company obey.
and what Sir Alexander Murray. and the Bengal Chamber of Commerce
dictated in 1921-22, the Government of India, the then Railway Board.
cbeyed snd so Sir Clement Hindley carried on the policy of exfravagance
and over-capitalisation. I, therefore, see a ray of hope in thix pelicy of
amalgamation. Of course, T see the trouble ahead as one railway is
‘State-managed, the other is Company-owned, but if a particular railway is
-still Company-owned, part of the blame lies at the door of {he Secretary
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of State, who again happens to be a representative of the British Chamber-
of‘ Commerce and British merchants trading in railway appliances in
this country. I want my Honourable friend, the Railway Member, to look
into the records of the renewal of the Bengal Nagpur Railway’s new agree-
ment with the Secretary of State in 1912. This has been the subject of’
various inquiries from this side, and the present Railway Member will not be
able to trace any document in the archives of the Railway Board to see
why the penalty clause was taken away from the agreement with the:
Bengal Nagpur Railway b